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LOK SABHA
Friday, 28th March, 1958.

The Lok Sabha met at Eleven of the 
Clock.

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 
Primary School Children

*1X83. Shri Radha Roman: Will the 
Minister of Education and Scientific
Research be pleased to state:

(a) whether the Prime Minister 
expressed his hopes that there will 
come a time when children of pri
mary schools will get free meals 
besides free education;

(b) if so, whether Government 
have given serious thought to such 
a proposal and implications involved 
in it; and

(c) whether a beginning in this 
direction is envisaged in the near 
future?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) to 
(e). A  Statement is laid on the Table 
of the Lok Sabha. f See Appendix 
VI, annexure No. 37].

Shri Radha Raman: May I know 
whether this proposal is already 
being tried in any of the institutions 
either private or governmental?

Dr. K. L. Shrimali: I could not 
give this detailed information but I 
know that we have given grants to 

:M W  State Governments, which

7*54

have included this scheme in their 
development programmes.

Shri Dasappa: May I know at what 
time of the day they propose to give 
the meals?

Dr. K. L. Shrimali: There is no 
scheme at present The Prime Minis
ter had only expressed the hope that 
some day it will be possible to give 
free meals along with free educa
tion.

Mr. Speaker: The scheme has not 
been undertaken yet.

Shri Dasappa: From that I wanted 
to ask another question. May I 
know the hours when the classes are 
to be held, whether in the forenoon 
or afternoon or whether it w ill be 
from 10 to 4?

Mr. Speaker: This relates to free 
meals.

Shri Dasappa: It depends upon the 
hours of the classes.

Mr. 8peaker: Leave it alone; before 
the child is born, people think of 
giving it a name!

Shri Radha Raman: May I know
whether in the second Five Tear 
Plan, any amount is set aside far 
such schemes to be introduced by the 
Government and if so, what is the 
total amount?

Dr. K. L. Shrimali: No, Sir; there 
is no separate allotment

Shri Sinhasan Singh: May I know 
whether the Prime Minister who ex
pressed this fine sentiment to the 
Education Ministry also Intimated that 
some time-limit should be fixed for 
putting this into action?



(b ) if so, where this Institute 
will be located;

(c) its main functions; and
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Dr. K. L. Shrlmali: It is not passi

ble to fix any time-limit. The imme
diate anxiety of the Government is 
to provide free and compulsory educa
tion and this question of providing 
free meals can only be taken after 
•we had made arrangements or at 
least after we have really reached the 
target.

Shri Tangamani: 1 understand from 
the statement that the supply of free 
meals to the elementary school 
students is going to be tried in the 
industrial undertakings in the public 
sector. May I know whether it is 
tried in any of the industrial under
takings run by the Central Govern
ment now?

Dr. K. L. Shrlmali: The attention
of the Ministries of Commerce and 
Industry, Steel, Mines and Fuel, Rail
ways and Defence, who are primarily 
concerned with these industrial con
cerns, has been drawn to this fact 
and they have written to us that this 
suggestion is being processed with 
those Ministries. The proposal is 
that at least in these concerns, free 
meals may be provided for the school 
children.

Shrl N. R. Mnniwtwiy: May I know 
whether the present scheme envisages 
preprimary education also?

Dr. K. L. Shrlmali: At present the 
Government do not propose to under
take responsibility for free primary 
education. That is really the res
ponsibility of the schools and parents.

Central Public Health Engineering 
Institute

+
•1284 /  Shri Subodh Hansda:

\ Shri S. C. Samanta:
Will the Minister of Education and 

Scientific Research be pleased to state:

(a) whether the Council of 
Scientific and Industrial Research 
has finalised its decision to 
lish a Central Public Health Engi
neering Institute;

(d) recurring and non-recurriag 
expenditure to be incurred upon it 
during 1958-59?

The Deputy Minister of Education 
and Scientific Research (Shrl M. M.
Das): (a) to (d). A statement giving 
the required information is laid on 
the Table of the Lok Sabha. [See 
Appendix VI, annexure No. 38.]

Shrl Subodh Hansda: May I know
whether any concrete steps have been 
taken over the establishment of this 
institute?

Shri M. M. Das: Advertisements
have been given for the recruitment 
of a Director or Planning Officer.

Shri Subodh Hansda: May I know 
whether Government contemplate tc 
secure the services of any foreigner 
for the post of Director?

Shri M. M. Das: We have adver
tised the post. Let us see the results. 
If properly qualified men are avail
able, then we will recruit them. If 
not, then the question of recruiting 
some foreigners will come.

Shrl Subodh Hansda: Is it not a
fact that there was a proposal to 
establish the institute either in Durga- 
pur or in Kalyani in West Bengal?

Shrl M. M. Das: It has been decided 
to locate our Mechanical Engineering 
Research Institute in Durgapur. So 
far as this institute is concerned, no 
decision has yet been taken. There 
was a proposal like that.

Shri S. C. Samanta: May I know 
what is the total amount that has 
been spent for this purpose up till 
now?

Shrl M. M. Das: Rs. 20 lakhs have 
been allotted for the second Plan 
period. But up 'till now very little 
expenditure has been incurred, 
because nothing has been done except 
advertising the post of the Director 
or Planning Officer.
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tth m ttf Btedtali la National 
Ubwitoria*

+
/S h ri S. C. S ia u tti

" * ■  \Shrl Snbodh Hansda:
Will the Minister of Education and 

Scientific Research be pleased to 
lay a statement on the Table show
ing:

(a) whether the Council of Scien
tific and Industrial Research has 
adopted a scheme of closer co-opera
tion with the universities;

(b) if so, the details thereof; and
(c) the number of university stu

dents who are at present carrying 
on research in the different National 
Research Laboratories according to 
such a scheme?

The Deputy Minister of Education 
and Scientific Research (Shri M. ML 
Das): (a) and (b). A statement
giving the required information is 
laid on the Table of the Lok Sabha. 
[See Appendix VI, anncxure No. 39.]

(c) 21.

Shri S. C. Samanta: May I know 
whether the science graduates work
ing in a laboratory will be allowed 
to get degrees from the universities?

Shri M. M. Das: Bachelor’s degrees 
cannot be given by these national 
laboratories. But if the hon. Mem
ber means whether some research 
workers carrying out research in 
national laboratories are entitled to 
appear for any research examination 
or research degree in any university, 
then the reply will be in the affirma
tive.

Shri S. C. Samanta: May I know 
whether university students are given 
any facility to work in these labora
tories?

Shri M. M. Das: Yes, Sir; they are 
given facilities. In fact, in the body 
of the reply, I have said that 21 uni
versity students are now carrying on 
M r  research In national laboratories.

Shri Snbodh Hansda: May I know
whether facilities for research are 
available to persons other than uni
versity students in these laboratories?

Shri M. M. Das: Facilities are avail
able for candidates sponsored by or
ganisations, industrial units, indus
trial bodies, universities and also by 
Governments.
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Shri Sadhan OupU: May I know 

whether the Government has adopted 
any policy of replacing the European 
tunes which are now usually used by 
the Armed Forces by Indian tunes 
firf if so, from what date, such policy 
was adopted?

Sardar Majithia: As is known, 
Indian tunes are played by the Army, 
Navy and Air Force bands. As and 
when the tunes are produced, they 
are adopted by these bands straight
away. We are replacing the old tunes 
as much as we possibly can. But it 
does not mean that we are going to 
completely eliminate the English 
tunes.

Shri Dasappa: May I know whether 
Government have taken note of the 
fact that certain Indian tunes have 
been adopted by certain States for 
the military, particularly in Mysore?

Mr. ay—keg: A n a a y  in exlsteaesT

Sardar Majtthla: This Is an informa- 
tion which I take from the hon. Mem
ber. But I can assure him that the 
school at Pachmarhi must have taktn 
due note of it; if not, they will take 
note of 11

W  Wjfar: WT e-IPT H
sit?t WTJft $ fa  sft snprc x>r^t 

ajTCtft §  *5 VST*fft V WTWtf Tt
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arix «rft arw*ft 1

Several hon. Members rose—

Mr. Speaker: After all, this relates 
to one small music school.

Shri Sadhan Gupta: It is important.
Mr. Speaker: Everything Is impor

tant. There are 34 questions In. the 
list. Hon. Members may pay greater 
attention to important questions^



Pag awiiw n: «  j&ARCH 18M Oral Answer* 716a

■asali MitaCB M m m

+
’ O il  B ittH hffir Taut!*:
Shrl D. C. Staarma:
Shri Hem Barna:
Shrl B. 8. Mnrthy:
Shrl Aslrndh Slnha:
Shrimati Ha Pmlchoudhurl:

« Shrl Jaganatha Rao:
Shri Baghunafh Singh:
Shrl Vajpayee:
Shrl Ghoeal:
Shrl B. Das Gupta:
Shrl Kallka Singh:

Will the Minister of Finance be 
pleased to refer to the reply given 
to Unstarred Question No. 2080 on 
the 30th December, 1B67 and state 
what further steps, if any, have b «n  
taken to accelerate the collections 
tinder the Small Savings Scheme?

The Deputy Minister of Finance 
(Shrl B. B. Bhagat): Amongst the
recent measures taken, mention may 
be made of sale of Treasury Savings 
Deposit Certificates through authorised 
agents on commission, increase in t.ie 
rate of interest on 15-Year Annuity 
Certificates, permitting the pledging 
of National Plan Savings Certificates 
with the scheduled banka and co
operative societies, increased recruit
ment of authorised agents and cele
bration of Savings fortnights by con
ducting special drives.

Shrl Baauahwar Taatta: May 1 
know whether the steps taken by 
the Government have yielded results 
and, if so, will the Government give 
us any idea about that?

Mr. Speaker; That is in the report 
submitted to the Mouse by the Fin
ance Ministry. Shall I now ask him 
to present a report on the savings 
during the year?

*et.Bam s*wm r TkBtla: I want to 
know whether the new step which the 
Government has taken has yielded 
any results.

■ Shrl B, R. Bhagat: For the informa
tion of the House I may say that

those steps have yielded-'results and 
the proof of it is thatthe investments 
in small savings have gone up. in  
January it was Rs. 5*6 crores and in 
February Rs. 7*5 cTeres, as against 
Rb. 1'8 crores and Rs. 2*5 crores 
during the corresponding months of 
the previous year.

Shri Daaappa: May I know whether 
the advisory committee appointed to 
advise the Government on small 
savings has met during the last one 
year? Who was the chairman pre
viously and who is the chairman now.

Mr. Speaker: Are you referring to 
the Central Advisory Committee?

Shrl Daaappa: Yes.
Mr. Speaker: Has there been any

change?

Shrl B. B. Bhagat: Our senior col
league, who is sitting in front of me, 
was the chairman. But since he be
came the Minister, he resigned it be
cause he had other preoccupations in 
the new responsibility. The former 
Finance Minister made several at
tempts to persuade some hon. Mem
bers of the House, as well as others, 
to accept the Chairmanship of the 
Committee; but it could not be done. 
Very soon we are going to have a 
chairman and it is expected that the 
Committee will function soon.

Shrl Daaappa: When did it hold its 
last meeting? That has not been 
answered.

Shrl B. B. Bhagat: No meeting has 
been held since the previous chair
man resigned.

Shrl Daaappa: When?
Shrl B. R. -Bhagat: I think tt was 

early last year.
Shrimati Mafida Ahmed: May I 

know the State-wise numbers of 
authorised agents recruited so far?

Mr. Speaker: A  separate question 
may be put.

Shrl Tyagi: Has there been any 
percentage earmarked for State
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Governments who will be actusQly 
collecting this fund, so that ttwy 
could utilize that percentage in their 
Own areas?

Shri B. R. Bhagat: Yes. That is one 
of the methods to create incentive. 
The State Governments’ share has 
been increased to two-thirds of the 
net collections made in the respective 
States and so all the State Govern
ments are very eager to accelerate 
the drive.

Shri Gajendra Prasad Sinha: Last 
year there was a shortfall in the re
ceipt under the small savings scheme. 
May I know whether the Govern
ment has ascertained the reasons for 
this? Is it a fact that the drought 
situation in some of the States has 
affected the collection of small sav
ings?

The Minister of Commerce and In
dustry and Finance (Shri Morarji 
Desai): The reason was that the drive 
was not as effective as it should have 
been. There will always be some 
drought in one place or another in 
this huge country. So, that did not 
affect the collection.

fa+M I far
wtPwt *  t o t  mprag

TW I  ?

aft Wo Tfo Hiwr: U? 5ft gfireT V
inpnx jftaT t  i
mpRT r̂WI<4HM> HMK 3T?? 
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aft fat? : w t q r  ■ftw
Milwi % srarraT ^  

l t i M  »t wM<ir fi r̂rw
I  ?

eft «o  Tro Him : ipft *ft
ift (IT p f  5TPIT % m<i

writ fr1 wnr ’tfT r̂l ?ft ?*r «nc
t  fv  HnwpfXT

JJT ^  I

Shri X n n m M k  The hon, Depate 
Minister has stated that the Stata 
Governments are intensifying their 
drive for small savings collection. 
May I know whether any complaints 
have been received from the rural 
population that coercion is being 
applied by the revenue authorities in 
collecting this?

Shri Morarji Desai: Not so far.
Mr. Speaker: Some amount of in

ducement can always be there.

Shri Tangamani: We should not go 
to the other extreme.

Shri Sadhan Gupta: Coercion is re* 
presented as inducement.

Mr! Speaker: Every hon. Member
must help in getting some savings for 
the country. I may remind them that 
the Government of the day is not 
the only agency for working in the 
larger interests of the country. Fur
ther, Government acts for the whole 
country. Therefore, every hon. Mem
ber will try to accelerate the pace 
to the best of his ability, except 
where a policy is involved where he 
has to fight.

Doltabad Finds
*1290. Shri Abdul Lateef: Will the 

Minister of Education and SclenttSe 
Research be pleased to state:

(a) whether it is a fact that in 
the Moza Doltabad, Tehsil Nagina of 
District Bijnor (U.P.), whenever 
some excavations are done, people 
find numerous remains of what 
appears to be buried city extending 
over a wide area; and

(b) whether it is proposed to carry 
out an archaeological survey of this 
region in the near future?

r

The Minister of State in the Minis
try of Education and ScientUe 
Research (Dr. K. L Shrimati): (a)
No, Sir.

(b) Yes, Sir. This region will to  
surveyed in due course.
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Konarak Temple 
*1291. Shri Panigrahi: Will the 

Minister of Education and Scienti-
fic Research be pleased to state 
whether it is a fact that the 
people are being denied the right to 
worship the Navagraha deities at 
Konarak by the Department of 
Archaeology? 

The Minister of State in the Minis-
try of Education and Scientific 
Research (Dr. ' K. L. Shrimall): No, 
Sir. 

Shri Panigrahi: May I know when 
these deities were taken over by Gov-
ernment? May I also know whether 
Government were aware of _the exis-
tence of a local trust there? If so, 
what agreement was reached with the 
trustees7 

Dr. K. L. Shrimali: I am not aware 
of any trust~·there. As far as I know, 
this Na.vagraha slab is in the cQntrol 
of the Archaeological Deparlm,ent. l 
want notice to say whet_her the!e. is. 
any trust there. 

Shri Panigrahi: May I know . "Yh~
ther Government are awaz:e that a 
circular was sent .by . the Assistant 
Director of Archaeology, Eastern 
Circle, Calcutta, to the effect that 
these local people cannot approach 
the deities and offer flowers? 

Dr. K. L. Shr~mali: The general 
public is allowed to worship the 
deities ·and there is no . restriction. 
The - only restriction is that visitors 
and devotees should not touch or 
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besmear the Navagraha deitiea with 
oil and vermilion, because that would 
spoil the deities.

Otherwise, devotees and worship
pers are given full freedom.

Shri 8upakar: Is there any arrange
ment for regular worship of these 
deities?

Dr. K. L. Shrimali: 1 have already 
said that there is no restriction. The 
only restriction is that it must not be 
spoiled.

Shri Snpakar: That was not my
question.

Mr. Speaker: Even from a distance, 
they can worship.

Repayment of Loans to Foreign 
Countries

+
(Shri Hem Raj:

. <Mt J Shri Padam Dev:
Shri D. C. Sharma:

I  Shri P. K. Deo:
Will the Minister of Finance be 

pleased to state the payments made
by India so ter to foreign countries
for adjustment of loans received in 
connection with the schemes under 
the First and Second Five Year 
Flans?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): On loans recei
ved specifically for First and Second 
Flan schemes repayments made so far 
amount to Rs. 1:27 crores approxi
mately to foreign countries and Rs. 
4.98 crores to the World Bank.

Shri Hem Raj: May I know how 
and from where payments are going 
to be made in the zest of the f lc r q n d  
Five Year Plan?

Shii B> R. Bhagat: We have given 
a very full statement as to whan 
payments would be due. We propoae 
to pay. We have not defeated so 
tar, and we win not |q
future.

Kerfca Oeal Field*
*1894. Shri Ragtranath Sfa|k Will

the Minister of Steel, M m m
wad Fuel be pleased to state whe
ther it is a fact that six new seams 
have been located during the drilling 
operation at Korba Coal Fields?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Stnrh): Yea.

«ft Ty w  Rif : w t va  vr
jfnt fa*rr »urr $ fa  **

fspeRT !p*rr ?

Sardar Swann Singh: Preliminary 
estimates show that it will be about
65 million tons.

Taj Mahal
*1296. Shri Vajpayee: Will the

Minister of Education and SdeatiSc 
Research be pleased to state:

(a) whether Government’s atten
tion has been drawn to the cases of 
pilferage of precious stones from 
the mausoleum of Taj Mahal; and

(b) if so, what steps Government 
propose to take in the matter?

The Minister of State In the Minis
try of Education and Sdeattte 
Research (Dr. K. L. Shrimali): (a)
Yes, Sir.

(b) The Watch and Ward staff has 
been warned to be more vigilant.

aft WPfWt : *UT IT? S'* I  fa 
v  fan? tra vt err* wwr 

w  fim  *rmr fr ?

Tfo fte  Wo : srjfr i

aft mw u ro  : v *  ?w aft
ifnrcft <rwr »r*r f , w  * r f

'TTT̂TT *RT $ ^  *£lW?l
*wr t  ?

«ft w f t  : ^ «*nsr
ftnt i
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m »  « )  sftwnft : *ft
t i t a n  ^ 00,  > «  w *  v  ?frifr 1

Mr, Bfttker: He wants to know 
in full for each individual stone.

Dr. K. L. Shrlmali: The total value
has been estimated at about Rs. 300.

w A v  P n w  

«ft « o  mo wivnfar:
*rr *t*t jib vr

( * )  <wt "̂sfrar *rc^rc % *t*t-
m  w f r  *r * r t  w ^ r

n ^r-Tm*r*rra*ir*ft*aftfrfer 
5>tV 5 :
(«■) yr, fTT *  ^ SRT J|>Tr»r

V
«J?-WTO q»m«ra 3  TW-»pft («ft 

TOUT ) : ( * )  Jf̂ r,
«s r $  *r ftw r*  "Pt **r
*K wirnw srra ?*r Prow tt srrff
*if ffwnrcff ^  Hffrfsrar f(mi $ 1

(*r) ?r  *i«fi?ra rw  $r zr%
*pm fsns^q =pk *ur(t I  fa w  ^
^  VKfiWl 9  T̂H «̂TT W T  *  I 
An Hob. Member: In English also. 
Shri M i r :  (a) No; but the order 

in Which the surplus personnel are 
discharged has to be in accordance 
with the general instructions on the 
subject issued by the Home Ministry.

(b) A Ministry is in the best posi
tion to decide if it can do with fewer 
persons.

sly wwrfhr : WI *T
anw *nRrr jf ^  «nrt fa»?R w ^ ttt 
flcf=* frt? »rc[ | ?
Shri Datar: We are trying to avoid 

retrenchment. Kven before retrench
ment, we are trying to see if they 
oaa be absorbed. Therefore, there is 
no question of ntrenchment as such.

«ft *© *•  HlWftg : W  #  »ns
^  3tr *w*rr jf fa  ftf«r fant *T̂  

>Ft <pr: qf fsf«rr >rar ?

Shri Datar: That is what I have al
ready pointed out. Even before they 
are retrenched, we are trying to 
re-absorb them in other services.

•ft « o  *0 triwita nq faa*
*PH r̂fK~t *t;'t k .1,7 >rirr ?

Shrl Datar: I have not got the
figures.

Shri S. M. Banerjee: May I know 
whether there is a proposal to bun 
retrenchment of Central Government 
employees altogether during the 
Second Five Year Plan?

Shri Datar: We are trying to see 
that all those persons who are likely 
to be retrenched should be absorbed 
in other services.

Mr. Speaker: Question No. 1298.

Pandit D. N. Ttwary: I would re
quest that question No. 1315 may «i«» 
be taken up along with this question.

Mr. Speaker: Who has tabled it?

Pandit D. N. Tiwary: It is also by
me.

Mr. 8peaker: Is the hon. Minister 
agreeable?

Dr. K. L. Shrimali: Yes.

fjpft w i m  

<rfarcT« mo fiwrrft. 
•m  from *ftr ♦mfiw «rfci*iT *HV
«W! «HT •T2H TC TW*
f<ii <<n«w*i0
f t  i f *  :

(«r) wfp^-Hnrt rrawrlf n
HMfPffi JftaRT %

o w n  # wr fiRpft 
% ;



(w ) JftaRT & TTW
trornff * ?!rr#T ^sror fc; wft

(*i) 5T*%̂  h
s a n w i =tft *  *tot snrftr f f
I  ?

fVrwr 'riVt iinfsw niwsri *r*n*w
K n w -'j i f t  ('STo SRTo HTo :
(* )  ^ (»r) fror^ *PTTj rc*T *pc 
tw fror tot % i p f w  qftfsnz \,
OTpra mm *o]

wfprt-irraft t & H  n  fsrarr «r*rf»wTfaflf 

m  fsrifiRT
*r° 5TI° fiwrn : 

fswn wVt  # iitCtc rr;fr 
n ? TOFT FTr ^■T’T ;v. :

(^r) f fS’ i i  .srciT *rfa;?r jrrr * 
a re r r f, k * . ^  t o >  t s r  n  » r i  
f^rsTr^sr ^  h ssf*  vi fa  ^rr^fr-w fr  
t i w j f  h  f s r a r  T u f a ^ T f r  P w s p r  w  
a n *  v i  r ^ n f a T ? ;  n *fi  f  ;

(*r) «fvr ’TfrrirnT $wt k ,

(*T) faft-fon Tl^aft »T ftrefl «T<T-
ftwrrft fTO«Rr fa* to ?  i

ftwrr «#Vt  wsttEw  ntwpT *c*nro
pf (xto m o m<> :
(«p) ( t ) . ^  f^jnr tri^w frgw
ip h w  «it xw  fkvr to t  t. i
[iftw  qfkfine *, «r*[wv *t]

An Hon. Member: In English also.
Dr. K. L. Shrimali: A statement is 

laid on the Table of the House.
Mr. Speaker: I suppose it is in

Hindi.
Dr. K. L. Shrimali: It is in both.
Pandit D. N. Tiwary: May I know 

whether there is any teaching of 
Hindi in those States not mentioned

7*7* Oral Answers 3ft MARCH
in the statement in reply to question 
1298, because Hindi teachers ham 
not been appointed in those States?

Dr. K. 1>. Shrimali: Almost all 
States have certain programmes for 
propagation of Hindi. This proposal 
refers to a special scheme where the 
Central Government were giving as
sistance to State Governments for 
employing Hindi teachers. I have al
ready informed the hon. Member 
about the names of the States which 
participated in this programme. It is 
presumed that the other States did 
not consider it feasible to imple
ment this programme.

Pandit D. N. Tiwary: May I know 
whether the State Governments had 
to contribute any amount towards the 
expenditure of Rs. 1,80,000 for pay
ment of Hindi teachers?

Dr. K. L. Shrimali: They have to 
find their share. In 1956-57, we paid
66 per cent of the approved expendi
ture in the case of States, of course, 
100 per cent in the case of Union 
Territories. In 1957-58, we gave as
sistance at the same rate.

sr> ’iTCT «nf«T : # arm *T«T*TT
if fe ster̂ fi ^ ?î qT»nfr

® n r  v  faw Tirarrsff— mfmr.
^nr srcfe— jt 

dif̂ r Hifin sftr %?t,t ?nfa «p 
^ jrt sr f?ret ?pt stt̂t

TTTJH 3TT *T% ’
*T<> «frTo ?no »^«vnft : 3ft- srt,

'TT5JT-SW+ #ITR ITt HFTHT ?TY
.• : nr tst  ̂ i

Scheduled Caste Scholarships
+

("Shri S. M. Banerjee:
, 12 , J Shri Prabhat Kar:

 ̂ Shri Muhammed Elias:
L Shri Sarju Pandey:

Will the Minister of Education and 
Scientific Research be pleased to
state:

(a) whether the Government at 
India post-matric scholarships which 
had been applied for by Scheduled

- '- Oii&'Aaifwte*, v-7*-?-*.
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■Ottite and Scheduled Tribe students 
tear theacademic year 1097-58 arc 
likely to be sanctioned before the 
commencement of annual examina
tion which is to be held shortly; 
and

(b) whether instructions would be 
issued to State Governments to per
mit students who have applied for 
the scholarships to appear for the 
annual examinations though fees have 
not been recovered by the institu
tions, pending sanction of scholar
ships if sanction cannot be finalised 
in time?

The Minister of State in the Minis
try of Education and Scientific 
Research (Dr. K. L. Shrimall): (a)
Scholarships have been awarded to 
all eligible Scheduled Castes and 
Scheduled Tribes candidates who have 
completed their applications. Pay
ments have also been made in a 
majority of the cases and will be 
remitted by March 31, *1958, in the 
remaining cases.

(b) Does not arise in view of (a) 
above.

Shri S. M. Banerjee: May I know
what amount the Government have 
sanctioned as scholarships to the Sche
duled Castes, Scheduled Tribes and 
other Backward Classes students for 
1957-58, Statewise?

Mr. Speaker: Can the hon. Minis
ter go on reading the figures for all 
the 14 States?

Shr! S. M. Banerjee: May I know
the total amount, Sir, for India?

Dr. K. L. Shrimall: I can give
the number of scholarships that have 
so far been awarded to the Scheduled 
Castes, Scheduled Tribes and other 
Backward Classes during 1957-58. If 
the hon. Member wants the break-up 
for each individual State, I shall be 
very glad to supply that information; 
but, it is not with me at the present 
moment. I will give the total num
ber.

Mo. of scholarships so far awarded 
to—

Scheduled Castes M jn
Scheduled Tribes 4,219
Other Backward Classes 12,708

Total 43,220 
Mr. Speaker: The total sum is also 

wanted. If it is not easily available, 
it may be given at some later time.

Dr. K. L. Shrimall: I can give 
the estimated expenditure on the 
award of these scholarships during
1957-58. It is as follows:

Scheduled Castes Rs. 104 lakhs 
Scheduled Tribes Rs. 20.5 lakhs
Other Backward

Classes Rs. 75.5 lakhs
Some Hon. Members rose—
Mr. Speaker: Shri Tangamani.

First let me call the other hon. Mem
bers in whose names the question 
stands. Shri Prabhat Kar Shri Elias 
Shri Sarju Pandey.

Shri Tangamani: May I know
whether in awarding theSe scholar
ships to the Backward Classes, the 
percentage of marks required is uni
form in all the States from which 
they come or whether a higher per
centage is demanded of those per
sons who have applied from the 
Madras State?

Dr. K. L>. Shrimall: With regard
to Other Backward Classes, the scho
larships are awarded entirely on the 
basis of merit. Of course, a quota 
is allotted to each State and there is 
bound (6 be some variation as far 
as the standards are concerned.

Shri Tufim anl: My point is.......
Mr. Speaker: The point has been

answered. The hon. Minister ha* 
said that quotas are allotted to each 
State. In a particular State, the num
ber of applicants may be 10,000 and 
in another State, it may be 30,000. 
Therefore greater rigidity has to be 
imposed—higher percentage of marks. 
All Madrasis are very intelligent. 
There is no meaning in going on put
ting question; hon. Members cannot 
get everything from the horse's 
mouth.
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Shri T a a fu iu l; I have already..
Mr. Speaker: I have understood

the question. Let me allow (oppor
tunities to others. Shri Hem Barua.

Shri Hem Barua: May I know
if Government are aware of the diffi
culties caused to stipendees to whom 
scholarships are awarded under ad hoc 
arrangements and then withdrawn 
after scrutiny? If so, what steps have 
Government so far taken to remove 
these irregularities and anomalies and 
inconveniences caused unwittingly to 
the stipendees?

l>r. K. L. Shrimali: The only
complaint which I have received 
from time to time is with regard to 
delays which occur in awarding these 
scholarships. In view of the large 
number of applications for scholar
ships and the details that have to be 
looked into, it is just natural that 
some delay is caused. But, in order 
that no inconvenience may be caused 
to the students, we always place cer
tain amounts at the disposal of the 
institutions (Shri Hem Barua): Ad hoc 
amounts.) so that the institutions may 
advance that amount to the students 
who are eligible for these scholarships 
I can give the figures if the hon. 
Member is interested.

Mr. Speaker: He did not want
them.

Dr. K. L. Shrimall: We placed ad 
hoc amounts totalling Rs. 41,36,000 at 
the disposal of 18,015 institutions fur 
disbursement during the first 4 months 
at the academic session of 1967-58 to 
about 31,800 eligible Scheduled Castes 
and Scheduled Tribe candidates so 
that during the period when the ap
plications are being scrutinised these 
institutions could advance the money 
to those students who were eligible 
so that they are not caused any 
inconvenience. Government have 
taken every care that the students 
are not handicapped. We have issued 
instructions to the Universities and 
Colleges. And, if there is any parti
cular case which the hon. Members

may have in view, I «dnU  b eyecy  
glad to examine that matter further.

Shri Hem Baraa: I have some.
* Mr. Speaker: So far as theee cases

are concerned, let them write to be 
the hon. Minister.

Shri Tangamani: The hon Miwitwr 
said that the rules concerning rene
wal of scholarships have been revised. 
May I know whether students who 
have passed the Intermediate exami
nation if they join the B A  class will 
be considered only as renewing their 
scholarships?

Dr. K. L. Shrimali: I will need
notice to answer that question. Cer
tain revision has taken place at the 
recent meeting of the Boasd. 1 do not 
know whether that particular rule has 
been revised. I will have to check up.

Shri Sonavaae: What is the number
of Scheduled Caste eligible scholars 
who have not' received scholarships 
during this year?

Dr. K. L. Shrimali: 1 am afraid I
shall need notice to answer this ques
tion.

All India Services
*1309. Shri HariSh Chandra 

Mathur:
Will the Minister of Heme Affairs 

be pleased to state:
(a) the nature of frash approach 

made to the various State In 
connection with the constitution of 
All India Services as recommended 
by the States Re-organisation Com
mission;

(b) when the State Governments 
were addressed;

(c) their response; and
(d) whether this matter was also 

taken up at any of the Zonal Councils?
The Minister of State tat the Minis

try of Home Affairs (Shri Datar): (a)
and (b). The Government o f India 
addressed all the State Governments
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on 2nd January 1858 requesting them 
to participate in the scheme of all- 
India Services for Health, Engineer
ing. Forest and Education as recom
mended by the States Re-organisation 
Commission.

(c) Final replies are still awaited 
from all the State Governments, except 
from the Government of West Bengal 
who have opposed the scheme.

(d) No.
Shri Harisb Chandra Mathur: What 

are the broad outlines of the Govern
ment’s scheme regarding the cadre 
and what is the estimated additional 
cost which it is likely to involve?

Shri Datar: They will be on the
same model as the I.A.S. and the I.P.S. 
with such modifications as are requir
ed.

Shri Harish Chandra Mathur: What 
would be the additional cost which the 
States are likely to bear? When they 
referred the case to the States, at 
least some broad outlines must have 
been worked out. Would the hon. 
Minister give us some indication of the 
broad outlines of the scheme and the 
additional expenditure which is likely 
to be incurred?

Shri Datar: We are still in the pre
liminary stages in this respect.

Shri C. R. Pattabhi Raman: Will 
there be frequent transfers all over 
India in this case as envisaged in the 
I. AS.?

Shri Datar: It will follow the same 
model to a very large extent.

Shri Harish Chandra Mathur: May I 
know if the hon. Minister’s attention 
has been drawn to what the hon. 
Minister for Irrigation and Power 
said the other day that 7 of the States 
have already conveyed their consent to 
this scheme? May I know whether 
lie Ur making a separate approach 
from the Home Ministry or how the 
two statements are to be reconciled?

Shrl Datar: It was about the Engi
neering Services. Here, we are deal- 
ing with the question of All Indii 
Services for 4 subjects.

Mr. Speaker: We are entering iatc 
a discussion now. The hon. Ministai 
says that this is different from th< 
other one.

Shri V. P. Nayar: The hon. Ministai 
said that West Bengal have opposed 
the scheme. May 1 know whether it li 
because of the impression of the Wee) 
Bengal Government that the mainten
ance of two cadres, one Central cadn 
and one State cadre for identical posts 
would cause heartburning to the State 
employees?

Shri Datar: No question of heart* 
burning; the question is of increase in 
pay to such officers.

Financial Tear

f  Shri Ghosal:
*1301. J Shri B. Das Gupta:

| Shrimati Da Palcboadfcori: 
l^Shri E. Madhnsudan Kao:

Will the Minister of Finance be 
pleased to state:

(a) whether the Central Govern
ment have received any suggestion 
from any State regarding change of 
the present financial year; and

(b) if so, from which States?
The Deputy Minister of Finance

(Shri B. R. Bhagat): (a) Yes, Sir.
(b) From Orissa, in 1954 and from 

U.P. in 1956 and 1957. This question 
was also discussed in the National 
Development Council in January, 1956. 
After considering all the factors, 
Government came to the conclusion 
that no change was necessary.

Shri Ghosal: May I know if the 
hon. Minister is aware of the state
ment of the Chief Minister of West 
Bengal that as the Central Government 
had failed to allocate their shares to 
the States from the Central Pool,
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West Bengal also suggested a change 
in the year?

Shri B. R. Bhagat: We have seen 
that statement and we have no official 
knowledge of it.

Shrl Supakar: May I know the date 
which was suggested by the Orissa and 
the U.P. Governments and also the 
date suggested by the Chief Minister 
of West Bengal?

Shri B. R. Bhagat: Generally speak
ing, the change suggested is that it 
should be after the monsoon. Some 
feel it may be 1st of July and others 
feel it may be 1st of October or 
near about. y

Rehabilitation of ex-convicts 

*1304. Shri F. G. Deb:
Will the Minister of Home Affairs 

be pleased to state:
(a) whether the implementation of 

the scheme for imparting training 
in suitable trades and crafts to ex
convicts has been a success in the 
country; and

(b) the allocation of funds made 
so far to various State Governments 
for setting up After-Care Homes 
under the Second Five Year Plan?

The Deputy Minister of Home Affairs 
(Shrimati Alva): (a) A limited provi
sion has been made under the After
care programme for imparting training 
in suitable trades and crafts to ex-con
victs through Production Units to be 
attached by the Ministry of Commerce 
and Industry to State Homes for men 
and women, discharged from correc
tional institutions like—jails, etc.
It has, however not been possible for 
that Ministry to sanction any pro
duction unit so far.

(b) A statement showing the con
solidated allocation of funds made so 
fai by this Ministry to various State 
Governments under the After-care 
programme is laid on the Table of the 
Lok Sabha. [See Appendix VI, an- 
nexure No. 42.)

Shrl P. G. Deb: May I know whs-
ther the setting up of these homes has 
been sanctioned in the rural areas 
other than industrial areas?

Shrimati Violet Alava: In the rural
areas we have decided to have shelters 
and not homes.

Shrl Supakar: How many of the
States have these after-care homes? 
Has the Government got any statistics 
about the number of homes?

Shrimati Violet Alva: I did not get
the first part of the question. We do 
have some statistics about the homes. 
We have been able to start 324 district 
shelters and 80 State homes are en
visaged in the Second Plan period.

Shri Supakar: How many are
actually there? That was my question.

Shrimati Violet Alva: I have not 
got that information with me.

Shri Tangamani: How much money 
is going to be set apart for building 
shelters and homes in the year 1958- 
59? What will be the number of 
homes and shelters?

Shrimati Violet Alva: May I correct 
myself? In the statement laid on the 
Table of the House, the number of 
homes for 1957-58 are given State- 
wise. Shall I read that out?

Mr. Speaker: Not necessary. The 
statement is there.

Shri Tangamani: My question re
lates to 1958-59.

Mr. Speaker: The hon. Member will 
wait and see when the Home Minis
try’s Demands come up.

Shrimati Violet Alva: I shall give 
the information, Sir. During Am 
Second Plan period, 80 State homes 
would be established and 324 district 
shelters would be established. We are 
not able to answer his question because 
different States have to let us know 
about how soon they can establish 
these homes.
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A id for Oil M bw riH
+

Shrimati Maflda Ahmed: 
Shrimati Ha Palchoudhuri: 
Shri Bhagavatl:
Shri Basamatari:
Shri Hem Barua:

*18M. Shri Ram Krishan:
Shri Rameshwar Tantia:
Shri Shohha Ram:
Dr. Ram Subhag Singh:
Shri Nanyanankiitty Menon: 
 ̂Shri War!or:

Will the Minister of Steel, Mines 
and Fuel be pleased to state:

(a) whether it is a fact that the 
Prime Minister of Rumania has offe
red his Government's help in setting 
up an Oil Refinery in India;

(b) if so, the details of the offer; 
and

(c) whether the offer has been 
accepted?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) Yes, Sir.
(b) and (c). The offer is still under 
consideration.

Shri Hem Barua: Did the Rumanian 
Prime Minister tell us that he would 
meet the foreign exchange compo
nents of the total estimated cost of the 
oil refinery which is likely to come 
to 60 per cent in the shape of techni
cal equipment and technical know
how?

Shri K. D. Malaviya: I am afraid
I am not in a position to give any 
precise figures or break-up of the 
entire expenditure just now. I will 
advise my hon. friend to wait a little 
more.

Shrimati Mali da Ahmed: May I
know whether similar aids are being 
offered by any other foreign Govern
ments?

Shri K. D. Malaviya: Government
has been examining this question of 
seeking assistance for setting up the
oil refineries. It is still rather pre
mature for the Government to commit 
aa»y thing in this respect.

Shri Hem Barua: May I know if the 
attention of the Government has been 
drawn to a statement made by the 
Rumanian Prime Minister, Stoda, at 
the Dum Dum air port in Calcutta 
that Ruirf&nia will deliver the oil re
finery tn India with the associated 
technical assistance?

Shri K. D. Malaviya: Yes, Sir. My 
attention has been drawn to this 
statement made by the Prime Minister 
of Rumania and we are glad about 
it.

Shri Narayaaankutty Menon: May I
know if, after deciding to establish 
two refineries in the public sector, the 
Government has been able to find 
finances for these refineries? If 80, 
how does the Government propose to 
establish the second refinery, having 
accepted the Rumanian offer for the 
first?

Shri K. D. Malaviya: Government
is pursuing this matter very actively.

Shri Hem Barua: May I know it
the total expenditure and the through
out capacity of the proposed oil re
finery in Assam were discussed with 
the Rumanian Prime Minister?

Shri K. D. Malaviya: Yes, Sir. All 
these questions were discussed with 
the Rumanian Prime Minister.

Shri Hem Barua: What is the 
through-put capacity?

Shri K. D. Malaviya: As I have
said earlier, I will suggest to the 
hon. Member to be a little more 
patient so that I may be able to give 
him a full picture.

fjpft h iwrr wrffcw

+

rm  f * s r :

irft q* sprtf TV fTTT fa :

( * )  «RTT 9TVR # fjPtf
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aft ft? *T5T ^  $  ft  *5^ |, WTTTWff
^ t  Tnrerfajflr *  t t # t t  Pw w  

* ;
(%r) w i *r*r ft f a  ^  ^ 

f f p n t  «lEt f R T T f  %  *r f ? r f T W  
H ifTRRtr sn^r nrm ft % Tmf̂ rv 
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Mr. Speaker: T have called Shri 
V. P. Nayar.

Shri V. P. Nayar: May I know 
whether it is in the contemplation 
of the Government to have a mobile 
exhibition of scientific literature at 
least in important places in various 
States?

Dr. X . L. gM w iH ’ It Is mobile to 
the extent that the exhibition war 
held in Delhi. It is moving to Indore 
and Lucknow and we are contemplat
ing to send it to South India also. In 
that way, it is mobile.

Shri V. P. Nayar: Our States will 
not get this during our lifetime at 
this rate.

Mr. Speaker: The bon. Members
have got free passim

Shri V. P. Nayar: But, Sir, the ex 
hibition is not only intended for the 
Members of Parliament; it is for the 
people also.

Mr. Speaker: The hon. Member is 
a representative of the people.

Shri V. P. Nayar: But, how can I 
see it for them?

fjpitw r m m

qrf** jro srTo farirl :
w t Stott «ftr 4*ifar *r#srgrT *rft
JT? *?TR Tt |*TT T $t fV :

(T ) f*W f *f f ^ t  % JIMTT % 
ftw  «KTR H W fTfRT
«w  fr*rr ; *ftr

(m) Trftr fr^ -fr^  ^ ff $
«re  «ift n»fr ?

ftw i <ftr w#n6tr n'unw
$  t lW -#  (ITo TIo m o ) :

( t )  fas 1 
(*r) srer ksm  1

«rtw r »  "TTo : W  ^
w  »tr?rr g f r  fari«ff ^  aft

^ '3 ^  TT 5tflT I- *■  ̂  ̂  ̂ ._i* a,  ̂ .Ak  T5^T TTIWs T̂RfT ^ W
*ftr %ptk ftwrtl arnfr $  at

•PJT «T5T qfBT t  ?
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Welfare of Scheduled Castes, Sche
duled Tribes and Backward Classes

+
fShri Tangamani:
Shri Ram Krishan:
Shri Siddlah:

*1311. Shri Dasaratha Deb:
Shrl B. Das Gapta:
Shri Kumbhar:
Shri Elayaperumal:

Will the Minister of Home Affairs 
be pleased to lay a statement on the 
Table showing:

(a) the items discussed and deci
sions taken at the State Ministers 
Conference held in D?lhi on the 
15th and 16th February, 1958 in con
nection with the welfare of Scheduled 
Castes, Scheduled Tribes and Back
ward Classes; and

(b) the action proposed to be taken 
to implement the recommendations?

The Deputy Minister of Home Affairs 
(Shrimati Alva): A statement is laid 
on the Table of the Lok Sahha. [See 
Appendix VI, annexure No. *3 ]

Shrl Tangamani: In the statement 
we find that there will not be sepa
rate colonies for the Harijans in the 
future. This recommendation has 
been communicated to the State 
-Governments and Union Territories. 
May I know whether any of the 
State Governments have started im- 
picifienting this or whether they 
Ibave already done it?

Shrimati Violet Alva: Some Of
the State Governments have been 
doing this in the sense that they 
were not strictly reserved for the 
Scheduled Caste people. The non* 
Scheduled Caste people are also 
allowed to build houses or allotted 
grounds there.

Shri Tangamani: One of the re
commendations is that in the cast of 
scholarships awarded to students 
belonging to Scheduled Castes, Sche
duled Tribes and Backward Classes 
the amount must be depo.jil.sJ with 
the State Government. May I know 
what is the reaction of the Ministry 
of Education and Scientific Research 
on this matter.

Shrimati Violet Alva: We have
not received any information, on 
that paint.

Shri B. Das Gupta: From the state
ment I find that there are no State 
Boards in many States. May I know 
in which of the States these State 
Boards are absent, and may I also 
know whether the Ministry contem
plates to establish Boards on a district 
level?

Shrimati Violet Alva: We have
Boards State-wise and not District- 
wise.

Shri Elayaperumal: Mav I know
Vi-ny mwy representatives took part 
in that Conference from non-official 
organisations such as the All India 
Harijan Scwak Sangh and the Dep
ressed Classes All India Federation?

Shrimati Violet Alva: A number ot 
them; 16 in all.

Shri Sonavane: May I know whe
ther the Conference of State Ministers 
dealing with the Scheduled Castes, 
Scheduled Tribes and Backward 
Classes will be an annual feature; if 
so, may I know whether the Gov
ernment will ascertain the views of 
State Ministers about the extension 
of reservations for Scheduled Castes 
and Scheduled Tribes?

Shrimati Violet Alva: The latw
part of the Question does not ana*.
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The first part of the question will be 
considered whenever such necessity 
arises

Shri Hem Barua: May I know if
the suggestion recently made by our 
Home Minister at the 15th Annual 
Conference of the Bharatiya Depres
sed Classes League which met at 
Gwalior, to the effect that a team of 
workers be raised to do the work of 
uplift of these people, has also been 
communicated to the State Govern
ments for implementation?

The Minister of Home Affairs 
(Pandit G. B. Pant): I think all the 
recommendations or resolutions passed 
at that Conference along with im
portant portions of the speeches made 
have been published, and some may 
have been communicated to the 
State Governments.

Shri Hem Barua: I want to know 
whether this particular thing has 
been communicated or not.

Mr. Speaker: The Minister said that 
all of them have been communica
ted; the whole includes part.

Shri Slddiah: May I know whether 
the Government propose to provide 
extra funds to encourage non-Hari
jans to Join Harijan hostels and 
colonies?

Pandit U. B. Pant: The rule at
present is not very rigid; even now 
non-Harijans can be accommodated 
in Harijan colonies. But, if a colony 
is established and non-Harijans also 
care to settle there, there will be no 
bar to admitting some of them; not 
that the intention is that the whole 
of the colony is to be swamped by 
non-Harijans.

Shri Taneamani: May I know
whether following these recommen
dations Government will stop assis
tance or loans to the general housing 
co-operative societies which do not 
have at least 10 per cent of their 
members as Harijans?

Pandit g . B. Pant: 1 can't say
exactly.

Shri Tanjramanl: That is one of tfa*
recommendations. This is a matter 
on which the Central Government 
has to take a decision. What we find 
is that the recommendations have 
been communicated to the State Gov
ernments. What we would like to 
know is whether in future, whenever 
money is supplied to housing co
operatives, assistance will be given..

Mr. Speaker: The hon. Minister
has said that he does not know.

Shri Tangamanl: This is an impor
tant thing. Sir.

Mr. Speaker: The hon. Member is 
only making a suggestion.

Shri B. K. Gaikwad rose—

Mr. Speaker: We will go to the
next question. I am sorry the hon. 
Member, Shri Gaikwad is late.

Training ot Technical Personnel
*1312. Shri Panigrahi:
Will the Minister of Steel, Mines 

and Fuel be pleased to state:
(a) whether the National Coal 

Development of Corporation has pre
pared a revised scheme for technical 
training for meeting the require
ments of technical personnel of the 
Second Five Year Plan;

(b) whether it is a fact the train
ing institute at Talcher in Orissa is 
getting additional financial assistance 
under the revised scheme; and

(c) if so, how much and for what 
improvements?

The Minister of Steel, Mines and 
Fuel (Sardar Swann Singh): (a) Yes, 
for meeting its own requirements of 
Subordinate technical personnel for 
the current Plan. "

(b) Yes.
(c) Rs. 4,50,0001- approximately. 

Details are given In the statement 
laid on the Table ot the Lok EUHh» 
[See Appendix VI, rtnnexure No,
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'Shri Panigrahi: What are the salient 
features of the new revised scheme 
·which has been prepared by the 
National Coal Development Corpora-
'fion for meeting the shortfall in our 
·n~uirements of technical personnel 
fduring the Second Plan period? 

Sardar swaran Singh: The revised 
scl'reme of training has been prepared 
by tlife National Coal Development 
'Corporation 'only very recently. Under 
lftie reVised selreme, the personnel to 
t;e trainea 'a're classifted into different 
categories. Those categories are: (i) 
electrical fitters, electricians and 
mechanical fitters; (ii) electrical fore-
men and electrical supervisors; (iii) 
junior overman and overman; and (iv) 
surveyors. The intention is that there 
may ·b'e -different ·categories so that 
they <::ould tit in with the requirements 
-0f the ·devefopmental prngramme. 

Shrl Panigrahi: . What is the total 
iamount that ~ site going to allot for 
implementing this revised scheme? 

'sahiar Swaran Singh: r think the 
hon. Mem'ber is aware that there is 
already a provision of, I think, about 
Rs. 50 lakhs-I am saying this from 
memory-for spending during the Plan 
period; but I can assure him that the 
training facilities will be . there, and if 
the provision that is already there falls 
short of the reqwrements we can ask 
for more. 

Shrl Panigrahi: May I know whether 
ruiy actual assessment has been made 
·as to the requirements of technical 
personnel during the Second Plan 
period; if so, may I know to what 
extent we fall short of the require-
ments? 

Sardar Swaran Singh: I presume the 
1ron. Member is enquiring from me 
information about the mining side, 
because the other one is a bigger ques-
tion. On the mining side, assessment 
has been made and that process conti-
nues. 

Jet Aircrafts for Auxiliary Air Force 

J Shrimati Ila Palchoudhuri: 
*1313. l Shri S. C. Samanta: 

Will the Minister of Defence be 
pleas·ed to state: 

(a) whether it is a fact that a 
scheme for introducing Jet Aircrafts 
in the Auxiliary Air Force is under 
the consideration of the Government 
of India; 

(b) if so, when it is likely to be 
finalised; and 

(c) when it would be introduced? 

The Deputy Minister of Defence 
{Sardar Majithia): (a) Yes. 

(b) and (c). The scheme is in the 
process of implementation. 

Shri S. C. Samanta: May I know 
how much extra expenditure will be 
necessary for introducing Jet Aircrafts 
in the Auxiliary Air Force? 

Sardar Majithia: The question of 
extra expenditure does not come in; 
once it is decided to equip the Auxi-
liary Air Force with Jet Aircraft, it 
will be done. 

Shri S. C. Samanta: May I know 
what sort of aircraft is being at present 
used by this Force? 

Sardar Majithia: Well, Sir, these 
squadrons came into existence some-
time two years ago. The pilots in these 
squadrons receive training during the 
week ends and, therefore, it takes 
quite a long time for them to get the 
proficiency that is required of them to 
go on to the Jet Aircraft As yet, none 
of the squardrons have reached that 
stage, and that is why this suggestion 
has not been implemented; but as and 
when the pilots get the required pro-
ficiency I am quite sure that they will 
be put on to the Jet Aircraft. 

Shri Biren Roy: In view of the fact 
that we are spending crores of ruppes 
in getting forei~ Jet Aircrafts, would 
it not be wise that until the Hindustan 
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Aircraft produces the small baby Jets 
we do not place these costly Jet Air
craft in the hands of untrained and 
half trained pilots, who are not of the 
required calibre as has already been 
stated by the hon. Deputy Minister?

Sardar Majithia: As I have already 
stated, a proper scheme for the train
ing of these pilots has been drawn up. 
As and when they come up to the 
required standard they will automati
cally go on to the Jet Aircraft. There
fore, the question of their having the 
Jet Aircraft when they have not 
reached the required standard does not 
arise.

which was then concerned only with 
the Rourkela steel plant, recruited a 
number of trade trainees to be trained 
as litters, turners, machinists etc. 
They were sent *o> engineering work* 
for training. During training they 
were to be given free board and lodg
ing and a pocket money of Rs. 10 per 
month. They were all required to 
serve the company for a period of five 
years, if after satisfactory completion 
of training, they were called upon to 
do so. It is understood from the 
Hindustan Steel Private Limited that 
they propose to offer employment to 
all those who complete their training 
satisfactorily.

(e) Does not arise.

Short Notice Question  and A nsw ers

Trainees of Rourkela Steel Plant
•f*

fShri Panigrahi:
SNO No 9 J ShrUnati DaNo. 9. ^ pajcboudhuri:

Shri S. C. Samanta:
Will the Minister of Steel, Mines and 

Fuel be pleased to state:
(a) whether the technical appren

tices of the Hindustan Steel (Private) 
Ltd. attached to the four factories in 
and around Calcutta have stopped 
work in protest;

(b) what were their terms of agree
ment with the Company;

(c) how many of thc'c trainees have 
been given employment in Rourkela 
Steel Plant;

(d) whether any of their terms of 
contracts with the Hindustan Steel 
(Private) Ltd. have not been fulfilled 
by the Company; and

(e) if so, the reasons therefor?
The Minister of Steel, Mines and 

fuel (Sardar Swaran Singh): (a) 
They had. Sir. But they are now back 
at work.

<b) to (d). About three years ago, 
the Hindustan Steel Private Limited

12 hrs.

Shri Panigrahi: What was the num 
ber of trainees who were undergoing 
training in those four factories in and 
around Calcutta and from which States 
do they come?

Sardar Swaran Singh: I have not
got anything to show as to the State 
of origin of these various trainees, but 
the number attached to the various 
engineering works is as follows:

Jay Engineering Works .. 37
Machinery Manufacturing

Corporation .. 35
National Iron and Steel

Company .. 24
Bharathiya Elcctric and

Steel Works .. 24

Shri Panigrahi: May I know whe
ther there is any other proposal to 
have training centres in Rourkela and 
have other State projects to train 
artisans?

Sardar Swaran Singh: Yes, Sir.
When these steel plants go into pro
duction, maybe even earlier, we will 
have these training centres and train
ing facilities. That is the normal func
tioning of any steel plant.

Shri S. c . Samanta: May I know 
vfben the F«cruitmppt ' pf teefcnicai
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apprentices- will be nude, as it was 
<ion-? a year back?

Sardar Bwana 8ii|fc: No Ann date 
lias been fixed yet.

Shri Sadh&n Gupta: May I know
how many of these trainees had com
pleted their training and how many of 
them were absorbed and employed?

Sardar Swaran Singh:, I have parti
ally answered that point. They will 
be. finishing the training on various 
dates. Most of them will now be 
practically finishing their three years’ 
training, and as soon as they complete 
it and they are found to be satisfac
tory, the intention is to employ them 
on the steel plant. As the hon. Mem
ber is no doubt aware, no production 
has yet started, but they will be 
utilised and they will, be associated 
with the construction stage.

Shri S. C. Samanta: May I know 
whether those who have completed 
their course have been found suitable 
for being sent abroad for further train
ing?

Sardar Swaran Singh: No, Sir. There 
is no proposal at the moment to send 
these people abroad. They have 
already finished their training, and in 
any future programme, if they fit In 
"with some other training programme, 
only then they will be considered for 
being sent abroad.

Indo-Fak Canal Waters Dispute

8.N.Q. 
No. I*.

'Shri N. K. Munlsamy:
Shri D. C. Sharma:
Dr. Ram Subhag Singh: 
Shri Rem Bara:
Sardar A mar Singh Sal gal:

Will the Minister of Irrigation aad 
Power be pleased to state:

(a) whether Government are aware 
of the fact that Pakistan has rejected 
the proposal of Mr. W.A.B. lliff, World 
Bank Viee-Ptosident, with regard to 
the distribution of waters in the Indus 
system; and

; (b)‘ lit 86, what sire the reactions Of 
the Government of India?

The Minister of Irrigation and Power 
(Shri S. K. Patil): (a) Government 
have seen some vague press reports 
to this effect emanating from Karachi. 
They have no other information.

(b) Does not arise.
Shri S. R. Munlsamy: May I know 

whether it is a fact that in the last 
proposal they suggested a ministerial 
level conference to be held somewhere 
away from this sub-continent and, if 
so, what is the reaction of the Govern
ment to that suggestion?

Shri S. K. Patil: There was not a 
regular proposal. If everything has 
gone on well, then the international 
treaty can only be had that way.

Shri N. R. Munlsamy: May I know 
whether it is a fact that on the rejec
tion by Pakistan, they have presented 
certain plans and in pursuance of 
those plans they have sent engineers 
to Washington already for discussion 
of their plans, and if so, what is the 
reaction of the Government to those 
proposals which are a complete depar
ture from the 1954 proposals?

Shri S. K. Patil: Wo do not form
any reaction to any vague information. 
We have not got any positive informa
tion on that.

Sardar Iqbal Singh: May I know
whether, in view of the rejection of the 
lliff proposal, the Government still 
contemplate to have an ad hoe agree
ment with the Pakistan authorities?

Shri S. K. Patti: The hon. Member 
assumes that something has been 
rejected formally. We have no infor
mation, and so far as these ad hoe 
arrangements are concerned they have 
lapsed long back. What we are doing 
is to utilise the good offices of (M  
World Bank and there is no tfrne-limit 
for it.

Shri Stnhasan Singh: .May I know 
what the proposals of Mr. lliff are.



which are said to htve been RjtcKfl 
by Pakistan, and what is the reaction 
of this Government to those proposals?

Shrl S. K. Patil: I am not in a very 
privileged position to know that—what 
proposals were made to Pakistan. 
They have made no proposal to us in 
any formal manner. It was just trying 
to speak in an impersonal, informal 
manner, which they must have done to 
Pakistan. But it is not wise to say 
anything on proposals which have not 
been formally made.

Shrl C. R. Fattabhi Baman: In view 
Of the fact that two teams—Indian and 
Pakistan teams—are functioning in 
Washington all the time, for nearly 
two years, will the Government consi
der the desirability of calling them 
nearer home to save foreign exchange?

Shri S. K. Patil: Quite a bit of it has 
been withdrawn. There is some skele
ton staff that has been kept there. It 
has got to be kept so long as the 
World Bank continues to give its good 
offices.

Shri Hem Barna: May I know if the 
World Bank has kept our Government 
informed about certain proposals made 
by Pakistan on the basis of which two 
Pakistani engineers are at present 
having a series of talks with the World 
Bank at Washington?

Shrl S. K. Patil: Surely, if the pro
posal is made to Pakistan, the World 
Bank will keep us informed, but up to 
this minute I have learnt nothing from 
the World Bank on this subject.

Shri Hem Barua: May I know whe
ther the Government have contacted 
the World Bank on this subject in the 
meanwhile?

Shri S. K. Patil: it is none of our 
business to contact the World Bank on 
certain things which appear in the 
Press.

WKITIUN ANSWERS ’!©  
QOTSTfONS

Development ot Technical Education 
la India

*1287. Shri D. C. 8harma:

Will the Minister of Education andl 
Scientific Research be pleased to> 
state:

(a) whether the proposals for the- 
expansion and development o f 
technical education in India under 
the T.C.M. (Point Four Programme> 
have been finalised for the year
1958-50; and

(b) if so, the details thereof?

The Deputy Minister of Education 
and Scientific Research (Dr. M. M.
Das): (a) Not yet, Sir.

(b) The details are still being; 
worked out.

«t* Fiwr «nqrr

«ft *ro wro t
wt srftpwr *rtt *T5[ f^y

fa :
( ? )  w i 4  ̂ ^ fa

fT*TPT Wpwifwli % STTfo tpfo
"jtjjt”  ersprT,.

? <TTr
^  g# tft̂ T,

sftr vtm f̂ R Tfadi^'i ftrqcT tit- 
w i t  ;

(^ ) ?t, rfr fan fa*r irfir
tit fafT^fr snsjS ;

(*r) *  qwTfiiviftnfl
%t\x *r*r «ufajwf % q̂ nsY

(n )  f*rar vrr
tit n i | ?

sfarcwr ;
(* )  3 *  ffTHW TO* n t *
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Packets of Engineering Store Depot, 
Dehu Road

*1293. Start Assar:

Will the Minister of Defence be 
pleased to state:

(a) whether it is a fact that the 
arrears of revised pay scale for 1951 
to 1957 have not been paid to packers 
of Engineering Stores Depot, Dehu 
Hoad;

(b) if so, the reasons therefor; and

(c) steps taken to expedite the 
payment.

The Deputy Minister of Defence 
(Start Raghuramalah): (a) to (c). For 
purposes of fixation of pay under the 
Civilians in Defence Services (Revi
sion of Pay) Hules, 1947, a distinction 
was made between “workmen” and 
others. As the term “workmen” was 
not clearly understood by all the 
authorities concerned, it was clarified 
by Government in January, 1953, 
that the term “workmen” referred to 
employees who are classified as indus
trial. Due to an oversight, the pay 
of Packers of Engineer Stores Depot, 
Dehu Road, was not correctly fixed 
till about the middle of 1957 and is 
being allowed at the correct rates 
since. The question of the payment 
of arrears for the past period is 
under consideration and every effort 
i« being made to expedite a decision 
on ft.

Will the Minister of Education and 
Scientific Besearch be pleased to 
state:

(a) whether the scheme of open
ing an Institute of Archaeology In 
New Delhi to train post-graduate* 
in history and allied subjects in the 
field of archaeology has been finalis
ed; and

(b) if so, the details thereof?

The Minister of State in the Minis
try of Education and Scientific 
Research (Dr. K. 1>. Shrimali): (a)
No, Sir.

(b) Does not arise.

Import of C. I. Sheets

. . . . ,  /S h r i Bhagavatl: 
u \ Shri Basumatari:

Will the Minister of Steel, Mines 
and Fual be pleased to state:

(a) the quantity of C.I. Sheets 
imported from aboard in 1957-58 so 
far;

(b) its imported price per bundle; 
and

(c) whether it is a fact that the 
price of imported C.I. Sheets is about 
one hundred and forty rupees in 
Assam; and

(d) if so the reason therefor?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Slngta): (a)
34,832 tons during the period 1-4-57 to 
28-2-58.

(b) Rs. 102|- per bundle of 2 cwts.

(c) No information is available.

(d) Does not arise.
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•130*. / Shrl Goray:\l>r. Bun SuMuwr Stafh:
Will the Minister of Steel, Mfam 

and Fuel be pleased to state:
(a) whether the presence of natu

ral gas has been discovered in the 
waa of the recently formed Oil India 
Private Ltd.;

(b) the estimate of 
and

its reserves;

(c) when can it be made available 
for domestic and industrial consump
tion?

The Minister for Mines and Oil (Shri 
K. D. Malvlya): (a) Yes, Sir.

(b) and (c). Assessment of reserves 
of natural gas and its utilization is 
still under consideration.

Kidnapped Children

*1305. Shrimati Sucheta Krlpalani:
Will the Minister of Home Affairs 
be pleased to state:

(a) how many childern were kid
napped in Delhi during 1957; and

(b) how many have so far been 
recovered out of these?

The Minister of State in the Minis
try of Hone Affairs (Shri Datar):
(a) 115.

(b) 108.

Banaras Hindn University
*1307. Shri D. C. Sharma: Will the 

Minister of Education and Scientific 
Beeearch be pleased to state;

(a) whether the Comigittee ap
pointed by the Visitor of the Bana
ras Hindu University to enquire into 
the affairs of the University has sub
mitted it* report; and

(b) if so, the nature of its recom
mendations?

Ttm llW itu  wt Stuie itt'M vM >  
try  BdttBWttui - ■ •  -.flcAnlMte 
Research (Dr. K. L. Shrtaull): <a)
No, Sir.

(b) Does not arise.

WWTC : *RT *15-
wra qft fqT qdft fa
VTVTT TT*^T T*t»T Tt 
% WT v m i f t  ^ ?

*nmro H n w rsft («ft 
nm r) : ^  f«i<Kui ^  tst
forT »rt  | i [iftw  qfrftne 

« w t  *x ]

UNESCO Advisory Committee on 
East-West Project

*1314. Shrl D. C. Sharma: Will the 
Minister of Education and Scientific
Research be pleased to state:

(a) whether a meeting of the Ad
visory Committee on the UNESCO’s 
Major Project on the Mutual Ap
preciation of Eastern-Western Cul
tural Values has since been held;

(b) whether India was represented 
on that Committee; and

(c) the nature of decisions 
thereat?

taken

The Minister of State in the Ministry 
of Education and Scientific Research 
(Dr. K. L. Shrimali): (a) and (b). Yes.

(c) Report of the meeting has not 
yet been received.

Iren Scrap

*1316. Shrl Aasar: Will the Minister 
of Steel, Mines and Fuel be pleased to 
state:

(a) whether it is a fact that iron 
scrap is being utilised in re-rolling 
mills; and

(b) if so. the 
thereof?

consumption
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**e  MW«ter ef Sterf, Mine. and 
Faei (Sardar Swaran Singh): (a) ana
<b). Presumably, the information is 
sought about Steel Scrap and not about 
Iron scrap. Iron scrap is not used by 
Re-rolling Mills but steel scrap is uti
lised to the extent of about 80,000 tons 
per annum for re-rolling.

ftwft 3  v«fanfr«T #r*?
*r° Wo :

WT *J5-VTff *Pft J a R f t %  f^ T
fir :

(v ) ^
gfiro »«m iPwT % »rt$
«nft | ;

(sr) t r o f  % fjprf "r «rc 
fTcHT ĝ srr ^

(*r) Sxvt % % M^id
«rtr fen ft or?  *rr?-

«T '.' 2 ?
mrrflnr *  ttot *?ft («r>

*rcnrj : (* )  •
( » )  I
(n ) *rm% <rc $t t? t

t  »
High Schools In Tripura

1786. Shri Dasaratha Deb: Will the 
Minister of Education and Scientific
Research be pleased to state:

(a) whether the rate of school fees 
realised by the private High Schools 
in Tripura is higher than that realis
ed by Government High Schools;

(b) if so, the reasons for this higher 
rate; and

(c) the steps that are being taken 
in this regard?

The Minister of State in the Ministry 
o f Education and Scientific Research 
<Dr. K. L. Shrimali): (a) Yes, Sir.

(b) Private High Schools in Tripura 
are required to follow West Bengal 
Grant-in-aid Rules. These rules pres
cribe minimum fee rates which are

higher than those in Government High 
Schools of Tripura.

(c) The matter is being examined.

Smugglers
1767. Shri Ram Krishan: Will the

Minister of Home Affairs be pleased to 
state:

(a) the number of smugglers kil
led during 1957 by police in joint ope
rations on the western border; and

(b) the number of Indians and 
Pakistanis killed in these operations?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) and (b). Nil.

Multi-purpose Schools In Rajasthan
1768. Shri Karni Singhji: Will the

Minister of Education and Scientific 
Research be pleased to state:

(a) the total amount of grant ear
marked for the Government of Raj
asthan for starting multi-purpose 
schools during the Second Five Year 
Plan;

(b) the number of the multi-pur
pose schools to be opened year-wise 
during the period; and

(c) the number of multi-purpose 
schools so far opened Division-wise 
in Rajasthan?

The Minister of State In the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) Rs.
41 *5 lakhs.

(b) and (c). Information is being 
collected from the State Government 
and will be furnished later.
Employees under the Director t (  

Map Publication
f  Shri S. M. Banerjee:
‘ Shri Frabhat Kar:

Shri Muhaauned Elias: 
Shri Sarju Pandey:

Will the Minister of 
Scientific Research be pleased to 
state:

(a) whether it is a fact that the 
question of the employees working on



“ departmental leave 
the Director ot Map Publication, 
Survey ot India being declared regu
lar is under consideration; and

(b) if so, when decision will be 
taken?

The Deputy Minister of Education 
and Scientific Research (Dr. M. M. 
Das): (a) There are no employees
governed by the “Departmental Leave 
System”  working under the Director, 
Map Publication, Survey of India.

(b) Does not arise.

wtrc srtvr mtoi w rw  fifrfwr 

{vavto. frwj Mi«i ; w
ftiwrr iw rw

f^T :
(v )  snrrsr itct

sr^r Rift< ?nn^.
;

(*r) *rc?rc % TC 
®ra ftrarr ;

(*l) H ftRH Sjfanff *ft
gftrfaw ftrarr *m  ; tfk

( * )  ^ ppt wt gm ?

ftwrr «ftr tmfav nronr **nra
H TIWHW («lo  Vfo Hto ) :
( ? )  rwrefr i

( « )  % («r). ftiftff 
«fk  an% gS ^  5TH5tT 5ft  «re, i*? 

srcrr-q r̂ qr ^  fern 1
Commissioner for Linguistic 

Minorities
1111. Shrl A. K. Gopalan: Will the 

Minister ot Home Attain be pleased 
to state:

(a) the scale of pay of the Com* 
missioner for Linguistic Minorities;
mwtA

(b) the details o f hip 
meat stall?

The Minister of Home Affair*. 
(Pandit G. B. Pant): (a) The Com
missioner draws a fixed pay o t  
Rs. 3,500/- p.m. inclusive of pension.

(b) The following posts have been, 
sanctioned for the office of the Com
missioner:

Designation of poBt
Number

Assistant Commissioner One
Superintendent One
Private Secretary One
Stenographer One
Upper division clerk-cum- 

cashier One
Lower Division Clerks Two
Jamadar One
Peons Two.

Rural Secondary Schools

1112. Shrl Subbiah Ambalam: Will 
the Minister of Education and Scienti
fic Research be pleased to state:

(a) the amount ot grant sanctioned 
and given to various State Govern
ments for starting agricultural and 
science courses in Rural Secondary 
Schools State-wise; and

(b) the number of such schools in 
each of such States for which grant 
has been given?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrlmali):
[a] Mysore Rs. 1,00,000

Punjab Rs. 1 ,2C OOO
Kerala Rs. 1 , 06,000
Uttar Pradesh Rs. 3. 00,000
Mfedras Rs 1, 20,000
West Bengal Rs 1.85,000

[b] Mysore 10
Punjab 12
K e aU 8
Uttar Pradesh 20
Madras 12
West Bengal *
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Ctatttted O O sm  It Ortaann 
Futorln ■

/  Shri 8. M. Banerjee:
^  Shri Tanga want:

Will the Minister of Defence be 
pleased to state:

(a) the number of Gazetted Officers 
in the Ordnance Factories as on the 
28th February, 1958; and

(b) the number of Gazetted Offi
cers as on the 1st January, 1950.

The Deputy Minister of Defence 
(Shrl Raghuramaiah): (a) 235.

(b) 186.
Unions In Defence Establishments 

/S h ri S. M. Banerjee:
111 \ Shri Tangamani:

Will the Minister of Defence be 
pleased to state:

(a) the number of unions which are 
at present functioning in the various 
Defence Establishments recognised 
during 1956-57; and

(b) the number of applications for 
recognition pending?

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) 5.

(b) 55.

Machines in Ordnance Factories

 ̂ f  Shri S. M. Banerjee:
t  \  Shri Tangamani:

Will the Minister of Defence be 
pleased to state:

(a) the number of machines dec
lared obsolete in Ordnance Factories 
during 1957;

(b) their book value; and

(c) hew they have been or are- 
proposed to be disposed of?

The Deputy Minister of Defence: 
(Shri Raghuramaiah): (a) 615.

(b) Rs. 9-9 lakhs.

(c) Proposed to be disposed of' 
through the Director General of Sup
plies and Disposals.

7HT q*«T 3 fwarr

?\9« v  WXW : WT f5TW*
ijrrfcrv irirangrr 

f̂ TT qYlHI %
sr^r «Pt % «t sott

^  w  m  fasrct nfssr *r$ | ?

fiwrr «ftr ir tw  ir fn v .
3 <TWMr>rt (*t# «rr» ) -.
'Jn < 5T%5T % TT«>T (41 oil fSVRT Vrf1--

f?W TW 5WTT fjpicr »Tf :----

v.ve.

us^ -sos vr fsr srt ^ . ** 
•*>0 * ^wr gw i yTT■.•f̂ (Ta,
WTOTT faRT Y.VfcVd?
vrar *mrr | i

Appointments of Scheduled Castes 
and Tribes

1777. Shrl Kumbhar: Will the-
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether persons belonging to  
acned’ iled Castes and Tribes ap
pointed grade-wise so far in the
Bhilai, Durgapur and Rourkela Steel 
Plants are according to their m u  wdt 
quota;
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(b) if not, the reasons thereof;

(c) the number of persons of Sche
duled Castes and Tribes (separately), 
appointed so far in menial services; 

,and

(d) the number of such persona 
(separately) and grade-wise, receiv
ing training in different centres and 

.sections?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to
<d). The information is being collect- 
•ed and will be placed on the table of 
.the House, in due course.

{ ■sit MW :
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Engineering Colleges and 
W yferin lw

fShrl D. C. Sharma:
Shri H. N. Makerjee;
Shri Muhammed Elias:
Dr. Ram Subhag Sin|h: 
Shri Bhakt Darshan:
Shri S. C. Samanta:
Shri Ajtt Singh Sarhadi: 
Shri Rameshwar Tantia:

Will the'Minister of Education and 
Scientific Research be pleased to refer 
to the last para at page 2 of the Re
port of the Ministry of Education and 
Scientific Research for 195C-57 and 
lay a statement on the Table showing:

(a) the number of Engineering Col- 
leges and Polytechnics since estab
lished in the country;

(b) the number of students admit
ted in each of them;

(c) the nuq£ter of additional seats 
provided in the existing institutions 
in 1957 for diploma and degree cour
ses respectively; and

(d) whether this has met the pre
sent requirements of the Second Five 
Year Plan for technical personnel?

The Deputy Minister of Education 
and Scientific Research (Dr. M. M. 
Das): (a) and (b). The question of 
establishment of additional engineer
ing colleges and polytechnics for 
meeting the requirements of techni
cal personnel not only for the current 
plan but for the third and subsequent 
plans is under consideration. How
ever, 6 colleges and 17 polytechnics 
provided for in the Second Five Year 
Plans of State Governments have been 
established so far, as also 4 colleges 
and 0 polytechnics by private enter
prise.

Additional seats 
provided

2096

(c) Courses

Degree 
Diploma

(d ) I f all schemes of technical edu
cation approved so far are implement- 
$6 fully, Hie additional training faci

lities recommended by the Engineer
ing Personnel Committee will become: 
available.

Dredgers for Navy

1180. Shri D. C. Sharma: Will the- 
Minister of Defence be pleased to- 
state:

(a) whether the Indian Navy has- 
acquired any dredgers;

(b) if so, the number of dredgers 
acquired;

(c) at what cost; and

(d) from which country?

The Deputy Minister of Defence- 
(Shri Raghuramaiah): (a) Yes, a Suc
tion Hopper Dredger named I.N.S.. 
“SHANKH”.

(b) One.

(c) Rs. 35-58 lakhs.

(d) West Germany.

Aid <0 Punjab for Flood Relief

1181. Shri AJit Singh Sarhadi: Will! 
the Minister of Finance be pleased 
to state the amount allocated to Pun
jab during 1956-57 and 1957-58 for 
relief work due to floods?

The Minister of Finance (Shrf 
Morarji Desai): This Ministry was
not approached for any financial. 
assistance towards relief work due to 
floods in 1956-57 or 1957-53. But th» 
following amounts of loans and grants 
were given to Pu; jab, including the 
former State of Pepsu, as reimburse
ment towards the expenditure on re
lief operations in connection with the 
floods that occurred in October, 1955..
Year
sanction

1956-J7

of Loans ' Grants

Rs. Rs.
35 -31. likhs 6 6 -7jiakhs-
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Grant to Singarenl Collieries
/  Shrl T. B. Vittel Rao:
\ Shri Nag! Reddy:

Will the Minister of Steel, Mines 
and Fuel be pleased to state:

(a) the total amount granted to Sin- 
gareni Collieries upto the end of Feb
ruary, 1958 for it.; development works;

(b) whether any decision has since 
'been taken regarding the amount to be 
allotted to these collieries during the 

.Second Five Year Plan period; and

(c) if so, the stages and the number 
■of instalments in which this amourt
will be paid?

The Minister of Steel, Mines and 
fu el (Sardar Swaran Singh): (a) A
loan of Rs. 10 lakhs was sanctioned 
in July, 1957, pending a decision on 
.the participation by the Central Gov-
• ernment in the finances and manage
ment of the Singareni Company.

(b) and (c ) .  No decision has 
been taken. The matter is under c ii- 
sideration in consultation w'.lh the 

.Andhra Pradesh Government.

Neyveli Project

1783. Shrl T. B. Vittal Rao: Will
■the Minister of Steel, Mines and Fuel 
'■be pleased to state:

(a) the total amount spent for pro
viding quarters for the workers of 
Neyveli Lignite project upto the end

• of February, 1958;
(b) whether the workers are asked

■ to pay any rent; end
(c) the total number of quarters 

; proposed to be constructed during the 
.Second Plan period?

The Minister of Steel, Mines and 
'Fuel (Sardar Swaran Singh): (a)
-About Rs. 14‘75 lakhs.

(b) Yes; for the daily rated 
’•workers, the rent has been prescribed

on the basis of tile rates of all-in
wages, and for the monthly paid 
workers, the rent is based on 10% of 
pay plus dearness allowance. Rent is 
recovered from the workers at these 
rates or at the standard rent, which
ever is less.

(c) Out of a total number of about 
15.900 quarters to be built at the Ney
veli Township during the current 
Plan period, about 13,580 will be for 
workers.

“Amrutara Santana"

1784. Shri Sanganna: Will the Min
ister of Education and Scientific Re
search be pleased to refer to the reply 
given to Unstarred Question No. 512 
on the 21st November, 1957 in respect 
of the translation of “Amrutara 
Santana" and state;

(a) whether there has since been 
any further progress in the matter; 
and

(b) if so, what?

The Minister of State in the Ministry 
of Education and Scientific Research 
(Dr. K. L. Shrimall): (a) and (b).
“Amrutara Santana” is already trans
lated and published in Hindi. It has 
also been assigned for translation in 
Punjabi. Due to heavy programme of 
translations in Bengali and Telugu, it 
has not yet been possible for the 
Akademi to take up a translation of 
this novel in these two languages.

Multi-purpose Schools

1785. Pandit D. N. Tiwary: Will the 
Minister of Education and Scientific 
Research be pleased to state the 
number of High schools converted into 
Multi-purpose schools in the country 
(State-wise) during 1958 and 1957?

The Minister of State In the Ministry 
of Solamtllle Research (Dr,. K, L. 
Shrimall): A  statement is placed
on'the Table o f Lok Sabha. {Set 
Annendix VL annexure No. 4&1
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Defamation Cases
1787. Shri Vajpayee: Will the Min

ister of Home Affairs be pleased to 
.state:

(a) the total number of cases in 
■which Government servants sued the 
members of public for defamation for 
the vindication of their official acts in 
the year 1957; and

(b) the number of cases in which 
prosecution had been successful?

The Minister of State in the Ministry 
of Home Affairs (Shri Da.ar): (a)
and (b). The information is being 
collected and will be laid on the Table 
o f the House in due course.

Government Servants
1788. Shri Subiman Ghose: Will the 

'Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that some 
Central Government Servants resigned 
their posts just on the eve of the last 
Ctenerai Elections; 

ib ) if so, their number;

(c) whether any person has been 
taken back to his old post within a 
short time after the election result was 
announced; and

(d) if so, the number of such per
sons?

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): (a) to
(d). The information is being collect
ed and will be laid on the Table of 
the House in due course.

Technical Education in Punjab

1789. Shri Ram Krlshan: Will the
Minister of Education and Scientific 
Research be pleased to state whether 
the schemes of Technical Education 
for the State of Punjab have been 
approved by the All India Council for 
Technical Education?

The Deputy Minister of Education' 
and Scientific Research (Dr. M. M. 
Das): Of the elevtn Schemes of
Technical Education included in the 
Second Five Year Plan of Punjab 
State, eight have been approved by 
the All ndia Council for Technical 
Education. The rest are under con
sideration.

wtm fw w  *  ?r<tf*w ? t wwrsans

?\»£e. sit W  iw ; WT faw tf’ft 
3rTPT ? t  f^T ?$T fa SFTT ^  t  
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srk  **im q r & stftt arr t^t £ ?

fr o  srmsft wo <t» ■
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Kurwathi Temple

1791. Shrl T. Subramanyam: Will
the Minister of Education and Scienti
fic Research be pleased to state:

(a) whether it is a fact that the 
ancient Chalukyan Temple at Kur
wathi in Hadagalli Taluk of Bellary
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District, Mysore State, is in a state of 
■disrepair; and

(b) the steps Government propose 
to take in the matter?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) and
(b). The information is being collected 
and will be laid on the Table of the 
House.

M.E.S. Staff at Kalaikunda

1792. Shrimati Renu Chakravartty:
Will ths Minister of Defence be 
pleased to state whether there is any 
proposal before Government for in
cluding the Kalaikunda Air Field in 
the provisional limits of Kharagpur 
town for the purposes of grant of 
House Rent Allowance to the M.E.S. 
Staff working there?

The Deputy Minister of Defence 
(Shri Raghuramaiah): Yes, Sir.

Reservations for Scheduled Castes and 
Scheduled Tribes

f  Shri S. M. Banerjee:
i__, J Shri Prabhat Kar:

'  ̂ Shri Muhammed Elias:
[  Shri Sarju Pandey:

Will the Minister of Home Affairs 
be pleased to state:

(a) the number of gazetted posts 
which were reserved for Scheduled 
Castes and Scheduled Tribes but were 
fillsd in 1957 by Non-Scheduled Caste/ 
Non-Schedulcd Tribe personnel un
der thi> different Ministries; and

(b) the reasons for retention of 
non-Scheduled Caste/Non-Scheduled 
Tribe personnel against reserved posts?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
and (b). The information is being 
collected and will be laid on the 
Table of the House in due cour.e.

M.E.S. Employees at Kateikmd*. 
S Shri s - **• Banerjee: 

' \  Shrimati Rena Chakravartty:
Will the Minister of Defence be 

pleased to state:
(a) whether it is a fact that the . 

children of the M.E.S. civilian emplo
yees at Kalaikunda are not allowed 
to use the I.A.F. buses which carry 
children of I.A.F. personnel to Kha
ragpur Schools; and

(b) if so, whether any steps are- 
being taken to arrange transport faci
lities for them?

The Deputy Minister of Defence 
(Shrl RagHuramaiah): (a) Yes.

(b) No.

Excise Duty Relief on Vegetable 
Products

1795. Shri N. R. Munlsamy: Will
the Minister of Finance be pleased 
to state:

(a) the number of manufacturers in 
India who are producing vegetables- 
products over 3000 tons per year and 
how many below 3000 tons per year; 
and

(b) what is the estimated mount 
of the excise duty relief given as ex
emption?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) There are
25 manufacturers cf vegetable pro
duct in India producing more than- 
3000 tons per year, and 16 manufac
turers producing 3000 tons or less.

(b) The amount of excise duty relief 
is estimated at Rs. 24,00,000/- (ap
proximately) per year.

Unemployment Relief Scheme* in 
Rajasthan

1796. Shri Kami Slnghji: Will thar 
Minister of Finance be pleated te
state the financial aid given to the 
Rajasthan Governxnexttbyway oC
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loans and grants in connection with 
the schemes for relief of unemploy
ment during 1959-56 and 1956-57?

The Minister of Finance (Shri 
MorarJI Desai): The only scheme,
sanctioned specifically for unemploy
ment relief, with which this Ministry 
is concerned is “Expansion of power 
facilities to increase employment 
opportunities”. Loans of Rs. 4-00 
lakhs and Rs. 11*41 lakhs were given 
to the Rajasthan Government for this 
scheme during 1955-56 and 1956-57 
respectively.

Realisation of Income Tax Arrears
1_q_ f  Shri S. M. Banerjec:
1 \ Shri Tangamani:
Will the Minister of Finance be 

pleased to state the amount of out
standing income tax arrears recover
ed during 1957-58 so far?

The Deputy MJtnJster of Finance 
(Shri B. R. Bhagat): The amount of
Income-tax arrears, recoverd during 
the period 1st April, to 31st December,
1957, was Rs. 21,94,59,000. The simi
lar figures for the period from 1st 
January, 1958 to 31st March, 1958 are 
not yet available.

Collection of Excisc-Dntles in Punjab
1798. Shri Daljit Singh: Will the

Minister of Finance be pleased to state 
the amounts collected in Punjab as 
union excise duties and additional 
duties of excise (region-wise) during
1957-58?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): A statement
showing the required information is 
laid on the Table of the Lok Sabha. 
[See Appendix. VI, annexure No. 47.]

Cantonment Board Employees
1799. Shrimati Sucheta Kripalanl: 

Will the Minister of Defence be 
pleased to state:

(a) whether it is a fact that the 
... Cantonment Board employees of

Chakrata, Mathura, Jutogh, Dagshai, 
Ferozepore, Amritsar and Nainital are 
not getting pay scales according to the 
scales prevailing in neighbouring 
municipalities; and

(b) whether it is also a fact that 
Cantonment Board employees of 
Mathura, Agra, Nanital, Shahjahanpur, 
Ranikhct, Kanpur and Chakrata are 
not receiving dearness allowance as 
admissible to the employees of the 
State Government?

The Deputy Minister of Defence 
(Sardar Majithia): (a) In accordance 
with the general advice tendered by 
the Government of India vide reply 
given in Lok Sabha to part (a) of Un
starred Question No. 1041 on the 8th 
March 1958 (i) the Cantonment Boards 
Chakrata, Mathura and Nainital, have 
fixed for their employees the same 
scales of pay as have been prescribed 
by the Government of Uttar Pradesh 
for the employees of similar local 
bodies, situated in that State; and 
(ii) the Cantonment Boards, Amritsar, 
Jutogh, Dagshai, and Ferozepure, have 
fixed for their employees as far as 
possible the same scales of pay which 
are prevalent in the neighbouring 
municipalities, after making due 
allowances for relative importance 
and responsibility of the appointments 
under consideration.

(b) the employees of the Canton
ment Boards in Uttar Pradesh are 
being paid dearness allowance at the 
rates fixed by the State Government 
for employees of similar municipal 
bodies.

Arrest of a Smuggler

1800. Shri Haider: Will the Minister 
of Finance be pleased to state:

(a) whether it is a fact that a big 
merchant was arrested with diamonds 
and gems at Dum Dum airport, In 
February, 1958; and

(b) if so, action taken in the matter?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) Some docu
ments, watches and other consumer
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goods were seized by the Calcutta 
Customs authorities from a business
man on the 3rd February, 1958 at Dum 
Dum airport, but no arrest was made.

(b) The matter is still under investi
gation.

Secondary Education

1801. Sbri Elayapernmal: Will the
Minister of Education and Scientific 
Research be pleased to state the 
amount sanctioned or proposed to be 
sanctioned by the Centre to Govern
ment of Madras for Reconstruction of 
Secondary Education during 1958-59?

The Minister of State In the Ministry 
of Education and Scientific Research 
(Dr. K. L. Shrimali): Rs. 33,72.000
proposed to be sanctioned.

Coal Deposits

1802. Sardar Iqbal Singh: Will the 
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the estimated quantity of coal 
deposits in India, State-wise;

(b) the names of the places where 
these are situated; and

(c) the estimate of coal at each 
place?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to
(c). An estimate of the coal resources 
of India has been made recently by 
the Geological Survey of India. The 
deposits, however, have not been esti
mated State-wise but by coalfields. I 
place a statement giving these esti
mates on the table of the Lok Sabha. 
[See Appendix VI, annexure No. 48.] 
These estimates, I would add, are still 
tentative.

Rehabilitation of Ex-Servicemen

1808. Sardar Iqbal Singh: Will the 
Minister of Defence be pleased to 
state the total expenditure incurred

by Government for the rehabilitation 
of ex-servicemen during the last two 
years?

The Deputy Minister of Defence 
(Sardar Majithla): The Information
will be laid on the Table of the Lok 
Sabha.

Social Welfare in Andaman and 
Nicobar Islands

1804. Sardar Iqbal Singh: Will the 
Minister of Education and Scientific 
Research be pleased to state the steps 
so far taken by Government for the 
development and promotion of social 
welfare in Andaman and Nicobar 
Islands?

The Minister of State in the Ministry 
of Education and Scientific Research 
(Dr. K. L. Shrimali): The information 
is being collected and will be laid on 
the Tabic of the Sabha as soon as 
possible.

Historical Monuments in Delhi
1805. Sardar Iqbal Singh: Will the 

Minister of Education and Scientific 
Research be pleased to state:

(a) the amount spent on the main
tenance of Historical Monuments in 
Delhi during 1956-57 and 1957-58 so 
far; and

(b) the amount to be spent during
1958-59?

The Minister of State in the Ministry 
of Education and Scientific Research 
(Dr. K. L. Shrimali): (a) The follow
ing expenditure was incurred by the 
Union Department of Archaeology on 
the maintenance of monuments under 
its care, including expenditure on 
account of pay and allowances of the 
staff employed:

Tear
1956-57
1957-58 

(upto the end of 
February, 1958).

Amount spent
Rs. 1,60,769/- 
Rs. 1,06,800/-

(b) The budget proposals of the 
Department for 1958-59 have not to 
far been finalised.
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OoU SnagsUac In West Bengal

1R0B / Shri Gho*al:IMW. ^ Shri B D u  Gupta:
Will the Minister of Finance be 

pleased to state the value of smuggled 
articles including gold and jewels 
seized so far in West Bengal since 
1954?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): The value of
smuggled articles including gold and 
jewels seized in West Bengal since 
1954 is as given below:

1954 Rs. 51,41,055
1955 "Rs. 37,19,670
1956 Rs. 43,03,703
1957 Rs. 52,60,149
1958 (upto 28-2-58) Rs. 5,70,151

Total Rs. 1,89,94,728

Excise Doty on Tobacco
/Shrl Ghosal:
\ Shri B. Das Gupta:

Will the Minister of Finance be 
pleased to state the amount of excise 
duty on tobacco collected from Cooch- 
Behar since 1952?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): The information 
is given below:

Year Amount
Rs.

1952-53 61,17,623
1953-54 50,77,366
1954-55 50,97,755
1955-56 59,80,673
1956-57 55,56,448
1957-58 42,78,282 

(up to February ’58)

Total 3,21,08,147

Grants for Improvement of Education 
in Orissa

1888. Shri Kumbhar: Will the Min
ister of Education and Scientific Re
search be pleased to state:

(a) whether it is a fact that the 
Orissa Government have submitted a

S L.SJD__8.

memorandum to the Union Ministry of 
Education asking for assistance in tho 
form of a ad hoc grants for improve
ment of education in the state; and

(b) if so, the action taken thereon?
The Minister of State in the Ministry 

of Education and Scientific Research 
(Dr. K. Li. Shrtmali): (a) Yes, Sir.

(b) The matter is under considera
tion.

PAPERS LAID ON THE TABLE
R eport or T rade M arks Enquxbt 

Co m m ittee  and R eport on  Trad*  
M arks L a w  R evision

The Minister of Commerce and In
dustry and Finance (Shri Morarji
Desai): I beg to lay on the Table a 
copy of each of the following 
Reports:—

(1) Report of the Trade Marks 
Enquiry Committee, 1954. [Placed 
in Library. See No. LT-622/58].

(2) Report of Shri Justice N. 
Rajagopala Ayyangar on Trade 
Marks Law Revision, 1955. [Plac
ed in Library. See No. LT-623/58].

Statem ents  show ing  action  taken  by  
G overnment on  assurances

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of 
each of the following statements show
ing the action taken by the Govern
ment on various assurances, promises 
and undertakings given by Ministers 
during the various sessions shown 
against each:—

(1) Supplementary Statement
No. I—Fourth Session, 1958.

(2) Supplementary Statement
No. IV—Third Session, 1957.

(3) Supplementary Statement
No. X—Second Session, 1957.

(4) Supplementary Statement
No. XI—First Session, 1957.

[See Appendix VI, annexure Nos. 40, 
50, 51 and 52].
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NOTIFICATIONS JSSUZD UNDER A lX -IlO H A  
Services A c t

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): I beg
to lay on the Table, under sub-section
(2) of Section 3 of the All India Ser
vices Act, 1951, a copy of each of the 
following Notifications:—

(1) G.S.R. No. 156 dated the 
22nd March, 1958, making certain 
amendments to the All India Ser
vices (Medical Attendance) Rules, 
1954.

(2) G.S.R. No. 157 dated the 
22nd March, 1958, making certain 
amendments to the Indian Admi
nistrative Servicc (Probation) 
Rules, 1954. [Placed in Library. 
See No. LT-G28/58]

BUSINESS OF THE HOUSE

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
With your permission I rise to an
nounce that Government .business in 
this House for the week commencing 
31st March will consist of:

(1) Further discussion and vot
ing on Demands for Grants in 
respect of the Ministry of Works, 
Housing and Supply.

(2) Discussion and voting on 
Demands for Grants for the Min
istries of—

Steel, Mines anri Fuel;
Food and Agriculture;
Community Development; and 
Information and Broadcasting.
(3) The Gift Tax Bill—for re

ference to a Select Committee.
(4) The Estate Duty (Amend

ment) Bill—for reference to a 
Select Committee.

I may also state at this stage that 
the Select Committees on the two Bills 
mentioned by me will be requested to 
present their reports on April 18.

Consequent on the inclusion a£ these 
Bills in the week’s programme of 
business, it will be necessary to make 
a change in the order of discussion of 
Demands for Grants for the remain
ing Ministries. This will be intimated 
to Members shortly.

STATEMENT RE: FIRE IN SADAR 
BAZAR

The Minister of Irrigation and 
Power (Shri S.‘ K, Patil): With your 
permission, I beg to make a statement 
in regard to the fire in the Gandhi 
Market on the 20th March, 1958. On 
the 21st instant, the Deputy Minister 
for Irrigation and Power informed 
this House that according to the in* 
formation then available, the fire in 
the Gandhi Market on the 20th March, 
1958, did not break out due to any 
short-circuiting in the mains of the 
Delhi Stale Electricity Board. He had 
promised to furnish detailed informa
tion to the House after enquiring into 
the matter.

It has now been reported by the 
Delhi State Electricity Board that the 
Mnins Inspector-in-charge of the area, 
reached the site at about 11.20 a .m . on 
the 20th March, 1958, on receipt of 
telephonic information about the fire. 
He was, however, not permitted by the 
Fire Brigade authorities to go inside 
'.he market. For disconnecting supply 
to the market, the Inspector had to 
cut off the four feeding points outside 
the market. The fact that the auto
matic circuit-breaker controlling the 
feeder, supplying electricty to the 
market, did not trip and the supply 
had to be disconnected from the feed
ing points, clearly indicates that the 
fuses, on the lines in the area involved 
in the fire, operated as intended. This 
leads to the conclusion that the 
Board’s overhead mains in the area 
were in sound condition.

An examination of the complaint 
register maintained by the Board in 
the area indicated that only 37 *No 
current’ complaints were received
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during the month preceding the 19th 
March, 1998. Out of these complaints, 
only two were from the occupants of 
the unfortunate shops gutted on the 
20th instant. These two complaints 
related to the blowing off of the 
meter board and aerial fuses. No 
defects in the Board’s installations on 
these premises were reported by the 
members of the line-staff who attend
ed to the complaints. As there were 
no complaints from any other shop 
out of the block of 36 shops that were 
gutted, the inference is inevitable that 
neither the consumers’ nor the Board’s 
installations there were faulty.

The Electrical Inspector, Delhi 
Administration, who inspected tho site 
at about 2.30 p .m . on the 20th Mareh,
1958, has reported that the fire broke 
out when all the shops were closed, 
due to polling for the Municipal Cor
poration, and no light or fan was 
presumably in use. Under these cir
cumstances, he concludes that the 
chances of fire occurring due to short- 
circuiting were very remote.

According to the report of the Chief 
Fire Officer, Delhi, the fire started in 
shop No. 5008 and subsequently spread 
to the adjoining shops and also the 
shops across the lanes. Since this 
shop was completely gutted and filled 
with debris due to collapse of the top 
floor, it has not been possible 
for him to establish the cause 
at the tire in spite of a thorough in
vestigation. The Fire Officer has, 
however, stated that according to an 
eve witness the fire was noticed in an 
electrical cable of one of the shops. 
This according to the Fire Officer does 
not establish that the Cable started 
burning due to a short circuit. The 
Cable could have caught fire from 
some article already aflame in ttie 
shop. It has thus not been possible 
to establish the precise cause of the 
fire

TRADE AND MERCHANDISE 
MARKS BILL,

Shri Morarji Desai: I beg to move
for leave to introduce a Bill to pro
vide for tfie registration and better 
protection of trade marks and for the 
preservation of the use of fraudulent 
marks on merchandise.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill to provide for the re
gistration and better protection of 
trade marks and for the preserva
tion of the use of fraudulent 
marks on merchandise."

The motion was adopted-
*

Shri Morarji Desai: I introduce the 
Bill.

MINES AND MINERALS (REGULA
TION AND DEVELOPMENT)

AMENDMENT BILL 
The Minister of Steel, Mines 

Fuel (Sardar Swaran Singh): I beg 
to move for leave to introduce a Bill 
to amend the Mines and Minerals 
(Regulation and Development) Act, 
1957, for the purpose of exempting 
mining leases granted before the 25th 
day of October, 1949, in respect of 
eoal from certain provisions of that 
Act in view of the importance of such 
leases in the context of coal produc
tion generally.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill to amend the Mines 
and Minerals (Regulation and 
Development) Act, 1957, for the 
purpose of exempting mining 
leases granted before the 25th 
day of October, 1949, in resoect of 
coal from certain provisions of 
that Act in view of the importanca 
of such leases in the context of 
coal production generally.*'

The motion teas adopted..
Sardar Swaran Singh: I introduce

the Bill

722628 MARCH 1958



7327 28 MARCS 1988 Demand* fait OraHt*

BUSINESS ADVISORY COMMITTED,
T w e n t y - sbcon d  R eport

Sardar Hnkam Singh (Bhatinda): I 
beg to move:

“That this House agrees with 
the Twenty-second Report of the 
Business Advisory Committee 
presented to the House on the 
27th March, 1958.”
Mr. Speaker: The question is:

“That this House agrees with the 
Twenty-second Report of the 
Business Advisory Committee 
presented to the House on the 
27th March, 1958.*'

The motion was adopted.

* DEMANDS FOR GRANTS—Contd.

M in is try  o f  T ra n sp ort and C om m u
n ica tion s— Contd.

Mr. Speaker: The House will now 
resume further discussion on the 
Demands for Grants relating to the 
Ministry of Transport and Communi
cations. Shrimati Parvathi Krishnan 
will conclude her speech.

Shrimati Parvathi Krishnan (Coim
batore) : Sir, yesterday when the
House rose for the day I was point
ing out that as far as civil aviation is 
concerned, the hon. Minister's speech 
did not indicate any co-ordinated 
policy with regard to this matter. To 
further illustrate my point I would 
like to place before the House two 
examples. Take, for instance, the air 
services to two such areas as Tripura 
and Assam which are very badly 
served by other means of transport. 
On these services you put the oldest 
Dakotas that are available—planes 
that may not reach their destination 
eventually—and the luxury plans 
(hat are here, Viscounts, Skymasters 
a n d  other,more comfortable planes, 
are made available for journeys from 
Delhi to Bombay or Delhi to Calcutta 
where the more privileged and the

more monied sections of the people 
travel.

Now, it is very important that these 
outlying areas should b e  S e rv e d  much 
better and Government should c e r 
tainly take more interest in it and 
evolve a policy by which the civil 
aviation services for those areas are 
more adequate than they are at pre
sent

Another aspect of this absence of 
policy is the manner in which today 
the non-scheduled services are being 
given the rights for the traffic services 
of goods freight in the eastern area. 
This is a source of revenue and this 
freight service in the eastern sector is 
very important These are given to 
non-schcduled operators and foreign 
concerns are also linked with these 
operators. I fail to understand how 
the Government can take the risk of 
allowing foreign interests to be con
cerned with these non-scheduled 
flights in the eastern sector when it is 
a widely accepted fact that civil 
aviation is the second line of dcfence. 
On the one hand you talk of wanting 
more money for defencc and at the 
same time you allow these foreign 
investments to play an important part 
in your transport system. You allow 
foreign investments in this area, but 
when the civil aviation employees 
put forward their just demands you 
raise a political bogey—you raise the 
communist bogey—and you give them 
charge-sheets and show cause notices. 
There are today eight employees of 
the Civil Aviation Department who 
have been given such notices.

It is also most uneconomic because 
we know that these companies do not 
contribute anything towards the de
velopment of aviation in the country. 
For instance, what are they doing in 
the case of training of pilots and 
technical hands? What are they doing 
for opening overhaul shops? They are 
not doing all this but are certainly 
running away with the revenue. They 
are elbowing the I.A.C., out ot this
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area as far as freight traffic is con
cerned. If the Government want to 
have a firm policy in this matter, 
the I-A.C. instead of giving their 
planes to these non-scheduled opera
tors and helping them to make much 
profits, should take over this freight 
service. It will certainly help the 
I.A.C. at least to make good the deficit 
that it is facing today. I do not want 
to go into the past history and into 
the whys and wherefores of this defi
cit, but I do want to say that if Gov
ernment has a considered policy in 
this matter, they will be able to over
come this deficit and this loss that is 
coming up year after year.

m
Another point that I would like to 

touch while talking about civil avia
tion is with regard to their attitude 
towards the employees of this depart
ment. Take for instance the question 
of staff quarters. Last year itself the 
hon. Minister, Shri Humayun Kabir, 
who is unfortunately not here today, 
assured Shrimati Renu Chakravartty 
that the staff quarters in Mohanbari 
would be completed by the end of 
December, 1957. As far as my infor
mation goes even the levelling of the 
ground has not started in that area. 
1 fail to understand why these assur
ances are given—we are also given 
some promises—when there is abso
lutely no action taken in the matter.

The hon. Minister, Shri Raj Baha
dur, has also replied to a question as 
far back as the 3rd April, 1956, i.e., 
two years ago, when he gave us a 
long list of the various aerodromes 
where quarters for Class IV emplo
yees would be electrified. As far as 
my information goes, subject to cor
rection, I do not think even one-third 
of those quarters for the Class IV 
employees have been electrified.

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): A large number 
Jus been electrified.

Shrimati Parvathi Krtshnan: Apart
from that another very important 
point is that you do not give City 
Compensatory or House Rent allow
ance to the staff as other Central 
Government employees are given. 
Most of the aerodromes, as we all 
know, are many miles away from the 
city. They are outside the municipal 
limits and this technical ground is put 
forward. Of course we know that the 
Government is an absolute master for 
bringing up these technicalities which 
mean nothing where employees and 
the staff are concerned. It is true 
that they may be living outside the 
rity limits, but they have to pay the 
same price for all their bazar products 
and for their household necessities. 
Sometimes they have to pay even 
more because they are unable to go 
to the city and yet they do not get 
the City Compensatory Allowance as 
other employees of the Central Gov
ernment do. Why do you have this 
discrimination? Why do you have this 
caste policy even introduced in your 
attitude towards your employees? 
You ask for devoted service, for loyal 
service, for discipline. But, you are 
not interested in seeing that their wel
fare is looked after and at least they 
are enabled to live in such conditions 
where they are able to be free from 
all the harassment that is there now, 
because of the failure to deal with the 
various demands that they have put 
forward, justified demands.

Coming to the question of road 
transport, here again we find the same 
story: no integrated policy towards the 
development of roads. Of course, yes
terday the hon. Minister absolutely 
flooded us with figures as to the road 
mileage in this country per square 
mile, and how much it would cost to 
construct more roads. Then, he said 
that after all we are heirs of what the 
British have left behind, we have got 
such a heritage and we have to carry 
on. I was not quite clear from the 
manner in which he spoke whether he 
was proud or whether he was asham
ed of the heritage. Whatever it be, 
more than a heritage, it is now de
veloping as far as the Government is
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[Shrimati Parvathl Krishnan]
concerned, into a hangover. You do 
not have a road policy at all.

Shri Raj Bahadur: 1 only described 
the conditions. .

Shrimati Parvathi Krishnan: The
hon. Minister took one hour and forty 
minutes for his forty minute speech. 
I do not think I will yield. I will go 
on with what I have to say.

This road policy is really a hang
over that they have got. Take the 
Estimates Committee Reports and se«> 
What they have said. The Govern
ment do not seem to take their own 
committees seriously. We always have 
a sort of lecturing, prcaching, sermon
ising: We appoint committees; all
parties are given representation; it is 
a democratic way of functioning; we 
go by what the committees say. When
ever it is something that really they 
do not want to take up, then, they 
forget about these committees. They 
just do not care what the Estimates 
Committee has said about this ques
tion of need for an integrated trans
port policy in this country. They 
have said that the Committee are in 
entire agreement with the following 
observations of the Technical Sub
committee of the Subjcct Committee 
on Transport in its report on future 
of road transport and road-rail rela
tions which was issued in November, 
194ft.

That observation reads as follows:

"Our picture of the future of 
rural India is one in which motor 
transport will penetrate to the 
remotest villages connccting them 
with the main transport system 
and will play a gradually increas
ing part in marketing between 
village and town and villages. 
Thus the villager will have at his 
disposal modern means of trans
port, readier communication with 
the outside world, medical atten
tion and other social services to

no less a proportionate degree 
than the town dweller. To attain 
this result, active development of 
roads and constructive develop
ment of road transport are neces
sary.”
Why is it that the Government do 

not take up this major recommenda
tion and evolve an integrated trans
port policy. It is not only a ques
tion with regard to roads. It is a 
question of having an integrated 
policy whereby your road transport 
services will help to feed the railway 
service and will help in many cases 
also to lessen the bottle-necks that 
exist today in our transport system. 
The hon. Ministdl Shri Lai Bahadur 
Shastri, when he was the Minister of 
Railways, had to pilot the first Rail
way Budget of the Second Plan. At 
that time, he got up on the floor of 
the House and he made an impassioned 
appeal for extra allocation for Rail
ways. Perhaps, now he is feeling a 
bit bashful and different, having made 
that plea earlier, not to make that. 
Ho does not make a plea for greater 
allocation for roads. At that time, 
we opposed it and said that the allo
cation for the Railways was more than 
enough. It was a question of mis
management in the administration; 
it was a question of setting its house 
in order and using the funds that had 
already been allocated properly before 
asking for more.

Certainly, if at that time he had 
taken firm steps in the matter, he 
would have been able to make the 
Railway Ministry give some more 
money for allocation for roads. *It is 
not just a question of resources. That 
is what I would like to stress. It is 
not a question of so many crores of 
rupees being necessary for mainten
ance of roads, so many crores of 
rupees being necessary for the servic
ing of roads. First, let us have your 
policy with regard to transport, an 
integrated policy. Then, we will be 
able to see where the priorities liev 
where there should be more alloca
tion, where we can certainly econo- 
tniae and cut down. I would appeal
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that the Government do take up this 
matter and' seriously consider the 
recommendations of tire Estimates 
Committee, not piecemeal but whole
sale and see what can be done.

Secondly, closely linked up with 
this question of motor transport is the 
attitude of the Government towards 
the automobile industry. We know 
that permits for the assembling of 
trucks are given to various firms in 
our country. We know that there is 
anarchy in the issuing of these per
mits. For instance, we have got four 
different types of trucks. We have 
got the Dodge, the Leyland, the 
Mercedes-Benez and the Thorneycraft. 
What happens is, the foreigners who 
are concerned with the production of 
these trucks dictate the prices with 
regard to spare parts and other things. 
There is no policy in order to pro
gress towards having an automobile 
industry growing in this country. Why 
is it that we cannot go in for a truck 
of a single make in various weights? 
Then you can have standardised tools 
being produced in 3 or 4 ccntres in 
this country, the first step towards 
developing an automobile industry 
itself.

What happens is, cither Walchand 
Hirachand or Tatas or Birlas or some 
firm comes and hey-presto there is a 
permit for Dodge or Mercedez-Benez 
or Thorneycraft or God knows which 
particular make of truck. Here I am 
touching upon the automobile indus
try because it is so closely linked up 
with the question of the development 
of road transport.

Similarly also, you have the mono
poly in the manufacture of tyres. Why 
is it that a monopoly is given to two 
firms? Why is encouragement not 
given for production of tyres to other 
firms? Why is this encouragement not 
given? Every time we raise this ques
tion of tyres for bullock-carts and so 
on, we are told that another mission 
h u  gone. First one mission goes to 
one country and it comes back. Then,

we have to find work for another 
mission to go abroad. In that way, 
we economise our foreign exchange. 
Whatever it be, so far as the tyre- 
industry inside our country is con
cerned, Firestones or Dunlop run away 
with it.

Apart from this aspect of road trans
port, there is also the question of 
taking the workers into your con
fidence. Why is it that in spite of 
repeated demands from the National 
Federation of Road Transport Workers, 
no representation is being given to 
the transport workers in the various 
committees that exist? The Estimates 
Committee also have made the recom
mendation that non-official represen
tation should be there in the com
mittees that are being set up. Even, 
then, we find that the Ministry is not 
moving forward in this matter. They 
are not cmsidering the demand of the 
transport workers for a wage board. 
They are not considering the demand 
for central legislation. They do not 
consider the demand for hours of work 
for transport workers. It is only the 
Kerala Government that has today 
guaranteed hours of work to the trans
port workers. You have your truck 
drivers or lorry drivers driving over
14 hours or 15 hours because they are 
made to do so. You find that this will 
obviously lead to accidents, which is 
a dangerous thing. Not only does it 
mean over-work for them; it also 
means that the condition of road
transport itself gets affected because a 
man who is over-worked cannot reach 
that state of efficiency which a man 
who does a proper amount of work as 
prescribed by even international
authorities. As far as the appoint
ment of a wage board is concerned,
this demand has been outstanding for 
a long time. As for standardisation 
of wages, this demand also has not so 
far been considered.

I would particularly like to point 
out that the absence of co-ordination 
in this Ministry is really remarkable. 
Take this very report of the Depart
ment of Transport, Ministry of Com
munications. On page 4 of this report 
in the printed section which has been



Demania Jor Grants z» uuu&n w o  isvwtmdt fdr Qrdmtt .'$££$

[Shrimati Parvathi Krishnan] 
corrected with a cyclostyled strtp 
-»bove it, we find this:

“The Estimates Committee 
(1956-57) in its Sixtieth Report 
recommended that the Central 
Board of Transport may be 
amalgamated with the Transport 
Advisory Council and the Stand
ing Committee of the Central 
Board of Transport may be re
designated as the Standing Com
mittee of the Transport Advisory 
Council."

The next sentence which has been 
crossed out by red pencil says: “This 
recommendation of the Standing Com
mittee is under consideration by the 
Government of India”. Then there is 
h correction slip attached admittedly, 
but later on in page 46 printed, un
corrected by a cyclostyled slip, you 
have: “For ensuring proper co
ordination between the various modes 
of transport on the one hand and 
Central and State transport policies 
•on the other, the Government of India 
have decided.. . In one report from 
the same Ministry, you find these 
things appearing, which goes to prove 
that apparently one department of the 
Ministry is unaware of what another 
•department is sending, even though it 
happens to be about Government 
-policy. I fail to understand how such 
errors creep into these reports, but 
certainly it is a telling example of the 
lack of co-ordination that exists in 
the Ministry. Apart from lack of co
ordination in the transport policy 
itself, this sort of mistakes reach in.

Perhaps you feel that M.Ps. do not 
read these reports, and they are just 
there so that in the statistics of the 
Ministry of Parliamentary Affairs they 
will say reports were given by this 
Ministry, that Ministry and the other. 
But, of course, we do read tnese 
reports. We do consider that it is 
necessary to read these reports, 
because only then can we get a glim
mering of the confused and anarchic 
way in which these departments seem 
to be carrying on their functions at 
the present day.

Mr. Speaker: Should they read w  
reports for this?

Shrimati Parvathi Krishnan: Who
read the reports?

Mr. Speaker: The hon. Member 
reads the reports for this?

Shrimati Parvathi Krishnan: We
get a picture of it because we read 
it. We would read it even otherwise.

With regard to this question of the 
situation in Cochin, yesterday the 
Minister waxed eloquent justifying 
this officer. He was briefed by this 
officer obviously, because the Minister 
does not seem to have visited the 
trouble spot,. . . .

Shri Raj Bahadur: I have.

Shrimati Parvathi Krishnan: . . .
and has not got a picture at first hand. 
Ht- said some people are making 
trouble and he was absolutely fasci
nated with the word “satyagraha” that 
he went on talking about satyagraha 
for five minutes.

And then he said that there were 
just six people using vituperative 
language. I am glad he did not use 
the word “abusive”, or “vulgar”, but 
whatever it is, six people demonstrated, 
and yet he does not lay more figures 
before the House and point out to us 
that the union that is concerned in 
this particular dispute has a registered 
membership of 1,100 out of 1,400 
workers. It is immaterial whether 
two people or one person or more than 
that have to put the demands of the 
workers before the authorities.

Shri Raj Bahadur: That is the usual
claim.

Shrimati Parvathi Krishnan: You
do not want the whole 1,100 to go 
marching. I could not understand the 
argument he made use of, except that 
he wanted to sort of read out the 
letters of the administrative officer and 
give a turn of taking the House into 
confidence, so that he could b*W. *
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side fling at my colleague, Shri 
Nsrayanankutty Menon. But what I 
would request him to do is to go per
sonally here and now and find out 
what are the troubles there, and 
remember that just threats are not of 
any use at all. We are used to these 
threats. We know how to answer 
those threats effectively if and when 
occasion arises for such an answer. 
Therefore, threats are not going to 
carry any weight. I would request 
him to show a more accommodating 
attitude towards this.

Lastly, just one more point, and that 
is with regard to the Post and Tele
graph Department. Here again we 
find that the reports that are placed 
before us, the accounts, the audit 
reports that are placed before us, are 
always coming a year or two years 
late, and then we find we have to 
discuss the Budget without the audit 
reports, without the financial review 
of the previous year. I do not know 
how we are expected to do it, but we 
are given figures, and I suppose also 
the hon. Minister who will be wind
ing up the debate will give us a few 
more statistics, as though we have not 
had enough, but these statistics are 
of absolutely no purpose unless we 
have a picture, an over-all picture of 
what is happening.

For instance, when we ask why it 
is that a particular post office has not 
been constructed, or why a certain 
repair has not been done, we are given 
figures. They say they have been told 
to cut down all buildings over 
Rs. 20,000 and so on and so forth. But, 
take the over-all period of the Second 
Five Year Plan. You have buildings 
where you are paying large rents for 
post offices. For instance, in Howrah 
you pay Rs. 1,500 a month, and if you 
calculate the whole amount for five 
years, what is it going to come to? 
Why do you not have your own build
ings? Why do you not construct your 
own buildings so that you do not have 
to pay out these large sums as rent.

Tor Instance, take the Coimbatore 
Head Post Office. The hon. Minister, 
fthri R«j was there. He

addressed the workers there, and I 
had the fortune or the misfortune to 
propose a vote of thanks to him.

Shri Raj Bahadur: Why misfortune?
Shrimati Parvathi Krishnan: He

will certainly bear me out when I tell 
him that that building is in a very 
decrepit state, and while I was pro
posing a vote of thanks to him I was 
constrained to propose a vote of thanks 
to the building for not coming down 
on our heads. That was two years 
ago.. Still that building continues as 
it is, with a few little petty extra 
constructions. The employees there 
have to work under extremely hard 
conditions. The building is not con
structed for a post office. Why is it 
that this delay is going on? Why can 
they not construct a building of their 
own, instead of having this old 
ramshackle building with a few addi
tions which do not, of course, have the 
air-conditioning system that you have 
in the Minister's rooms in the 
Secretariat?

Secondly, with regard to the com
plaints of the employees, whenever 
they bring up any complaint now-a- 
days. . . .

Mr. Speaker: The hon. Member
must conclude.

Shrimati Parvathi Krishnan: I am 
just concluding.

Nowadays whenever there is a com
plaint by the employees with regard 
to their wages or their dearness allow
ance, they are told that the Second 
Pay Commission is considering the 
matter, but whenever recommenda
tions come from a committee which 
operates against the workers, as for 
instance, the Establishment Standardi
sation Committee which went beyond 
the terms of reference that were given 
to it, then the Ministry is second to 
none in rushing forward to implement 
the suggestions of the committee. I 
would appeal to the hon. Minister that 
he should reconsider this matter and 
find out what the employees really
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want and how can be settled peace
fully and to the satisfaction of all the 
employees.

These are the few points that I 
wanted to put before the hon. Minis
ter for his consideration in the very 
short time that I had.

Mr. Speaker: The hon. Minister.
Shri Manay (Bombay City Central— 

Reserved—Sch. Castes): You assured 
me, Sir, that I would be given an 
opportunity.

Mr. Speaker: I never assure any
bon. Member. I would only tell hon. 
Members that there seems to be a 
lurking suspicion in their minds that 
I am calling one in preference to 
another. There are these bigger 
groups, the Communists, the P.S.P., 
U.P.P.G., and the independents who 
have organised themselves. With res
pect to the other ones, the Socialists 
have got only 8 Members, the Gana- 
tantra Parishad have got eight or nine, 
•nd then the Liberal Republican Party 
about eight or nine.

An Hon. Member: Nine.

Mr. Speaker: Let us assume it la 
nine.

Shri Raghunath Singh (Varanasi): 
Navagraha!

Mr. Speaker: Then, Jana Sangh
three or four, and Hindu Maha Sabha 
two. Therefore, I am trying to give 
a chance to Members of these groups 
one after the other. Two of them I 
gave to Jana Sangh and Socialists in 
this. They will be excluded on some 
other occasion, and the Hindu Maha 
Sabha, the Republican Party or the 
Ganatantra Parishad will be given in 
turn. They cannot load themselves 
with these figures and say again and 
again that the Communists have been 
given opportunities. They are 33 in 
number. What can I do?

Shri Hariah Chandra Mathnr (Pali): 
Bat you should not ignere the States 
alae.

Mr. Speaker: 1 am duly giving con* 
sideration to States, then groups, then 
leaders, back-benchers, front-bencher*, 
women, men. All these are considera
tions in my mind.

Yes, the hon. Minister.

The Minister of Transport and Oem- 
jranlcatlons (Shri Lai Bahadur 
Shastri): The Communications and
Transport Ministry have got three 
major departments, and a few subsi
diary ones which are also very impor
tant, and it is, therefore, that we do 
require more time for dealing with 
the various departments of this 
Ministry.

My colleagues, Shri Humayun Kabir 
and Shri Raj Bahadur, have dealt with 
the achievements and progress of the 
departments with which they are 
directly concerned, and I would, 
therefore, not take the time of the 
House in going over those matters 
again, but I shall confine myself to 
certain general issues of the various 
departments.
//• I would like to take up the Posts 
and Telegraphs Department first. I 
must say that this Department 
requires a very careful handling. Some 
time back, I had held a conference of 
the Postmaster-General and the 
General Managers of the telephone 
systems; and in that conference, I 
thrashed out several important issues. 
I would like to say that there are 
three important things which should 
be done or which have to be done in 
case we want to improve the efficiency 
of the Posts and Telegraphs Depart
ment.

The first is a reorganisation of the 
P. & T. Directorate at the top level; 
the second is making adequate 
arrangements for the training of the 
staff, whether new recruits or those 
who are already in service; and the 
third thing which is equally important 
is a fresh approach in the Directorate 
towards the workers of the Depart
ment; and the workers also have to
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create a better and changed atmos
phere in their work and in so far as 
their relations with the officers are 
concerned.

I shall deal firstly with the reorgani
sation at the top. It has to be fully 
realised that posts and telegraphs and 
telephones are expanding on a very 
big scale. Post offices, have increased 
on a colossal scale, and so have the 
telegraph offices. I do not want to 
give much of figures, but I hope 
Shrimati Parvathi Krishnan will not 
mind if I merely give the total num
ber of post offices up to the 30th 
November, 1957. The total number Is 
about 60,000. and the number of tele
graph offices Is over 10,000. The esti
mated figure of the postal articles that 
have to be handled by the Postal 
Department in a year goes up to 3,262 
million. The number of telegrams 
goes up to 34-5 million annually. In 
these circumstances, when certain 
complaints are made about the late 
delivery of a letter or a money order 
or a telegram—well, I do not want to 
defend it; I say they are perfectly 
justified in making the complaint, but— 
the work and the scope also have to 
be seen in their correct perspective. 
If out of 32 crores of letters and 
money orders, say, one per cent, of it 
gets sometimes delayed, or a few of 
them arc not able to reach the proper 
addressee, it should not mean that the 
whole Department is functioning in 
an inefficient manner. ^

Shri Braj Raj Singh (Firozabad): 
Nobody says that the whole Depart
ment is inefficient.

Shri Lai Bahadur Shastri: I thank 
the hon. Member for that. But, any
how, if one telegram reaches late, 
there is a general accusation of in
efficiency. I was told by one of my 
colleague the other day that one of 
the staff in the U.S.A. who delivered 
telegrams was asked to explain why 
certain telegrams had not been 
delivered to the addressees, because 
many complaints were being received. 
Ultimately, a search was made and it 
was found that there were seventy- 
aixtelegrams in bis pocket, which had

never been delivered to those tor 
whom they were meant. Well, J do 
not want to defend our position here, 
but I merely want to say that this is 
the case in regard to a country which 
is considered to l>e one of the most 
efficient countries and which has got 
enormous resources at its disposal. 
However, I would not like to deal 
with that particular matter at length. 
But I only want to say that the Posts 
and Telegraphs Department has to 
deal with a colossal traffic, and some
times when the staff do not discharge 
their duty properly, it is bound to 
result in inefficiency.

-''What I want to lay stress on at 
the present moment is that the re
organisation, about which I have men
tioned before, of the Posts and Tele
graphs Department has become 
absolutely essential. The organisa
tion at the present moment functions 
more or less like other secretariat 
departments. I mean to say. the 
administrative departments; and the 
result is thnt there is constant delay 
in tnking decisions, and there are 
difficulties always coming in the way 
from the various Ministries, because 
the rules and regulations are there 
with which they are concerned.

An hon. Member opposite rightly 
suggested that the Posts and Tele
graphs Department should be organised 
on the pattern of the Railway Board. 
This is not a new suggestion. In fact, 
I had made the same suggestion at 
the conference of the Postmasters- 
General, and I am clearly of the 
opinion that the Posts and Telegraphs 
Department should not be ljedged with 
such rules and such stringent financial 
controls that it is not able to move 
forward or not able to take any 
initiative.

The Posts and Telegraphs Depart* 
ment is expected to run on commercial 
lines, and of course while looking after 
the needs of its clientele fully well 
it has also to see that it does not incur 
a loss or does not run at a loss. If it 
is so desired that the Posts and Tele
graphs Department should run on 
commercial lines and should be a
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profitable concern, it is absolutely 
essential that more freedom and more 
autonomy should be given to that 
Department.

The House is very well aware that 
besides the post offices, there is the 
telegraph section and there is also the 
telephone section. And these are 
highly technical departments, and they 
have to make rapid changes, and they 
have to progress in the background of 
the changing conditions in the world 
at the present moment. It is very 
difficult for a purely administrative 
machinery to function in a quick man
ner in a Department like this, and it 
is, therefore, essential that some kind 
of Board should be set up at the 
Directorate level; it may be, or it will 
have to be, more or less on the Rail
way Board pattern. The biggest 
advantages of the Railway Board 
pattern are two; the first is that the 
heads of the various departments get 
an opportunity to discuss matters 
across the table, whereas in other 
administrative departments the files 
go round and move about from one 
department to another, which usually 
takes a very long time, and decisions 
are sometimes held up for months and 
months. In the Railway Board, the 
Member for Transportation, the Mem
ber for Civil Engineering, the Member 
for Mechanical Engineering and the 
Member for Finance all sit down and 
discuss all the important issues and 
take decisions then and there. If there 
is any special difficulty or if there is 
any problem on which they do not 
agree, the matter is referred to the 
Minister and the Minister takes the 
final decision. I do want that some
thing on those lines should be done 
so far as the P. & T. Department is 
concerned.

I have said about the first point that 
it is a big advantage. But the bigger 
advantage is that the finance is inde
pendent. The Railway Board has got 
independent finance. The Financial 
Commissioner is an officer of the 
Finance Ministry, but he is an officer 
c t  a very high rank, of the Secretary’s 
rank almost, and he can discuss

matters in the Board and take deci
sions then and there. In case there is 
any big financial matter involved or 
any major change, the Financial Com
missioner has the right to go to the 
Finance Minister and take his advice. 
So, there is no difficulty and there is 
no contradiction. All the departments 
can function in a co-ordinated and 
correlated manner even when there is 
an autonomous Board and a Financial 
Commissioner who is authorised to 
take decisions in an independent 
manner :̂

Having said that about organisation, 
I might merely mention that I am 
glad to say that our personnel, 
especially technical personnel, are 
coming up very nicely. I am gratified 
to say that when I met our engineers 
who arc working in the department, 
1 could see that they were coming up 
very well. Some of our young officers 
who are engaged in research work are 
also doing very useful work and I have 
no doubt that they will get all the 
encouragement from the department 
and the Ministry.

Of course, wc will have to train new 
people. But still I am not at all dis
appointed with the personnel that we 
have at the present moment and I 
have great faith in them. The per
sonnel being there, the next important 
thing is the reorganisation of the 
department. A new faith would be 
created among the officers of the 
P. & T. Directorate. I am sorry that 
faith is lacking at the present moment. 
Unless a new faith is created, they will 
not be able to go ahead or do real 
service to the department with which 
they are concerned.

I shall say a few words about the 
decline in the revenues of the P. & T. 
Department. Mr. A. C. Guha referred 
to this matter in his speech. No doubt 
there has been a decline in traffic both 
in respect of postal articles and tele
grams, although the House might have 
seen that the revenue from telegrams 
has shown an increase, though the 
traffic has gone down. There lias been 
enhancement in rates no doubt. B #
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the feet remains that certain rates 
applicable in India are among the 
lowest in the world and the quantum 
of certain concessions is maximum. I 
•hall give an example regarding regis
tered newspapers. There are no con
cessions for registered newspapers as 
compared with book packets or printed 
papers at all given in U.K. 
Canada, and New Zealand. Generally
2 5 per ccnt. is given in the U.S.A., 
16'8 per cent, in Australia and 25 per 
cent, in Ceylon; but the quantum of 
concession for the initial slab in our 

- country is 75 per cent.

I would not like to deal witn it at 
length, but the causes of downward 
trend have to be carefully examined 
and necessary steps taken to stop it. 
I might say that there is some diver
sion of traffic on account of the en
hancement in rates from the remu
nerative to unremunerative articles 
and I would therefore consider it 
necessary that the department should 
give thought to some sort of rationa
lisation and readjustment in rates. 
We can also find further sources of 
new revenue which could be explor
ed. Although it looks a small matter, 
I came to know that in some of the 
European countries, adequate money 
is realised by display of advertise
ments on telephone and telegraph 
posts. I have no doubt that in a vast 
country like ours, especially in the 
urban areas, we can derive a good 
deal of money if we permit or if we 
so arrange that our telegraph and tele
phone posts are utilised far the dis
play of advertisements.

Hie second matter is regarding 
training. I mentioned in the beginn
ing that it is important to arrange for 
the training of our staff. We should 
have at least one training centre in 
each circle and refresher courses ar
ranged on a much better scale at the 
lower level. The training of person
nel and the refresher courses are the 
primary and basic need of the depart
ment on which prompt action has to 
be taken quickly. I am glad that 
Certain new training centres have al- 
iatMlp started in same circles. A full

residential school is there at present 
at Saharanpur. A new residential 
school is going to be opened in Madras- 
State. Almost the negotiations with 
the State Government authorities are 
complete and I hope it will be possi
ble to start this school very soon.

For the training of engineering per
sonnel in the department, two pro
cedures are now being adopted. In 
respect of certain categories of staff 
whose training does not involve com
plicated equipment or the need for 
providing highly trained inspectors, 
the training is given within the circles 
in which they are recruited. These 
include telegraph linemen, telephone 
linemen, telephone operators and tele
graph operators. For other categories 
of engineering personnel, there is the 
P. & T. Training Centre at Jabalpur, 
the Regional Training Centres at 
Madras and Ambala and the Senior- 
Electrical Engineer’s Office at Calcutta. 
It has to be expanded further and' 
especially the number of candidates, 
who are taken in various institutions 
has to be raised. For example, in 
Jabalpur at present the total number 
of candidates taken is 450. An attempt 
is being made to increase it effectively.

The third point is regarding the 
fresh approach. As I said before, a- 
fresh approach amongst the officers 
and the staff and a new relationship 
between the Directorate and the 
Union is necessary. I have said that 
wc have to depend for many matters 
on other Ministries. Fortunately, my 
colleague, Shri K. C. Reddy, in charge 
of the W.H.S. Ministry is here and I 
hope he will not mind if I say a few 
words on a matter, concerning his 
ministry. One of the serious com
plaints of the employees of the P. &. T. 
Department is lack of buildings, lack' 
of quarters and lack of offices. 
Shrimati Parvathi Krishnan was Just 
now saying that the building of the- 
post office in Coimbatore is in a dila
pidated condition or is wholly con
gested.
IS hr*.

Shri Ragfewnath Singh: So also in 
Banaras.
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Shrt Lai Bahadur Shastri: Banaras 
has got a very good building. I have 
seen it myself.

Anyhow, I am told by Dr. Subba- 
rayan that the building of the tele
graph office in Coimbatore is a very 
Imposing one. I have not seen it

Shrimati Parvathi Krlshnan: I have 
referred to the head post office and 
not to the telegraph office. The Minis
ter is referring to the telegraph office.

Shri Lai Bahadur Shastri: I was 
listening. The building for the post 
office may not be very good But 1 
must take credit for somethiiig which 
is very good also..

Shrl Hem Barua (Gauhati): And
^discredit for the bad things.

Sbrl Lai Bahadur Shastri: 1 have 
not seen that building myself. But 
just now Dr. Subbarayan told me that 
recently a very imposing building has 
been built for the telegraph office. 1 
hope a building for the post office 
will also be built very soon.

Shrimati Parvathi Krishnan: But
they cannot live on hopes. 1 want to 
know when it is likely to be con
structed.

Shri Lai Bahadur Shastri: I must
say that I have received very good 
co-operation from the W. H. & S. 
Ministry since I took over and I would 
like to pay a compliment to my friend 
and colleague Shri K. C. Reddy. But 
this cheering should not mean that I 
have not had to face difficulties. I feel 
somewhat hesitant or, I m'ght say, 

-even ashamed that once before in this 
House I said that it would be possi
ble for the P. & T. Department to 
spend all the money that has been 
allotted to them for construction of
■ Quarters and other buildings. I re
gret that it has not been possible to 
do so. We have not been able to 
spend the whole money with the 
result that a large number of staff is 
put to great inconven:enc« without 
.any proper accommodation, rather 
'lack of accommodation.

It is, therefore, essential that aft 
least for a short time it should btt - 
considered whether some other ar
rangement could be made. I do not 
want that any new arrangement 
should be made permanently. The 
W. H. & S., Ministry is naturally in 
charge of building quarters and offices 
for various Ministries throughout the 
country. But the P. & T. Department 
is placed in a peculiar position; firstly, 
their programme is heavy and, sec
ondly, they are spread out throughout 
the country, in the far ofll corners 
in the villages, in almost every nook 
and comer of the country. It is not 
possible for one overs ’ ar or executive 
engineer, who is in charge of looking 
after the buildings of the P. & T. 
department, civil aviation and other 
departments to look after the con
struction of these new buildings fully 
and properly. Then, even when 
the buildings have been con
structed, another difficulty arises. 
They are not properly main
tained. They cannot be looked after 
properly unless a definite staff has 
been provided, earmarked for the 
construction work, as well as for look
ing after the maintenance of the 
P. &T. buildings.

1 was, therefore, suggesting whether 
it could be possible that a unit for ihe 
P. & T. is formed in each circle; or, 
if separate zones or new zones are 
made by the W. H. & S., I shall have 
no objection. But some tiling on these 
lines has to be thought out, and a 
separate unit should be formed, at 
least for the next three years. Our 
plan for construction i3 worth Rs. 18 
crores; a fairly heavy sum and heavy 
work too. Unless some engineers, 
overseers and others are set apart for 
that work, it would not be possible 
to spend the whole money, and it 
pains me the most because) having 
got the money, we are not 
able to provide adequate quarters 
for the staff and they are left in the 
lurch with the result that they have to 
face all sorts of difficulties. I would 
therefore, in all humility appeal 1o my 
colleague, because he happens to be 
here, that this matter deserves very 
careful consideration, so that wfe are
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, Me. Meeker: Whet about Inlp
tram the State Governments?

AM  Lai Bahadnr Shastri: State Gov
ernments also. In one or two eases 
recently I requested the W. H. &. S. 
Minister to permit the State P.W.D. 
to construct our buildings as the 
farmer’s engineers were very busy 
and ha gave me permission. But In 
every case we have to take special 
permission. So, it the W. H. St. S. 
Minister that his staff is not
able to do all the work, they can 
entrust it to the State P.W.D. or 
any other private agency. For ex* 
ample, Tata has stated that they are 
prepared to build our P. St T. quarters 
In Jamshedpur at the same rates at 
which Government pay; perhaps a 
little less. To that also, the W. H.&S. 
Minister agreed.

Then there is the question of re
lations between the staff and the offi
cers. As the time is passing very 
quickly, I shall leave that out But 
I would refer to one or two important 
matters.

1 will now come to the formation 
of the Standing Committee and the 
National Welfare Board. I was really 
surprised that one of the hon. Mem
bers of this House said that this 
standing committee has not been 
formed. It is true that it has not 
started work. But we have had full 
discussions with the Federation and 
they have fully agreed without pro
posals. It has been decided that the 
Director General would be the Chair
man of the Standing Committee and 
there will be five members from the 
Federation and five members of the 
Directorate. I would like to make it 
dear that this Standing Committee is 
not being formed for discussing the 
demands, but for following up the 
decisions which have been or are taken 
in discussion with the Federation, 
either by the Director-General or by 
the MSnirtwr who dealt with it
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Start 8 . M. Baamjee (Kanpur): (I 
know about the Standing Cnanmtttaa 
and its function. What I referred to 
was about the Whitley Council.

Shrl Lai Bahadur 8hastri: Yes, about
the Whitley Council we have got 
very good names. But lot us work 
in our own conditions. Let us forge 
our own way. It is not necessary to 
copy everything. I am not oppoaed 
to the Whitley Council. It is a very 
good organisation. But we have our 
own difficulties and, in the present 
context, I personally feel that we can 
think of ways and means for resolv
ing our problems in our own way. 
I have met workers. I know their 
difficulties and I know how to deal 
with them. Therefore, I do not con
sider it necessary to copy anything 
which cranes from any other country. 
But this Standing Committee is then 
for the time being. Well, if the Go
vernment decides that Whitley Council 
should be appointed in all the Minis
tries, the P. Sc T. will follow it But, 
for the time being . . .

Shrl M. R. Masaai (Ranchi—Bast): 
Let us have Lai Bhadur Councils.

Shrl Lai Bahadur Shastri: I have
no doubt that this Standing Committee 
would be very helpful and whatever
decisions are taken . . .

Shrimatl Farvathl Krishnan: May
I know whether the Standing Com
mittee will only be at the Centre? Or 
do you propose later on to have it at 
all levels in other areas also?

Shri Lai Bahadur Shastri: At the
present moment we are setting it tv 
at the Centre. But that proposal is 
not ruled out Let us make this ex
periment here and, if it succeeds, 
it can be taken up at the circle level 
also.

As regards the National Welfare 
Board, I need not say much. TWs 
Board is presided over by Shrl Raj 
Bahadur. Our activities in connection 
with playgrounds, recreation dubs,

v PN'wifr Grouts. . K  MABC8 1 M . Xbmmd* for Gnwte
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[Shri Lai Bahadur iSSaWri] 
eta, have been lagging bdii&4 *» com
pared to other Ministries. It is hoped 
that with the setting up of the Na
tional Welfare Board we would be 
able to do a little more, or perhaps 
Dutch more than what has been done 
so far In this regard.

Shri S. M. Banerjee: Does it in
clude representatives of the Federa
tion?

Shri Lai Bahadur Shastri: The
Federation as such may not be re
presented on it. A request has been 
made that a representative of the 
Federation should be taken. Our Idea 
is to take those workers who are 
really interested in games, sports and 
other forms of recreational activities. 
I know of a number of members of 
the Federation and unions who are 
not at all interested in any kind of 
recreational activity. I do not want 
to make the National Welfare Board 
a purely trade union or a political 
body. It is meant for providing 
arrangements for cultural activities, 
games, sports, etc., and giving both 
mental and physical relief to the 
workers. It is therefore, better that 
it is kept out of all kinds of trade 
union politics.

Shri Hem Barua: You are going to 
have on this Committee artists and 
others. Is the Federation consulted 
so far as these members are con
cerned?

Shri Lai Bahadur Shastri: The
Federation was asked to give a panel 
of names and out of this panel artists 
and others would be considered for 
this Board.

We have tried to introduce new 
methods on the telegraph and telephone 
side. A Telex system has been intro
duced. This system is functioning 
between Bombay and Ahmedabad. The 
number of V. F. T. channels allotted 
to Telex was increased during 1967. 
Proposals have been drawn up for 
expansion of the two existing Telex

exchanges at Bombay and iUoDedi^ild 
by 80 lines each and also opening new 
Telex exchanges at Calcutta, Delhiand 
Madras. The implementation of the 
proposals during the Second Plan is, 
however, subject to the availability of 
foreign exchange quota.

The work in the trunk cable 
connecting New Delhi, Calcutta and 
other principal cities an route is alao 
expected to commence shortly. A  
new scheme for laying trunk cables, 
between Bombay and Calcutta, link
ing also Kanpur, Lucknow and Patna, 
has also been sanctioned to provide a 
large number of trunk circuits among 
the cities on the route. The trunk 
cable will be capable of providing MO 
channels on the route. When thif 
cable is commissioned into service the 
12-channel and 3-channel system 
working on these routes will be utilis
ed for providing relief to other route* 
in India.

The systems of a "single ticketing 
and “operator dialling” for putting 
through trunk calls is also being in
troduced. Efforts are being made to 
progressively eliminate delays caused 
by handling of a call by more than 
one operator, by the gradual introduc
tion of “single station ticketing” pro
cedure by which only the originating 
station operator has full control over 
a call. The other operator at the 
other end has simply to join the called 
subscriber required.

A beginning has already been made 
with the procedure of "operator dial
ling” on direct trunk circuits. Under 
the procedure an operator at New 
Delhi can, by dialling over the tele
phone, get access straight to a called 
subscriber in Bombay and put through 
a call, that is, it will not be necessary 
for the operator at Delhi to call the 
operator at the other exchange la 
Bombay. The operator can put through 
the call direct to the subscriber. This 
procedure will result in expediting the 
disposal of all the trunk calls on t o  
route concerned. It is expected that 
by the end pf the Second Ffcrt: Yaajjr
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tllto period, 'tike delays on trunk calls 
itd allroutes would have been brought 
4 own ecmsiderably.

: • In fact, a  Mr. Pattabhi Raman 
pointed out, the operator may some
times be negligent, or may not attend 
to the ring in good time. But gene* 
fslly the delays in the call materialis
ing is due to the congestion of the 
iihe and hence it takes a long tune for 
a particular call to materialise. But 
When these steps are taken and when 
tiie number of channels are increased, 
it will take very little time for the 
call to materialise. I have tried this 
operator dialling system and I have 
found that it was possible for me to 
get a call in a few minutes’ time— 
four to five minutes. I hope these 
developments will facilitate matters 
and there will not be much delay.

I would like to say that single ticket
ing has been introduced on eighteen 
routes from Delhi on all routes from 
Nagpur and seven routes from
Calcutta. Operator dialling has been 
introduced on seven routes, namely; 
New Delhi-Calcutta; New Delhi- 
Bombay; New Delhi-Lucknow; New 
Delhi-Kanpur; Bombay-Calcutta; 
Bombay-Poona; and Kanpur-Luckncw.

I had said last year that scooters 
would be introduced in Delhi for the 
delivery of telegrams. I am sorry that 
the experiment has only boen very 
recently started and I was glad to 
see some of our telegraph men moving 
about in scooters and doing their work 
perfectly well. There is another pro
posal and the House might be inter
ested to hear it, that we want to have 
mobile post offices on horse-back and 
camel-back. I was especially remind
ed of it because my colleague Shri 
flaj Bahadur comes from Rajasthan.

Shri Hem Barua: Going back to the 
good old days!

Shri Lai Bahadur Shastri: If the
non. Member will visit one of the Iso
lated villages of Rajasthan, he will 

V , Know hiOw long it will take to modera
t e  it, but it is necessary that they 
SlMkrtd jgst at least the postal articles,

letters, ttteey ete. Xftbis
experiment, which we are considering 
over, succeeds, I hope it will be pos
sible to carry our dak to the farthest 
villages in Rajasthan and other areas.

Shri B. Das Gupta (Purulia): In 
rural areas there should be mobile 
post offices in bullock carts also.

Shri Lai Bahadur Shastri: It will
be conceded that horses and camels 
will move faster than bullock-carts.

Shri Raj Bahadur: I am glad im
portance is being given to the camel.

Shri Lai Bahadur Shastri: We have
got three workshops in the P. and T. 
Department, one at Jubalpur, the 
other at Bombay and the third at 
Calcutta. I shall not deal with them 
at great length, but they have to be 
expanded so that we may become 
self-supporting in the matter of our 
telephone and telegraphic equipments. 
Much has to be done to develop, ex
pand and reorganise the workshops. 
I shall not take the time of the House 
by going into details, but one thing I 
would like to mention, that with great 
difficulty the principle of introducing 
the incentive scheme in these work
shops has been accepted and agreed 
to and I hope it would produce good 
results.

The second important factory of the 
P. and T. is the Indian Telephone 
Industry at Bangalore. It is develop
ing very well indeed. The original 
targets of telephones was 65,000; dur
ing 1958-50 the revised targets have 
been fixed at 85,000; the target of ex
change lines has been increased from 
43,000 to 54,000; similarly that of the 
single channel and three channel sys
tems has been increased from 180 
channels to 240 channels. The sales 
for 1958-59 are estimated at Rs. 400 
lakhs as against the budgeted sales of 
Rs. 300 lakhs for 1957-58. This means 
an increase of about 33 per cent., the 
corresponding increase in production 
being about 42 per cent.

If you will permit me I shall merely 
read out a lew appreciative comments
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-which appeared in one of the Delhi 
papers—

"Nowhere else perhaps has the 
concept of public ownership and 
management worked out so suc
cessfully in India as in the case of 
Indian Telephones. The Managing 
Director of another Government 
of India concern described it to me 
as the jewel of the public sector."

After visiting eight of the Uggast 
such projects I am inclined to agree
with him.

“Profit-yielding, ultra-modern, 
self-confident and managerially 
aggressive, and singularly solici
tous of staff welfare, the factory 
produced 1,500 telephones within 
22 months of its technical collabo
ration. This was by March 1950. 
The first telephones were assem
bled from imported components 
and much of the work was done 
in improvised quarters.”

Mr. Speaker: Are all the parts
manufactured here?

Shri Lai Bahadur Shastri: Most of 
them, over 80 per cent.

Recently, there was some criticism 
about the small savings scheme. So 
far the collection has been less—it has 
gone down during the last two years. 
I would like to inform the House that 
a Small Savings Board has been ap
pointed which, besides the Director 
General of Posts and Telegraphs, will 
have on it two nominees of the Minis
try of Finance, a representative of the 
Reserve Bank of India, Bombay, and 
the Accountant General, Posts and 
Telegraphs. It has been constituted 
with a view to improving the service 
and the facilities at present available 
at the post officc savings bank and 
evolving a new scheme for bringing 
the post office savings bank in line 
with commercial banks. The Board has 
been vested with the power of simpli
fying the existing rules and the pro
cedure and also of adopting measures 
to improve the organisation and ad
ministrative efficiency of the Posts and

Telegraphs Department I heps that 
the stringent rules which previously 
existed in connection with our savings 
bank will be relaxed and our savings 
drive will make a definite progress.

I would also like to mention that 
during this year, we have taken great 
interest in bringing out commemora
tion stamps on different occasions. 
Hon. Members might have seen the 
Rani Lakshmibai of Jhansi stamp to 
mark the centenary of the first strug
gle for independence; they might have 
also seen the Red Cross stamp, then a 
series of three stamps on the occasion 
of Children's Day, again a series of 
three stamps to mark the centenary of 
the Universities of Bombay, Calcutta 
and Madras. We are going to print 
two stamps in honour of Dr. D. K. 
Karve and the late Sir Jagdlsh 
Chandra Bose. Generally, these 
stamps are not printed for those who 
are alive, but we have made a special 
exception in the case of Dr. D. K. 
Karve, because he is about to complete 
100 years in, 1 think, the next few 
days and because of the special ser
vice he has rendered to the cause of 
women’s education.

The stamps issued on Children's 
Day have been greatly appreciated. 
Our idea is to print new stamps next 
year on the flora and fauna of this 
country and in honour of scientists of 
international repute as also ot rag and 
raginis. Our desire is to sell them 
on a big scale in foreign countries and 
thus earn foreign exchange also. Re
cently, on Chidren’s day, 14th Novem
ber, we held a children’s stamp exhi
bition, which was opened by the Prime 
Minister. No less than 30,000 visi
tors, boys and girls, attended it and 
they fully enjoyed it.

I shall now say a few words about 
shipping.

Shri Baghunath Singh: Yes.

Shri Lai Bahadur Shaatri: He has
said ‘yes’, but I must say that I was 
somewhat disappointed with the
speech of my hon. Mend, Shri
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Singh. Ha wants to be- 
(cu t  as fat as our friend, Seth Acfaal 
Singh or as stout as Shri Easwara 
Iyer on the other side in one day. 
Even if he is fed an butter and milk 
and perhaps eggs, also, if he takes 
them, it will not be possible for him 
to become as stout as Seth Achal 
Singh or Shri Easwara Iyer, in one 
day, even in one month, may be 
even in one year. He wants all the 
ports to become as good and as 
major ports like Hamburg or Liver
pool of other countries. It is some
thing amazing. 1 was expecting from 
him a reasonable speech, because he 
is interested in this subject. He has 
been studying it and he has discuss
ed it a number of times here. But 
I am surprised that a speech of that 
kind should have been made.

Anyhow, I shall merely say that 
I am very particular that we should 
add 3 lakh tons to our tonnage 
during the Second Five Year Plan. 
In fact, I had said 1 million tons, 
but some doubts have been express
ed, that even these 3 lakh tons would 
not be realised in the current Plan 
period. I shall consider it a dismal 
failure on our part if we are not 
able to add 3 lakh tons to our present 
shipping capacity.

The many important steps taken 
towards expansion of tonnage have 
already been recounted by Shri Raj 
Bahadur yesterday. I shall mention 
a tew ^ther steps that have been 
taken.

Out of the Yen loan which has 
been negotiated recently with the 
Government of Japan, 3 billion Yen 
are provided for the public sector, and 
it is hoped that another 3 billion 
Yen will be made available for the 
private sector. As far as the public 
sector is concerned, the intention is 
to purchase 2 tankers, a cargo vessel 
and some small inter-island craft 
for the Home Ministry. If allo
cation of 8 billion Yen, which is

equivalent to Rs. 4 crores, is approv
ed for the private sector, they would 
be placing orders for dry cargo 
vessels.

During the deputation of the 
Director General of Shipping to 
Japan, it was found possible by him 
to hold discussions for obtaining ton
nage from Japan outside the Yen 
credit on the usual deferred pay
ment terms that are available 
there. These discussions have yield
ed results as follows: (1) The Gov
ernment of Japan have agreed to 
relax theix normal deferred payment 
terms from 40 per cent initial pay
ment and 60 per cent deferred over 
five years to 30 per cent initial pay
ment and 70 per cent deferred over 6 
years; (2) In order to arrange pay
ment of initial 30 per cent of the 
price of the vessel in foreign ex
change, it was possible for the DG 
Shipping to negotiate with one of the 
trading companies to obtain a dol
lar loan to the extent of 1'5 million, 
which could be used for initial pay
ment and the balance 70 per cent 
of the price would be earned by the 
vessel in foreign exchange on ac
count of freight. This facility will 
be made available entirely to the 
private sector. A couple of ocean
going vessels could be obtained 
under this arrangement.

Again, another company of Japan 
has made an offer of a barter deal 
for supply of a vessel by the Nippon 
Kokan Kaisha Yard. The initial pay
ment of 30 per cent will be made by 
export of manganese ore in addition 
to the quota imported by* Japan, and 
the balance of the price will be paid 
from freight earnings. We may be 
able to get a couple of vessels on 
that account if the barter deal is 
acceptable to the concerned Minis
tries. If all this finally succeeds, it 
would be possible for us to get at 
least 10 more new ships.

Of course, we have to purchase 
ships from abroad, but it is essential 
that we should have our own ship
yards for the additional capacity tor 
making ships in this country. I know
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that the Hovue is also very keen 
that another shipyard should be set 
up in this country as quickly as 
possible. I shall say a word about 
the present shipyard. Some doubts 
have arisen in the minds ol Mem
bers and perhaps people outside 
also, because of the construction of 
Andamans. The House is aware that 
I did not wait for a single moment. 
I set up an Inquiry Committee to 
go into the matter. The Committee 
has submitted its report and the 
House will be taken into confidence 
as quickly as possible. I cannot say 
exactly, but it seems generally that 
the responsibility has been fixed on 
the French consultants, A.C.L. But I 
must say that it would not be fair 
to unreservedly indulge in criticism 
and denunciation of that firm. They 
have worked with us for five years 
and we have benefited from them. 
But they will soon be going away, 
in about 3£ months, giving place to 
new consultants.

We are trying to make our country 
self-sufficient in many matters. The 
second shipyard normally may be 
provided perhaps in the Third Plan 
period. I want that we should get 
assistance from any quarter and if 
we get the assistance, I would very 
much like that the new shipyard 
should be set up within the Second 
Plan period itself, or at least we 
should start work as soon as we can.

Shrl Khimji (Kutch): Has the
Expert Committee submitted their 
report?

Shri Lai Bahadur Shastri: They
have not submitted their report. 
They have said that they would sub
mit it by the end of this month. But 
1 am told they might take another 
month to submit their report. I hope 
and I do feel that as soon their 
report is received, we will be able to 
(o  ahead, X would rather havo 
fanign participation or tonifn help 

at I  Mid, even help from the 
jsfrate aootor provided, of o o o n  wo

have majority control over tho estab
lishment, if we can aet up a new
yard quickly. I might add that there 
is a possibility of foreign participa
tion in this project and there has 
been a discussion with one country 
which is agreeable to this particular 
proposal. The matter will naturally 
have to be pursued further and its 
pros and cons fully examined. I am 
sure the House will agree with this 
view fully.

I might also inform the House that 
we have recently decided to get 3 
technical ship-building experts from 
Germany because our A.C.L. consul
tants would be going away. So, we 
have decided to get three technical 
shipbuilding experts from Germany. 
It has been decided to have these 
experts from the Lubecker shipyard 
and Mr. Thiessen—that is the name 
of the expert—would be coming 
soon. He is expected to arrive early 
in April. We are taking good care 
to see that the new consultants In
spire confidence.

Enquiries made by our Ambassa
dor in Germany have revealed that 
Mr. Thiessen joined the Lubecker 
Flenderworks in 'April 1953, after 
serving previously in three other 
well known shipyards. At present he 
holds the position of Principal De
signer of ships at Lubecker Flender
works in which capacity he has de
signed practically all types of ships 
turned out at Lubecker Flenderworks 
and has had much to do with the 
construction of ships of Srindla. As 
we are also going to build Lubecker 
type of ships, it would be very pro
fitable for us to have a man of that 
experience. He is in that shipyard 
now and he is held in very high 
esteem. Our Ambassador says that 
informed persons and competent 
sources consider Thiessen aa a peraoo 
of outstanding capacity.

Sir, closely associated with this is 
the need for providing adequate facul
ties for ship repairs. And, tbeHouMls
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aware that we have set up a com-
mittee which is going to start its 
work soon. I may also add that the 
Mazagon docks and the Garden 
Reach workshops have offered tlO 
manufacture much of the equipment 
which is being imported at present 
for the ship repairs. Other engineer-
i.Jag firms in this country may also 
be able to help us in this iregard. I 
have, therefore, decided that the 
Ship Repair Committee be asked also 
1o examine the possibility of saving 
foreign exchange on equipment re-
quired for shipbuilding at the Hindus-
tan Shipyard by considering the manu-
facture of this equipment in the exist-
ing marine workshops of India. 

Regarding ports, I have merely to 
say that the recent visit of the Trans-
port Secretary to U.S.A. has given us 
good results and the World Bank has 
agreed to give a loan of approximately 
$14 million to cover the requirements 
of the port of Madras. Negotiations 
for obtaining a loan for the develop-
ment of the Calcutta Port are still 
continuing; and I am sure there will 
be no difficulty and the amount asked 
for may be given by the World Bank. 

I may say a few words on Geon-
khali because my friend Shri Samanta 
was very particular that we should 
express our opinion in that regard. 
Firstly, as advised by the team of 
experts, there should be a deep sea 
port auxiliary to Calcutta. A techni-
cal examination of this problem is in 
progress and we have made an appli-
cation to the U.N. Technical Adminis-
tration to provide two internationally 
known port experts in connection with 
this work. The preliminary advice of 
the Consulting Engineer and the 
French Harbour Expert indicates that 
the technical difficulties are not insu-
perable. 

Opinions have been given by ex-
perts and they are unanimous that 
Geonkhali cannot serve ships of more 
than -26 ft. draft because of the Balari 
Bar below Geonkhali What is requi-
red is a port with a deeper draft. It 

should be possible to locate some other 
place on the west bank of the Hooghly 
at a point farther south of GeonkhalL 
The channel to the new site can take 
ships up to 30 ft. draft. Here also a 
new railway link has to be provided 
at an estimated cost of Rs. 3 to Rs. 5 
crores according to whether the link 
is to Kharagpur or to the nearest 
point only. 

Shri S. C. Samanta (Tamluk): May 
I submit that I have mentioned in my 
speech that beyond Geonkhali all the 
places are in the nodal cyclonic sec-
tor? 

Shri Lal Bahadur Shastri: The hon. 
"Member should note that we have to 
depend on experts in this matter and 
they will naturally bear all these 
things in mind before locating a parti-
cular site. And, what is more im-
portant-I mean the most important 
thing-at the present moment for our 
country, is to have a deep draft port. 
And, if it could be located somewhere 
near Geonkhali, I think, the hon. 
Member should welcome it. I cannot 
vouchsafe for the estimate, but, it 
seems that the cost also is not going 
to be very high. I mean that if a 
deep sea port somewhere near Geon-
khali or south of Geonkhali could be 
built in about Rs. 10 crores, I think it 
should be possible to take up the work 
within this plan period. 

Shri S. C. Samanta: May I know 
whether a proposal from the Calcutta 
port has come that out of the allot-
ment made for the improvement of 
Calcutta port, Rs. 2 crores may be 
taken and 2 berths may be built at 
once at Geonkhali? 

Shri Lal Bahadur Shastri: The hon. 
Member is not aware of the latest 
position. One of the officers of the 
Calcutta Port had discussed this mat-
ter with me and he had this proposal 
in mind. But the latest proposal of 
finding a new site in order to set up a 
new deep sea port with 30 ft. draft 
would be something new because we 
will now be getting very big ships in 
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Calcutta. Therefore, Geonkhali is not 
going to serve~the purpose as it would 
have only 26 ft. draft port. I have no 
doubt that the Calcutta Port authori-
ties would welcome this proposal 
much more and they are really in 
touch with us and we will do the 
needful. 

I am also glad to inform the House 
that the new incentive scheme which 
has been drafted by Shri J eejhee Bhai 
is being accepted by the workers of 
the ports. The House is aware that 
in Bombay, the piece-rate scheme was 
introduced about a year back and it 
has produced good results. In fact, 
the workers themselves have demand-
ed and agreed that it should be 
introduced for heavy steel and 
other iron commodities. Similarly, 
the Madras Port Union has agreed 
to the introduction of this scheme 
from the first of March. Now, 
Calcutta remains and Shri J eejhee 
Bhai would be taking up the question 
of Calcutta port very soon. He had 
drafted a scheme over which some 
difference of opinion arose between 
the Unions and the scheme of Shri 
Jeejhee Bhai. He has very kindly 
agreed to review the matter and he 
will be taking up this problem very 
soon. 

And, I would like to take this occa-
sion to thank him for the really very 
difficult task he has been able to com-
plete so successfully. He has really 
done yeoman service to the ports of 
India. I must also take the oppor-
tunity of mentioning that I was really 
shocked to hear the sad news of Shri 
DeMello, a staunch trade unionist 
and one of the most prominent leaders 
of the port workers-that he has pass-
ed away. 

I read the news in the papers that 
a notice of strike had been given. Of 
course, we have not received any for-
mal notice but some kind of resolu-
tion was passed. I have had a long 
discussion with Shri DeMello. He and 
his colleagues recently met my collea-
gue Shri Raj Bahadur and had a long 
discussion and I do not think there 

should be any possibility of any kind 
of strike occurring because we are 
trying to meet almost all their rea-
sonable demands except certain points. 
They also agreed that those points are 
covered by the terms of reference to 
the Pay Commission. In the circums-
tances, it was agreed in my presence 
that those points need not be touched. 
They are perpared to wait till the Pay 
Commission submits its report. Other 
questions were discussed. We were 
most willing to discuss them. I also 
handed over a copy of the Chandhury 
report to the Federation even when 
it was not printed. Generally when 
the reports are printed, they are made 
public. I made an exception in that 
case and got that report supplied to 
them. In these circumstances, I can-
not conceive that they will think in 
terms of going on any type of strike. 
So far as the introduction of the in-
centive scheme is concerned, while I 
thanked Shri Jeejhee Bhai for produc-
ing the scheme, I should also like 
to thank Mr. Anthony Pillai, an hon. 
Member of this House and the Gene-
ral Secretary of the Port Workers' 
Federation, who took a very helpful 
attitude and got the scheme introduc-
ed in Madras Port. 

I wanted to say something about the 
lighthouses but I will not do so. They 
are doing pr~tty good work. 

I would like to say something about 
the national highways because it was 
dealt with by many Members of this 
House, and especially Mr. Masani. I 
do not want to go into the general 
matters but there are two things which 
I consider to be very important. I 
know that the Planning Commission 
has said that our mileage should not 
exceed 13,800 miles during th!': Plan 
period. 

There has been a reorganisation of 
the States. There are two or three 
States in my mind, especially, Mysore, 
Madhya Pradesh, parts of Bihar and 
Bengal. Here, new areas have merged 
in these States and these were areas 
which were for long in some other 
part. For instance, in Madhya Pra-
desh there is no direct 
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link between Jabalpur and Bhopal, 
capital of Madhya Pradesh. Many 
parts of old Madhya Bharat or 
Vindhya Pradesh are completely iso-
lated from the main part of the State. 
Similarly in Bihar and Bengal a road 
has to be built to keep the connection. 
The part in which there happens to be 
a road has been merged with Bengal 
and the result is that there is no com-
mon road. That road is also equally 
important. Similarly, in Mysore we 
have to connect the various places of 
that State so that no particular part 
is left isolated. Especially, places like 
Manipur, Tripura, some parts of 
Assam, Himachal Pradesh, etc. are 
areas where there is no other means 
of communication. They should cer-
tainly be provided with roads. There-
fore it seems essential that we should 
rais~ the present mileage of national 
highways to a minimum of 15,000 
miles. But we will take up the mat-
ter with the Planning Commission. 

I am glad that the Finance Minister 
in his speech has mentioned that the 
amount of credit of Rs. 7.34 crores 
forming the surplus of the cement ac-
count of the State Trading Corpora-
tion will be utilised on the develop-
ment of national highways. Further 
the additional revenue from the rate 
of increased duty on cement of Rs. 2.24 
crores will be utilised for road deve-
lopment. Thus, we hope to get an ad-
ditional amount of Rs. 11.82 crores or 
about 12 crores during the Second 
Plan period and these funds could be 
spent on national highways and on our 
other road programmes. One of our 
proposals is to improve the existing 
national highways in the most conges-
ted areas. We should for this purpose 
take one or two roads first. The area 
between Bihar and Bengal which is the 
so-called industrial belt needs much 
wider roads so that they could take a 
much heavh~r traffic. Similarly, the 
road from Madras to Bangalore should 
also be improved and developed to the 
same standard. 

. The idea of the engineers is to widen 
the existing crust in these regions 

· from 12 feet to 24 feet and restrict its 

use to fast moving traffic only and then 
provide two parallel roads 12 feet 
wide crust on either side of the main 
road for slow traffic and to upgrade 
big bridges and culverts. These roads 
will be called the Express Highways 
consisting of new thorough-fares made 
exclusively for fast vehicles, giving 
additional space to the slow-moving 
ones. This will help in quick trans-
port of goods and also to a certain ex-
tent in lightening the burden of the 
other means of tra11.sport. 

Shri Masani spoke of one or two 
points. I do not want to deal with 
them. There · is lack of time and I do 
not want to annoy him. ~ut I may 
inform the House that the Nagpur 
Plan of road development which was 
drawn up in 1943 envisaged a total 
mileage of 3,31,000 as the target. This 
target is expected to be achieved fully 
by the end of the current Plan period. 
As I have said before, a number of 
rivers will, however, remain unbrid-
ged. Mr. Masani mentioned one of 
his experiences at the Moradabad 
bridge over Ramganga. I wonder if 
he had ever an opportunity to pass 
over the Garmukteshwar. 

Shri M. R. Masani: I did have it. 

Shri Lal Bahadur Shastri: I had to 
pass over that placfi a number of times 
and last time-Mr. Masani would be 
glad to know that he was not the only 
sufferer- I had to wait for four hours 
at that place. In view, however, of 
the vast changes that have taken 
place since the Nagpur Plan was 
drawn up, a committee of Chief Engi-
neers is preparing a new All India 
Road Development Plan which would 
be adequate for a period of 20 years 
from the close of the current Plan. 
The report is almost ready and would 
be submitted soon. The rough plan 
will be circulated to the States shortly. 
This plan envisages increasing the 
total road mileage from 3. 7 lakhs to 
6.5 lakhs . 

I shall not be doing justice to my-
. self if I do not mention about the 
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:rural roads because 1 am greatly in-
ierest~d in this subject. I would like 
to inform the House that for sample 
surveys we sent a special officer to 
visit Madras and U.P. to undertake 
the study of rural roads . The ques-
tion of cheap and low cost roads is 
also engaging the attention of the en-
.gineers. I wonder if there is any other 
:Country which is so badly in need of 
:improving its rural roads. It will help 
·us much if a separate Rural Roads 
Fund is established. The Taxation 
Enquiry Commission has also made a 
similar recommendation for contribu-
ting a substantial sum to this fund. 
·This House will have to consider whe-
·ther a small charge in the form of 
·betterment levy could be introduced 
in some shape or form for finding 
·money for the improvement of these 
·roads spread throughout the vast rural 
areas of our country. This levy could 
perhaps be abolished after a prescri-
·bed period. The same practice may 
have to be adopted for building new 
bridges also. Anyhow, this matter 
-would need further consideration of 
the Ministry as well as of the House. 

I have dealt with the roads and the 
national highways. I may say a few 
words about road transport now. 

The question of ceiling on taxation 
was referred to by Shri Raj Bahadur. 
I cannot conceive that any State 
would in the present context think 
of raising it above the Madras ceiling. 
I also hope that before long the 
principle of double taxation will be 
completely eliminated between one 
State and the other. All the States 
:have agreed to this principle. Only 
the State of Shri Masani-Bombay-, 
Madras and, last but not the least, 
my State also--Uttar Pradesh-have 
yet to fall in line. 

An Hon. Member: Shri Masani is 
from Bihar. 

Shri Lal Bahadur Shastri: The 
-nationalisation of passenger transport 
js going ahead with a fast speed, and 

i I would not like to come in the way 

of nationalisation of passenger trans-
port. But I would very much like 
that those who are engaged in goods 
transport should know what our 
policy is going to be in the near 
future, so that the expansion of goods 
.services is_ -not retarded in ~my 

manner. I would like to acquaint 'the 
House of the fact, that with the 
concurrence of the Planning Commis-
sion we have decided that the 
moratorium on the nationalisation of 
goods transport is extended till the 

_end of the Third Five Year Plan 
period. i am glad that the representa-
tives of State Governments who were 
consulted at the conference of State 
Transport Commissioners held at 
Mussorie in October, 1957, expressed 
in favour of the proposal, except 
Bombay as it has already nationalised 
goods transport. 

I might say a few words about the 
setting up of a few committees or 
councils in connection with the prob-
lems of roads and road transport. Up 
till now there has been a transport 
Advisory Council It will now be re-
named as Transport Development 
Council., and this body will be 
composed of the Minister of Transport 
and Communications, Minister of 
Commerce and Industry, Minister of 
Railways, Minister of Shipping and 
Transport Ministers of all the State 
Governments. This Council will advise 
the Government of India on all mat-
ters of policy relating to road trans-
port and inland water transport. With 
the appointment of this Transport 
Development Council, the Transport 
Advisory Council-the old body-and 
the Central Board of Transport will 
cease to function. 

I wish also to announce that in 
order to associate non-official opinion 
in the formulation of Government 
policies, it has been decided to 
al'point a Road and Inland Water 
Transport Advisory Committee to 
assist the Transport Development 
Council. This Committee will be com-
posed of 15 non-official members and 
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15 official members and will be pre
sided over by the Minister of Ship
ping. The names of the members will 
be announced very soon.

It has also been decided to set 
up the Central Transport Co-ordina
tion Committee to deal with the day- 
to-day transport problems facing 
different Ministries of the Government 
of India. This Committee will start 
functioning with immediate effect.

It w as also proposed some time 
back to appoint a Committee to 
enquire into the Transport Adminis
tration set-up of the States and put 
them on a more rational and uniform 
footing. It has now been decided to 
appoint an Ad Hoc Committee under 
the chairmanship of Dr. Subbarayan 
with 7 to 9 other members comprising 
of representatives from the Parlia
ment. State Governments, I.R.T.D.A. 
and private operators also.

Now, I wish to say a few words 
regarding the inter-State Transport 
Commission. There has been certain 
criticism regarding its delayed 
appointment, and 1 am prepared to 
accept that the criticism is a justi
fiable one, but we are only partly 
responsible for it. In order to avoid 
further delay, I considered it 
advisable to announce the present 
Commission which could perhaps be 
termed as an interim Commission. It 
was therefore that the names of 
only three officials were announced. I 
would like to inform the House that 
Government have taken a decision in 
principle to enlarge the membership 
of the Inter-State Transport Commis
sion, the formation of which was 
recently announced, by inclusion of 
a non-official of high standing, who 
may have knowledge of the problems 
concerning road transport industry. 
The name of the non-official member 
of the Commission will be announced 
very soon. Moreover, it is our inten
tion to appoint a wholetime Chair
man of the Commission.

Sir, Shri Hem Barua is not here 
and, therefor*, perhaps I should not 
touch matters concerning civil avia
tion al&oogh 1 wanted to say some

thing on the points he had referred to. 
I am reminded by my colleague that 
Shrimati Parvathi Kiishnan also said 
something on the same subject I 
shall only deal with two or three 
general issues. With regard to the 
question of non-scheduled operators, 
our policy on that matter is quite 
clear. Aviation is in the public sector 
and it will remain so, but we do not 
want to impose any kind of ban on 
all non-scheduled operators. I know 
that there is not much scope for the 
non-scheduled operators. As the 
capacity of our Airlines Corporation 
is not being fully utilised just at the 
present moment, we will naturally 
try to expand and cover new areas 
and new routes. Still, if some non- 
scheduled operators want to open up 
a new area where we do not propose 
to go, they are welcome to do so. It is 
not wise, I think, that they should not 
be given freedom to open up new 
areas and, of course, when new areas 
are opened up and the increasing 
demand is not fully met 
naturally the Airlines Corpora
tion will have to go over there. But 
this time-lag is there, and 
during this time lag it would not be 
advisable to prevent all openings for 
them. And, how many are the non- 
scheduled operators? What is the 
number of their aircraft? The total 
number of their aircraft is perhaps, 
not more than 19. The hon. Mem
ber was referring to some foreign 
investment. I do not know whether 
it is an Indian company; perhaps she 
was referring to the Indamer. I 
might merely infoirm her that the
licence of even Indamer has not been 
renewed; it is yet to be renewed. 
My colleague, Shri Humayun Kabir 
is a very strong person—sometimes 
he takes very bold action—and I 
do not know he will do before be 
leaves office.

As regards the employees and 
staff, Shri Kabir already said yes
terday—in fact, be expressed gnat 
satisfaction—that the relations hav» 
recently been very good. U there i» 
any particular matter, of course It 

to the workers to coma and
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[Shri Lai Bahadur Shastri] 
meet the authorities, meet the Minis
ter.

Shrtaati Parvathl Krtahnan: With
regard to non-scheduled «pantn%
may I know what steps are Govern
ment going to take in order to pro
tect the employees, because most of 
the operators are going against the 
conditions they have agreed to?

Shrl Lai Bahadur Shastri: In
fact, we have been very careful in 
this matter during the recent months 
and we do propose to be so. We 
have taken or we propose to take 
action against some of them. We also 
propose to see to it that our rules are 
strictly enforced.

Then, Sir, 1 would like to say 
aboUt one or two policy matters. 
The Estimates Committee had sug
gested that there should be a com
mon board for the two Corporations. 
I might inform the House that at 
present there are 8 members in the 
A. I. I , and 9 members in the L A C . 
Board. Out of this, 7 members are 
common and this has helped to en
sure that the two Corporations act 
in close co-operation as far as 
possible. When the Boards are re
constituted the question of common 
membership will, no doubt, be kept 
in view. I might also iinform the 
House that in the I. A. C., after the 
appointment of a wholetime General 
Manager there will, in future, be 
only a part-time Chairman and, I 
think, he would preferably be a non- 
offlcial.

Another policy matter which has 
been raised in this House is about 
the grant of exemption from pay
ment of customs duty on fuel. I 
would merely say that we have been 
considering this matter, and it would 
be taken up with the Finance Min
istry so that the Air Lines Corpora
tion’s working may be stablised.
14 hrs.

Another question which is under

conveyance of mails by the IAC. 
Die Director-General, Posts and 
Telegraphs, has been asked to examine 
this question.

I would have liked to Bay a few 
words on the inland water transport, 
especially regarding Bihar, but I 
have taken a very long time, and I 
do not think it would be possible for 
me to deal with it fully. I would 
only say something with regard to 
one suggestion that has been made 
that a Corporation should be set up 
in order to operate the service from 
Rajmahad to Patna and beyond. If 
the Bihar Government would like 
to set up a Corporation we will 
gladly welcome it and make our 
Contribution. Besides that, the In
land Water Transport Board set up 
by us is also operating a small ser
vice with push-tugs and barges in 
a restricted area. Formerly, our idea 
was to operate this service from 
Patna to Buxar and beyond Ballia, 
but because of less movement el 
foodgrains and because of draught 
in that part of the country, this ser
vice is being operated at the peresent 
moment between Patna and Chapra. 
and the start is quite good. If the 
Bihar Government and the people 
there will help us and co-operate 
with us in providing more traffic, I 
think this experiment could be fur
ther extended.

In this connection, I would also 
like to mention about the Bucking
ham Canal. The Government Las 
set apart in the Second Five Tear 
Plan a sum of Rs. 115 lakhs for the 
development of Buckingham Canal. 
The State Governments were 
requested to prepare detailed esti
mates of the cost of improvements. 
As the canal passes through the 
States of Andhra Pradesh and Mad
ras it was also considered neces
sary that there should be proper co
ordination of the two estimates, and 
we have also been advised to make 
a careful assessment of the traffic po-



j 273 Dawaada for Onmtt St 1CABCH 1W8 Demands for Gnmts 7374

teet, it b u  already been undertaken, 
and We expect to get the traffic sur
vey'report by July, 1958. In Cut 
the improvement of this canal, from 
our point ot vtow, ia vacy impor
tant and we should attend to it as 
quickly aa possible.

I would also like to say that It 
was about two yean or two years 
and a half ago when I had suggest
ed that an Inland Water Transport 
Board for Madras, Andhra and 
Kerala should be set up. But there 
was some difficulty and it was sug
gested to us that all tha three State* 
will have their separate Inland 
Water Transport Boards as it was 
not possible to have a composite 
Board as we had conceived of before. 
So, in case these Boards are set up, 
the Government of India will make 
their own contribution to the 
working of the Inland Water Trans
port Boards of those States as we are 
doing in the case of Bihar.

1 shall now conclude. I have said 
nothing regarding tourism.

Mr. Speaker: It is past 2 O’clock.
Shri Lai Bahadur Shastri: Yes; I 

would not say anything more. I am 
grateful to you. Sir, for the consi
deration you have shown to me. As 
this is going to be my last speech in 
so far as the Ministry of Transport 
and Communications is concerned, 1 
would like to take this opportunity to 
thank my two very able colleagues, 
Shri Raj Bahadur and Shri Humayun 
Kabir, for the immense help they 
have given to me. I would also like 
to thank the officers of the Transport 
and Communications Ministry and the 
officers of the Directorates who have 
been very co-operative. I have some
times done things in an unconven
tional manner and they might not 
have liked it, but still, I was glad to 
find that they tried to enter into the 
spirit—into my spirit, if I may say so. 
X very much like that. Ministers come 
and go, but the officers represent the 
permanent services and they have to 
remain there. Naturally the country 
expects very much from them. So,

they have not to care for the favour 
or the disfavour of anybody. Tfaqr 
must carry on their duty In an up* 
right and straight manner and that 
will raise the morale of the services 
as well as raise the moral stature of 
the country. Thank you very much.

Shri Maaay: May I have one clari
fication? I want to know whether the 
rules governing the service conditions 
of the Posts and Telegraphs employees 
are statutory or not

Shri Lai Bahadur Shastri: It is a
very ticklish matter, and I cannot 
answer it in one or two minutes. They 
are Government servants and still 
they have the right to form associa
tions and unions. Associations apart, 
they are members of trade unions, 
and what their exact statutory posi
tion is, it is difficult to say. But they 
are Government servants. In certain 
matters we have given them the 
liberty of participating in trade union 
activities.

If you will permit me, Sir, I would 
like to thank the Members of this 
House also. I need not say that they 
have been extremely good nnd Jrind 
to me and I am very grateful to all 
of them.

Shri Manay: The hon. Minister had 
replied in the same way last year, on 
the 18th July. The reply was very 
vague. Maybe that vagueness may be 
a small one for him, but that vague
ness is a question of great interest to 
the employees. Therefore, I very 
earnestly request the hon. Minister to 
say specifically whether 4fce rules 
governing their service conditions are 
statutory or not.

Shri Lai Bahadur Shastri: Of course 
this is not a matter which could be 
discussed here. If the hon. Member 
■o desires,—of course, I would not ba 
there—he may discuss it with Shri 
Raj Bahadur who will be there. Shri 
Raj Bahadur will be very glad to dis
cuss it.

Shri Maaay: It is unfortunate that 
we have been time and atfatai
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[Shri Manay]
rfgniimlliig the ban. IDutate to |ivi 
a 4 >eciflc reply and we have bean ask
ing for It In every session.

Shri P .G. Sen Purnea): The post 
office is charging an amount which is 
beyond what is mentioned in the rules 
in respect of insurance. There is a 
strong objection from the public. The 
po6t offices are charging 12 annas, and 
it is mentioned most probabl on the 
envelope itself that it is none annes. 
There seems to be some sort of local 
charge or so. On enquiry I learn that 
the extra charge is for the sationery. 
But there should be some sort of 
receipt given of there must be a men
tion on the envelope about the amount 
that is to be realised May I enquire 
how far this is correct and how they 
would rectify it?

Shri Lai Bahadur Shastri: If the
hon. Member let me know a specific 
instance or some specific instances, 
certainly we look into the matter.

Mr. Speaker: I will admit a ques
tion on that point.

Shri Manay: I am so sorry that no 
satisfactory reply has been given to 
my point. I wish I was given an 
opportunity to speak so that I would 
have made that point in my speech. 
It is a very important point. The hon. 
Minister is trying to leave it.

Mr. Speaker: Even if the hon. Mem
ber had an opportunity, ultimately, if 
the Minister has not answered it,— 
well, he has not answered it. That is 
all. Therefore, the hon. Member’s 
speech does not make a difference. If, 
for one year, nothing has been done, 
In two minutes nothing can be done.

Now, I shall put all the cut motions 
to the vote of the House.

All the cut motions were put and 
negatived.

Mr. Speaker: The question is:
"That the respective sums not

exceeding the amounts shown in

the fourth column of the order 
paper, be granted to the President 
to complete the sums necessary to 
defray the charges that will come 
in course of payment during the 
year ending the 31st day of March, 
1059, in respect of the heads of 
demands entered in the second 
column thereof against Demand 
Nos. 84, 85, 86, 87, 88, 89, 90, 91, 
92, 93, 129, 130, 131, 132 and 133."

The motion was adopted.

[The motions for Demands for 
Grants which were adopted by the 
Lok Sabha are reproduced below— 
JBd],

Demand No. 84—M inistry or Trans
port and Communications

“That a sum not exceeding 
Rs. 70,24,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1959, in respect 
of ‘Ministry of Transport and 
Communications’.”

Demand No. 85— M ercantile M arine 
Department

‘That a sum not exceeding 
Rs. 56,93,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1959, in respect 
of ‘Mercantile Marine Depart
ment’.”

Dem and N o. 88—Lioht-H oubxs and
L ight-S hips

"That a sum not exceeding 
Rs. 1,27,38,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1959, in respect 
of Tiiflht-haiUM and IMt-SUna1*
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DEMAND No. 87-CENTRAL RoAD FUND 

"That a sum not exceeding 
_Rs. 3,93,24,000 be granted to the 
President to complete the sum 
:r:iecessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1959, in respect 
of 'Central Road Fund'." 

DEMAND No. 88-CoMMUNICATIONS 
(INCLUDING NATIONAL HIGHWAYS) 

''That a sum not exceeding 
Rs. 5,53,38,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1959, in respect 
of 'Communications (including 
National Highways)'." 

DEMAND No. 89- INDIAN POSTS AND 
TELEGRAPHS DEPARTMENT (INCLUDING 

WORKING EXPENSES) 

"That a sum not exceeding 
Rs. 57,72,23,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come .in course of pay-
ment during tl;le year ending the 
31st day of March, 1959, in respect 
of 'Indian Posts and Telegraphs 
Department (including Working 
Expenses)'." 

DEMAND No. 90-METEOROLOGY 

"That a sum not exceeding 
Rs. 1,48,01,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1959, in respect 
of 'Meteorology'." 

DEMAND No. 91-0VERSEAS COMMUNI-
CATIONS SERVICE 

"That a sum not exceeding 
Rs. 1,07,03,000 be granted to The 

~~~~dent to complete the sum 

necessary to defray the charges 
which will come in course · of pay-
mJift ddfid!'t the year- en:clifig The 
31st day of March, 1959, in respect 
of 'Overseas Communications Ser-
vice'." 

DEMAND No. 92-AVIATION 

"That a sum not exceeding: 
Rs. 3,47,89,0QO be granted to the 
·President to complete the sum 
necessary to defray the cliarges 
which will come in cou.rse of pay-
ment during the year ending the 
31st day of March, 1959, in respect 
of 'Aviation'." 

DEMAND No. 93-MISCELLANEous DE-
PARTMENTS AND OTHER EXPENDITURE: 

UNDER THE MINISTRY OF TRANSPORT AN!) 
COMMUNICATIONS 

"Tha:t a sum not exceeding: 
Rs. 1,27,12,000 be granted to the 
President to complete the sum. 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the· 
31st day of March, 1959, in respect 
of 'Miscellaneous Departments 
and Other Expenditure under the 
Ministry of Transport and Com-
munications'." 

DEMAND No. 12!J- CAPITAL OUTLAY ON7 
PORTS 

"That , a sum not exceeding 
Rs. 3,71,25,000 be granted to the· 
President to complete the sum. 
necessary to defray the charges: 
which will come in course of pay--
ment during the year ending the 
31st day of March, 1959, in respect 
of 'Capital Outlay on Ports'." 

DEMAND No. 130-CAPITAL OUTLAY ON' 
ROADS 

"That a sum not exceeding 
Rs. 13,75,00,000 be granted to the 
President to complete the swn. 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the· 
31st day of March, 1959, in respect 
of 'Capital Outlay on Roads'." 
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DEMAND No. 131-CAPITAL OUTLAY ON 
lm>IAN POSTS AND TBt.l:clW'BI 

(NOT MET FROM REVENUE) 

"That a sum not exceeding 
Rs. 27,58,48,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending tlie 
31st day of March, 1959, in respect 
of 'Capital Outlay on Indian Posts 
and Telegraphs (not met froin 
Revenue)'." 

DEMAND No. 132-CAPITAL OUTLAY ON 
CIVIL AVIATION 

"That a sum not exceeding 
Rs. 2,96, 70,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which wm come in course of pay-
ment during the year ending the 
31st day of March, 1959, in respect 
ef 'Capital on Civil Aviation'." 

DEMAND No. 133-0THER CAPITAL OuT-
LAY OF THE MINISTRY OF TRANSPORT 

AND COMMUNICATIONS 

"That a sum not exceeding 
Rs. 10,33,18,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1959, in respect 
of 'Other Capital Outlay of the 
Ministry of Transport and Com-
munications'." 

MrNISTRY OF Womts, HOUSING AND 
SUPPLY 

Mr. Speaker: The House will now 
take up discussion and voting on 
Demands Nos. 94, 95, 96, 97, 98, 134, 
135 and 136 relating to the Ministry of 
Works, Housing and Supply for which 
4 hours have been allotted. 

Hon. Members desirous of moving 
eut motions may hand over at the 
Table within 15 minutes the numbers 
.of the selected cut motions. 

Hon. Members are already aware of 
t he time-limit for speeches. 

DEMAND No. 94-MINISTRY OF WORKS, 
HOUSING AND SUPPLY 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 51,98,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1959, in respect 
of 'Ministry of Works, Housing 
and Supply'." 

DEMAND No. 95-SuPPLIES 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 2,49,29,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1959, in respect 
of 'Supplies'." 

DEMAND No. 96-0THER CIVIL WORKS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 23,02,96,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1959, in respect 
of 'Other Civil Works'." 

DEMAND No. 97-STATIONERY AND 
PRINTING 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 6,59,70,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1959, in respect 
of 'Stationery and Print~ 
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D emand No. 98—Miscellaneous De
partments and Expenditure under 
Tbi M in istry  or Works Horonra akd 

Supply
Mr. Speaker: Motion moved:

"That a sum not exceeding 
Rs. 81,18,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1959, in respect 
of ‘Miscellaneous Departments 
and Expenditure under the Minis
try of Works, Housing and Sup
ply’ ”

Demand No. 134— Delhi Capital Out
lay

Mr. Speaker: Motion moved:
“That a sum not exceeding 

Rs. 5,82.82.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during tho year ending the 
31st day of March, 1959, in respect 
or ‘Delhi Capital Outlay*.”

D emand No. 135— Capital Outlay on 
Buildings

Mr. Speaker: Motion moved:
•'That a sum not exceeding 

Rs. 5,24,42,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1959, in respect 
of ‘Capital Outlay on Buildings’.”

Demand No . 136— Other C apital Out
lay of the M inistry of W orks, 

Housing and Supply

Mr. Speaker: Motion moved:
“That a sum not exceeding 

Us. 3,26,10,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1959, in respect 
of “Other Capital Outlay of the 
Ministry of Works. Housing and

Shri Balmiki (Bulandshahr—Re
served—Sch. Castes) rose—

Mr. Speaker: Has the hon. Member 
not at all spoken till now?

vr *t?*msV : jfr 1
Mr. Speaker: Not even during this

Session?

JTTP»f(¥> : 3ft JTjft I sparer

=*T$rrr f  far m  *pr*rr
fan f, 1 

1411 hrs.
fMn. D e p u t y  S i 'E a k k i ; in the Chair]

?m r fr*rW,
ATT n5Hf8 qr
fa*TTT jfR jTT 7ST t  TfFTT V<PJT

f t  m r  t  fa j  * rm
^  f?  T  W H  M(*f+ 3TT*T%

M+riI gj I ^5 «tin ^ fsp
if  z k  t fa r m  r̂r sfTR arsT

spfbr £ fsFiti jfr f g j  v t  
?. fasta T s f r  ^nrr

SIRft % 5TTHT I
3fr *Tsm fsrvnrr 

*fto 'fro Sto |  ^  ^

& A Tfrft d ^  I *JST
sftr T" far̂ TT VfHT $ I

#  v r h  % 3wr fQ  factor ^ r r  
Wl̂ TT {T I ^  <111 3TF7 f. fTW*

if xftr war m;. jtt
5TT, T«R ^  %

^  «rgrr *r>rft
HZt st*T«ki I fa.q-

«flT srroft TTWT̂
«TT STTcKT % T5PT *?T 4 4>MT 
«TT I f*T$ ar? sRTfTT «TT :

n?, Sir 3t h  v r  grftr^ **

SpfST •jft ^  -vft, 5J3T fip ffaHT ^
v**t fnn.q f^T,
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[*ft *n*«fah]
n w r

f w  t art f w t  p f r  H ? i i  «ft 
3* %  t c  h  snsrrcr «ft s tp t  anpr 
im ftx  ytgT w  WIT * r n f tw

wrsr fircta ?r0% ^ *t smft 11
fcarr arm ft f t  wpmr w  spht

'SRf fr  <BW 5* STPT f  , >̂T 5R*T,
*R*r VT 5HK, <T*? ?r *r?^  ^T
SVT ft I Slf*M WRT nft fspHT HHr*l
M I  *PIT |  $  ?TT, 'iflH
s t ^ v 71t  vfq+ far̂ rrt ?wr ft. 
wrrn art wtr fasrn ^  fen ^raT 
ft i CTm titptt ?tt3t ?rnff *  tft^t ft, 
5sfaFr( ?rr*ft *r 4ir->i ■*ft ■sn •nrx 
«TT?ft ft, Spr ?:*T gTrfT h I t

3ft % 5 T^ 3 ^ ■■fFTT $
f r  g?n5t fw ft  sre«n ft i t  
V??f t  :

"WT5f ??Tm *  fatft ^T fS j

wraafrr it  ft ?t im  *rr£ »rar ft, 
*r ir?t vJi t o n  ft xf\j !T *Tf *nn ft i 
*r$r f*$ ft ift ^  i stbt ^  ?fKTfr 

ITHTT ft, <TT +f>dl ft Zf^T J S j  ^9RTT ? t  
I ^ p f t  if lift « f e Hl l  sfPT

st^x if -m ft i srn-7 r̂4t
* *n% ft, m art fBj *zz

ITgt 3Tt jdeft ft, *r?.r ^
"41 ̂  3st & srrr % f̂ nr îcl % i

*nrt rf^r  * t
wnfar jrTT j; i wtT'- fr- R jv.tt 
v r  tR , «Ft «ranr sr^r h  =ar?ft s t r  
wt fft ju5m ?iVt ftre
an9»r i”

If m sift  s m n f T  =nrd f̂ 
«raft an Tf #; «ftr sn^rlf vw n f) totV  
"•rtft ■kt T^t ft i strfaij m w r  f̂r «(pt 

v t  «nr v*  *r armT ft, r̂rerf 
"ft flTOH ^pf i 4 M1JS*»T ftr W* « « #
«q| t  *J* #  ftr «n% Iprff *  fW

^3?f *TT TWT t  I < N iifN  
*ftann if «rftw t^o h* n rtt 
ft vr^RT % i ^rif % U *  vtt?
?rt 5I^ff % fM t WRIT ft *ffc % W  ?o 
sprts i^wK % Win ft 1 ^  3ft 
*|ST r^TT »WT ft ftcfBT «p*r ft 1 »J«T
h m n '^k  wTrr 3, Tnrmsntt
5f*T ?t t(HM ^t nW VT^ % I <1?T 

3IWt t  f r  5FTTT ^  5pT«n % 
t̂ p « m  r̂ nrr ft i ^fjpn f

vhrhTNrrnr %
^ t  fsrr, gin^ ?5r % w^x.

«l*fl*i| *(HN«(K fjl% !T*T
>̂S H+rl ft, WS "»j<M ?t,

^pffĝ T T̂T̂ RT »T. «IH<M irnPTT 
^ T5T ?t T̂ T ft I T̂W
w fr»r % =frĝ i T?rn ft f^
%7aRt fir ?lTJn ^  ^r% f̂ r̂ RT «TT*T 
f e n  TRT ŝfTfê  «TT, 3 rHT fT^PTT ^  
'TT'Ti % •TgT fefT »n 7̂ T ft I W*\' 8̂1 
*ft?t •?̂5T ’’Tt ft rft T'i"i sj^Tt
?fV? 5TffTt % ■̂TTTT fTTli ?A sfirft ft i 
vi«i jfT TT̂ f T\T̂  ̂ dH+l <?tJ «nsT
T̂ft ft I ’THf Trraft ITT ft 3*T

r̂t ft i 5r*r *̂T
t I  fe^ft ^t ft, fnrn vt

ft rft lit JHM-
=TT t̂ wgrfH+m' 5Rcft 3tt T^t ?; ^nrt 
?SR *T 5W f^sff fTfsr iTTT WW ft I
*;1 i.'f ^  r̂rr jf
VTTcT % •T'wi 3*T*T »r?rT
•T̂ t TO ft I 3W ?>T 5Tf f  <?ri
^  t  fft 2T̂ t T t fsrr??»ff # VrrtfhTSTT
JT9R »i^t ?nffr i ĝ r f^̂ rr̂ sr wK 
t f̂spr #  fr»J  ̂ iff *f?r fjf 3TRT >PT% 
^irtet f i r r ^  wT<RT6^<r«T w r  
Tt f«TOWT VT T?t ft I JPTT #  'HMfft
fi f5p % %&&
%fW ir sm r rnp r<fr  ̂ ,
ViRivr «Wmr j# :^nN-

fvfan  -«RTf _V%«illjt^.
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tr o jf v w  *ft M«nFT wfarf %
. <||tl4 ilW % w  *r *ftn W
Jfr *T spft 5T5TT vrift % I %PpT
f t  %n ffim vr ftp* «pt?t | ?fr s*nft 
vrrefr % ttpjh j g  wtaffcfr *t srr̂ fa 
fa* m  3fT?iT f  1 *t?t *1^ : & fa 
jpr *&.fa * *pff wfrfiwT h *Tfori 
HV *TrtI V <1 VI ̂  "TfW FtA
«rr t n ir  f w  f. fsw v t  arfr swsfrrr 
ffeft 1 4 ’ff&T w r r  f fa 
vm  Ir srfTr tft fsm  =rfr % ft^rr*, 
g t s ^ r  ip  t t * t  3r i » t  ffn r  w r ^

*PT TfRTT <TT I *rft IRRIX TT̂ T
*pt??t «rr, sr̂ tniT mm imrr m, # 
<>ff *?j jit *rr wrrft q 5T>5T «rrft 
zn  % *rr*R #5?r i  1 faj-% 
srmtft h srjrrtt? ^ *rnrr ¥tr *r terror 
& % 3^ t.th % 'r̂ rra;
If viflJiH % 9rJTRlf *T ŜiTT ifr *T 3T|?T 
«=T i ft; W  T? Vlft *T?HWt *  
?5TST fair, 3*T |̂ri<.i*n *<«■*< f*it % Tf 
srr^T % 35%tt t̂ t *?TO?n &. srtr s*r 
SPFTTiapiŶ  5 000 bstT w  rrar sr«ff
*«' sfrqfr *r fsrerft 1 stt̂ t *fr sm^t 
*t 1 &r sfKfr *t trmz wr n̂gnf>-< ^ 
*m  5^% ĵ̂ mrry n far* f w  ?., 
w  ?w t t  ?m *p?h #  1 «*r 

*pY ap*fr *pt t o m  t o  ?,
*t fsWTCcT 5, ftffCT $st- 

*ft ftT̂ nrr +̂ yr ??, PtiH
apr Fr urm «pt »mr% rw'-r | rnr 
f  f«F srsfr ^  w r  h 3fr «nff 
»St wMrwi vt w t  t o  *thh w n  

f t n w  h ? f t % s p s ^ j f T t., st f«p»ft 

*T!rft ^  1 ftr|V %, ̂ ff ^
«rr*r % pVt ^  ^  n, ^  ^ w
%, *rs ^qrc !rt *rofV £ 1 sw sttr 
«rr*r  ̂ 1

tw  wt ^ t ^nwT 5■ t-41 _g:a. . jfc —.a . 1 .  ̂ *>v.,*ti$K!S WC f  *r5i wfPn V |{?T*f V

***** H t  1 ar?r ?nr *p -̂ ifonfi ifrr 
s m  t ,  xr?r arm  ^ n s t  ^  ft?  ^  a r f e w f  

% ffw «f^w ?r^r«r, *rflnff ^  
w  •tpt lit fsffor JitiRT ^

<TRT^> H  WFTT £  I ^f*P*T *TT*rft f r n l i  

k  ^  ^ TJW f n  5f t  f^ T T T
f r m  w x ft ^ T flf T r f w t  SFT TTt 

*r*?t M f f w f  %  *T*r ^ t ? f e n - a f T ? r r ^  1 

<st¥ % ^  H *rraRp? ^ t  srfgr k t p r t  
«ftr srrfiTfsr̂ r̂rr ̂ fr vrar^ % vrror 
STTET HH ^Pt>H *f*T ^r3f*T*r
fqfrr^ ti 5<t srê  w  ~3zm  m 
vfov& vft «F?5TT f  ft: % «TT̂ W
^ t  rfVh fm m  « T R  f t m  3TRT = ^ lf^  

•3n ^ r  57^  f t u t  nmr % 1 ?w t^  * r t t  *nrt- 

m r  m w  *fi*j % s f t r  :n»r ^  w s t  

R-E-D-D-Y t  ^ i 9f 4'
-3v r a t  f v t ^ R — am n sv?rT  t  Tjr-

=̂ RT5T i  I 5*rf=m ^ T̂tRTr ?
f t .  trr^pftv » p ft s i t  f H t  ?ft ?r » ? t

- d < m t  *rr?wr, ^ft afr#V- 

xfrfr f?^t T̂RfT k, im  srm fw 
q ^ T T  — *rf»nff %  warm %  5 ^  % 
^  >pfr <feref vr szth »pt wur 
srw  f fta r  % ft.M  T rsn  m  s j^ t

f̂t %5PX ffT Jf̂ t +<'fl 5-
2 m  f t  vWsr t- w
% f?FT fa ir g ft? im  n^t yfenrf
T̂ 3TPT 3̂1 VT TRfmff t w  % 

sr̂ t »tw srrfiM spr fsf?n snrn  ̂
4+1 *miT  ̂ ihx v fiv
o t r  ^ jft  $?fr s; 1 ^»ft f t w  ^sr ip

irPrifr tt =rff fHT % 1 3
g  fHr 3 ft ' o  ’P f r a  *<rm  ?flr m rr %  f ? r t  

r r o  j w r  i ,  ^ p r  n f f t v t  %  w ^ r  « f k  

> i^ t i f e n f f  ? > f t  %  f w  u t  x h ^ p t  % 
arhr $  ^mpT f f f f t  1 

i f a  a r ft  3 nfr V?  a ira  *Ht ^ TT fft 

ftrarr ^ t  ft» » i^ t  t f t w f f  ^ft ? z t ^  i f t r  

TffPm t %  m r m  < t  i f t w T  « m  » m n  
£  1 ^ w t  w o t  « m  %»rr * 0$  i
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[«ff «nwftvr] 
junrar t  fa wpfhr *pft ift

#  tjv $R<TR *ft qw  f*P*TT »RT *TT I
$  !«nsm 5 fr  ott srr o t r  e*tr *
?frf*P *!0 TTt? *T H H»*T ?T +*f ? ̂
m jft»r ^tfwt % 1

frpft ^ *r ̂  5ni% f i  1 1 
4  # ^  % jirt r̂nff #  tft twr
$ 1 $«> <fro #  *ft 5 3  ^ m f t r r l ' T T

fv fti # $*pr ^q- if fiprr f t1 ^
5*sr>r *  wsrfT # ftn  ft 1 ■?ttt 
jt^t *Ft «k »k  r̂ t)[T ftixz fkvnt ft 
fipwr T̂*r “5T̂ rf H m̂frw. h^vt” 
ft I s*i*t stO'J >̂?T ft :

- " kpt jft #  « tm h»tc
qrfaw % $r^rrf *jmw ’t f ft t  ?frc 
*pct ft *rtr fair tft i*f snrrT *
<11111 W»T ’T’F 5 *W*f> 'f*TTt
^ ^  spnr srnfjT *tt ft 1 sra 
% 3-s firm *  ^ prff *  5>X»
'^ i t t  ^  k 1”

^rtr *  r̂r *tjt §*t ft -j*w
jjw %<rsr *rt*T m  *nm j*tt ft
«[fV *r?$fe *nff f$  ft 1

w t'r <n TT*jff *r *rf»rfT % wrnr 
v t  *ri»ft f , p i  r& tfi *  $*ft <jr 1 
**tft vt qxvrx h sfr  ̂ *rt?

*i>»n ft 7VFT if t^i»in VT9T j  I
4  *T ■ ̂  1̂̂1 (si tin ft I

3*T f r f  5̂1 Wg?T sfVTT ^ I 4  

jar vr ^r?f * ft, «rc 4
ffT ÎT jj fr  q? TI*T ilii d{^ ĥTT
s r f^  1 #  jt? ^wrr jf ftr faw «*r 
% j»  ̂w * ^*tt “arrfls# w  #r %■ *r$ $
VT XQ | I

* f  fk&ft $  
cn fg H ferai t̂Pnrt

1 1  ^rsft Wf«5 V W s^ fW  
%_ 1 *m ttw t tf^^ft^rr

*̂TT I
*r qr *rfjnft % tft tt stv jwar
STlft | 1

1

tjsp >T5 5T5?T 33T »TT ft>

^ vftnft % afr fa n  3r«5t wm 5 
jnn^f^rrsrRr
STRT ̂ IgrtT I vftfw? II? f  I

*ra ^ rtt ^ v t  *̂ tr «r*FX 
jr t r  % 1 % srrar f̂t hu’pt vwptt 
t  t?  t| i  1 ^nrr vi«^»f) %
f̂ nr ♦! ®i> 1 *1̂  ^  >fV w in  1 ^
?*rnPT SFTrH f  I STfT 5peTt  ̂ fT 
mrr f̂r ^etftt h “fTH 5 
?tVt ^  sm vft ?rr f  ftr#
4II4HR *FT 5W^ TTTT ^T%T I ? 
f?W *T*T »T 3TFCt T̂?T ft VT ?n»ff 
^1 ‘■piic w tv t  fer ^t*t rftr ^ 
f ^ f t ^  %fR 5»ITW5fTOf I

^ TO T &TPT »fro Tto t^rfo 
Vf° iiT'R <flNHT g I *TT»
«fto ?sr^ o f t e  tr t+ ifi ^urnfi vrfe

% 5FTI# «FT 5FT?ft fs, f% Pc<rti 
n firrr %*n % :

‘The Central Public Works De
partment is responsible for the 
construction and maintenance of 
Central Government Buildings, 
Civil Aerodromes and Roads in
cluding some National Highway! 
of the Central Government."

star 4  *  «npr sft «tt, fT  »n ff «T 
fi^mpT « t  *nftw j*r Ir #wtt fW  vnfr 

otnr:̂ | i l l c ;



^iinaf | 1 w rm  **rra fa t *fto «ft« *t* % %wrt
T*hrTfaff % T*^«twrw‘t  i 
<n*r *m  st^rr % fa* ^

ipjran srw  Taprr fc 1 *tpt wra 
*rer* *ft ^Aftwr «rot % ( w«r 
wgv *ft rtt-wsft f»TTOif tft JRFT 

f  W v r  3 *  »JT TPT TT# •TTH f i r f m  

ir o fr f  *  TJR TT 5PPV Sf̂ lr ift^T I 

«n: firfiw*r yygT t «ift »T t̂ wfaret

^ I WT’TVt ,3«T% T^T TT JW5̂  TT'TT

'T ff^  i jryt «tt t ^  gan < ?rranr 
A ftfon  sfrr t  1 * m  wrr 
w fr  r t f  m  jpp*t t*  <ft m
*IT flW# ?  1 $T ^ sP T ^ V t
^  fcwr «rr f t  ?r?t <tt *ft ^ r  *fr «rft 
ipnTfT 5 1 5*n̂ ! *rft 
gaarr r r ^  ^  % t ^  armssfr *fn*T 
«*qu t  1 si?t t t  JTf^r t t  sftm
^  TT «r?T ?H*s? Jfifar ITRTT £ I *fft

£ f t  t ^ t  5rarff *r *nr h 
^ ft smn ’frr *r%nt 1 %ft* t  ^
^ f t  shr*frr h *qiz airi ? f*RTT 
s w r  arm # t ?  fr=*r t ?t *rr i *  srnr 

sftm apti ^  Tfrmrsnrr Tfflrvrr
TT ^TPT f w w  «TT *flT *1 T+TT TT
*ft c*rre -m  wtt fc^rei ?r^rr g f t  ^  
*iWr ^tjs* ^ta q ^rrvtgrw  i anjt 
*mh wsl 4**Kn 5 f̂>i HtTt-s*!

% Pm *ft *PT*T *(t i *i W M  
^Tff^ I

rTT fSTT»T v % ^nNrfriff % 
wifOfTTfTfp^w^jjwflrst vrtt srawrr
t  f t  ^  TT ?*T firSTT *TPRt<TW% 

f f t  
'< wfamfr A ftara> 
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COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

E ig h te e n t h  R epo rt

Sardar A. S. Salgal (Janjgir): Sir, I 
beg to move:

“That this House agrees with 
the Eighteenth Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 26th March, 
1958.”
Mr. Deputy-Speaker: The question

is:
“That this House agrees with the 

Eighteenth Report of the Commit
tee on Private Members’ Bills and 
Resolutions presented to the 
House on the 26th March, 1958.”

The motion was adopted.

RESOLUTION RE: 
RESETTLEMENT OP EAST PAKIS
TAN DISPLACED PERSONS—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of 
the Resolution moved by Shri Tanga- 
mani on the 14th March, 1958 regard
ing resettlement of East Pakistan dis
placed persons.

wonr wo fao tigiOT (anr'fft): 
*TR*for "tNrwref TOT, rfMfWI

Out of 2 hours allotted for the dis
cussion of the resolution, one m in tits
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has already been taken up and one 
hour and 50 minutes are left for its 
further discussion today.

Shri Tangamani may continue his 
speech.

Shri Tanfanuuii (Madurai): The
other day I had occasion only to men
tion the resolution to the House.

In bringing forward this resolution, 
I have got a limited purpose to serve. 
This resolution is worded in a very 
mild form. All that is required is 
that a committee of Members of both 
Houses of Parliament may be appoint
ed to consider all questions relating to 
the rehabilitation of refugees from 
East Pakistan, and the purpose is to 
formulate a comprehensive plan for 
their speedy resettlement in gainful 
employment.

Enough has been said about the con
ditions of these refugees from East 
Pakistan, whether they are in the 
camps or in the colonies. 1 will not 
give many instances of the way in 
which the rehabilitation work has not 
proceeded successfully. I shall ende
avour to convince this House that un
less this resolution is taken up seri
ously here and now, certain untoward 
things are likely to happen. Now, 
when the Government and the people 
Of this country are very busy in 
carrying out the Second Five Year 
Plan, and when the Government have 
also told us that tho Plan is in danger 
and that the core of the Plan must be 
carried out, such issues like the re
habilitation of the refugees should not 
stand in the way.

I learn from some of my colleagues 
that till 1955 the Members from West 
Bengal and Assam used to assemble 
in Calcutta, and the hon. Minister used 
to hold two hours and three hours of 

'discussion each day about the prob
lems that were facing the East Pakis
tan refugees. I do not know why that 
practice has been discontinued.

Now, the only avenue that we have 
is the consulative committee meetings

and from newspaper reports we find 
that certain meetings of some M.Ps. do 
take place and after that a meeting of 
the State Ministers and the Central 
Government Minister is also convened.

I will bring to the notice of the 
House that on the 30th and 31st Octo
ber last, there was such a conference 
in Darjeeling. At that conference 
some suggestion was thrown out by 
the hon. Minister that there may be 
restriction on the help that is going to 
be given to the refugees who are 
likely to come from East Pakistan.

I would remind the hon. House also 
that there was an adjournment motion 
tabled by Shrimati Renu Chakravart- 
ty and Shri Bimal Ghose, and the 
hon. Prime Minister was very much 
agitated over it. The Prime Minister 
stated that we could not for all time 
give an assurance to these refugees, 
but then Shri Bimal Ghose pointed 
out how solemn promises and assu
rances had been given to these refu
gees as early as 1947.

Having said this, I will briefly relate 
also the various circumstances which 
led to the coming in of these refugees 
both from East Pakistan and West 
Pakistan.

In 1947, after the partition, the 
people had to pay a heavy price, and 
particularly the people from the Pun
jab and the people from Bengal 
had to bear the brunt of the burden. 
From the Punjab the number of refu
gees that have come in, according to 
the figures which are supplied to us 
by the Government in the report for 
the year 1957-58, is 47 lakhs. Forty- 
seven lakhs of refugees have come 
from West Pakistan.

So far as West Pakistan was con
cerned, it is admitted on all hands that 
it was more in the nature of a two- 
way traffic. There was an exodus of 
people from India, and there was also 
an exodus of people from West Pakis
tan. According to the figures suppli
ed by the Government of Punjab, the
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refugees who left India have left 
behind them properties worth about 
Rs. 250 crores. So, they could be 
easily settled here, but it was a diffe
rent case in the case of the East 
Pakistan refugees.

Till 1950 about a million refugees 
Came from East Pakistan. From 1950 
it has been on the increase. Now, the 
latest figure which is accepted both 
by this Government and the West 
Bengal Government is 41 lakhs. So, 
four million refugees have come from 
East Pakistan.

Generally, the charge is always 
levelled that these refugees from East 
Pakistan would always like to stay in 
Bengal alone, but the figures and the 
facts do not prove that contention. I 
find that out of these 41 lakhs refu
gees only 31:6 lakhs are how settled 
in West Bengal, and more than a mil
lion are now settled outside West 
Bengal.

Now, according to the figures which 
are known to the Government, and 
which have been supplied by the West 
Bengal Government, 4'87 lakhs are 
now settled in Assam, 3'74 in Tripura, 
O’67 in Bihar, O'16 in U.P., O'12 in 
Orissa, O'02 in Manipur, O'01 in 
Madhya Pradesh and O'04 in Anda
mans. So, the charge that these people 
are all only settled in West Bengal 
and that they would like to stay in 
West Bengal alone is not borne out 
by the figures which I have now sup
plied.

The other point that is made out is 
that these refugees art' now becom
ing a burden and that they are now 
becoming a problem. I will only refer 
to what one of the hon. Members of 
this House, Shri A. C. Guha said about 
this in his article which was publish
ed in The Statesman of Calcutta on 
7th January, 1958. I am quoting, this 
is what he says:

“The refugees have also added 
to the wealth of West Bengal.

Jute production has been in crew
ed by about two hundred per cent, 
during the past ten years. The 
Report of the Jute Enquiry Com-.. 
mittee repeatedly mentions the 
share of the East Bengal refugees 
in production of Jute. Of all the 
north-eastern States of India, only 
in West Bengal has rice produc
tion increased during the past 
eight years, and that too, by about
9 per cent. This is mainly attri
butable to the energetic efforts of 
the East Bengal refugees. They 
have also added to the producti
vity of the cottagc industries such 
as textiles. There is hardly any 
justification, therefore, for the 
complaint that they are an un
bearable burden.”.

I am saying this because the nation 
has got a duty towards these refugees. 
In view of this, it is not open to any
body to say that these refugees are 
becoming a problem or that these re
fugees are coming a burden. As a 
person who is not coming from 
Bengal, I am really surprised how 
the people of Bengal are taking it 
lying down, for I know a certain issue 
which has now cropped up in Madras 
Stale: hundred thousand people have 
come from Ceylon, and all that they 
are now demanding if that they must 
be treated as refugees, and if they are 
going to be treated in the same way as 
the East Pakistan refugees are being 
treated today. I will not for a moment 
take up the case of those Tamil Nad 
refugees also.

So, this is the position, and this It 
how slander is being thrown at those 
people, from responsible quarters. I 
find that one of the responsible Mem
bers of this House has stated: “How
can India bear the responsibility for 
housing these refugees? It is an in
ternational problem. We cannot have 
one country to have the land, and 
another country to have the people”. 
But that was of our own choice; they 
are people who were originally Indian.
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I can say, particularly, in Bengal, 

fee Bengal culture has got such deep 
roots that even the Muslims of East 
Bengal and West Bengal continue to 
have Bengali as their mother tongue, 
and they are brethren. And when 
the East Bengal refugees come to 
West Bengal so that they could live 
with their brothers, this is the sort of 
slanderous reference that is being 
made by quite a large number of 
these responsible people. 1 am point
ing these things out so that at lest 
when the Minister speaks and refers 
to these matters, he may not indulge 
in vituperative remarks about these 
refugees. They are the wealth of 
this country, and they are the people 
of whom the country must be rightly 
proud. They are the people who 
have paid the* price of freedom.

We find in the press inside the Rajya 
Sabha or here, the Minister goes about 
saying ‘We have spent so much 
money for these refugees’. But I 
shall giv(> him this simple arithmetic. 
He says that Rs. 128 crams have been 
spent on these refugees. And Rs. 128 
crores fur 4 million people for ten 
years would come to Rs. 25 a year 
per capita. Now, surely, Rs. 25 a 
year for rehabilitation per refugee is 
not a huge amount. If I were to go 
into the details, I shall be able to 
show that hardly half of this sum of 
Rs. 128 erorcs is given as grant, the 
major portion going towards establish
ment and so many other things; and 
even some amount has been set apart 
from this for the Dandakaranya 
scheme, with which I shall deal a 
little later. So, the amount that has 
been spent on the refugees is inade
quate. That is my first charge. And 
even the amount that has been set 
apart for rehabilitating these refugees 
has not been properly spent. The 
staff correspondent of Ttie Stateman 
writes:

“A large percentage of the West 
Bengal Government’s refugee re
lief budget remains unspent. The 
unspent amount according to one 
estimate represents 75 per cent of

the total of Rs. 80 million. Des
perate attempt is being made to 
catch up with the programme.”.

Another report says:

“Nearly half of the crop loan of 
Rs. 12 million out of Rs. 25 million 
offered by the Un:nn Government 
through the Reserve Bank, in 1957 
has not been distributed. The Gov
ernment’s inadequate machinery 
and the usual delays account for 
the poor result. I take it that it 
will be a serious concern of the 
Union Government ”.

I have referred to the statement of 
the staff correspondent. I may stren
gthen it by another statement which 
has been made by one of the respect
ed citizens of this country, namely the 
grand-son of Deshbandhu Chittaran- 
jan Das. who. when tendering his 
resignation made a very important 
speech. Although it refears to a 
particular State, we shall do well to 
see in how many States such things 
are continuing and whether it is not 
continuing in the Centre also. I shall 
not refer to what he has said about 
food and other things. But what he 
has said about the refugees makes 
very good reading. He has said about 
the refugee:

“As regards the refugee pro
blem. the Government had not 
yet understood either the problem 
or the psychology of the re
fugees. But in the name of re
settlement and relief of the re
fugees, almost Rs. 100 crores have 
been expended by the Govern
ment without rehabilitating even 
ten thousand families. In the 
name of relief, patronage was 
being granted........ ”

That is his language—
“to certain persons for reasons 

entirely different from the needs 
of rehabilitating and resettling re
fugees. In fact, the State Gov
ernment could not even spend the 
money which the Centre was
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prepared to grant it, and as a
result large sums had to go back
unspent.”.

So, he himself admits that large sums 
of money which had been given by 
the Centre to the State Government 
bad to go back unspent. We also find 
that in the department there which is 
dealing with rehabilitation and relief, 
the rehabilitation department is quiet, 
but the relief department is very 
active. Such things are happening at 
(he State level. I would like to know 
what the Centre has got to say about 
this matter also.

I do not think it lies in the mouth 
of the Minister or any other hon. 
Member here to say that these people 
are used by politicals, for here is 
a person who belongs to the Congress 
Party who has made this statement; 
this is the sort of allegation that a 
Congress Minister has made when he 
tendered his resignation. So, no poli
tical party is indeed making capital 
out of this. I do not think particular
ly in Calcutta the Opposition parties 
will need any of these refugees for 
their demonstration, and the Calcutta 
results show that a majority of non- 
Congress candidates has been return
ed both to the Assembly and to Parlia
ment. Of course, it may be a political 
point Now, righly, the people of 
Bengal feel—and I want the people 
of India also, who are non-Bengalis 
to know this—that because the refu
gees are not supporting the ruling 
party whether it be in the elections or 
elsewhere, a certain step-motherly 
treatment is being afforded to them. I 
am making this charge with all res
ponsibility. That can be contradic
ted. Let them contradict it. Not only 
is there inadequate provision for the 
refugees, but a certain kind of treat
ment is afforded to these refugees for 
reasons best known to the Minister 
himself.

I now come to the Dandakaranya 
scheme about which so much has 
been heard in this House. The size 
of this area is nearly three times that 
of West Bengal. A new State can be

cre-iiod hjrs. If a new State is going 
to be created where we are going to 
put in people from all parts of India, 
I can very well understand. But hare 
is an area which is three times the 
size of the West Bengal State. And 
we are going to spend Rs. 11 crores 
on this. For the year 1958-59, about 
Rs. 2 crores have been set apart. But 
this is what the commissioner who 
has toured that area for four months 
says:

‘‘During the first year, probably 
we will be able to resettle about 
three thousand families, dur
ing the second year about 
five thousand families, and dur
ing the third year about nine 
thousand families, not only the 
families of the refugees but also 
the families of the inhabitants in 
that particular area.".
And here is something which will 

make good reading.
“There was no trace of black 

water fever anywhere”
In the Dandakaranya forests which 
comprise of parts of Madhya Pradesh, 
Orissa and Andhra Pradesh. Now, 
Dandakaranya is a name which is well 
known in the Ramayana also. But it 
is a name which is frightening also. It 
was in that place that we had the 
Tadaka and her brothers and all 
those people with whom Ramachandra 
had to go and fight.

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): We had also a Shabari there.

Shri Tangamani: That is true. But 
only one Shabari was there, and not 
many.

Shri Mehr Chand Khanna: But how 
many Tadakas were there?

Shri Tangamani: The commissioner 
says:

“There was no trace of blade 
water fever anywhere. The only 
possible danger was from wild 
animals. To safeguard against 
that it was proposed to appoint 
official shikari*,”.
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This is not a laughing matter. I 
. remember I wag in Malaya when the 
Tftrail labour there was being utilised 
by the Japanese for putting up a rail
way track.

Out of 300,000 people sent there,
100,000 people died of malaria and 
other infectious diseases. Today are 
we going to send all these refugees 
to those places so that they can be 
eaten away by these wild animals? 
They say it is a malaria-infected 
area and experiments have been going 
on whether this malaria can be con
trolled. If the policy of dealing with 
these refugees is by just seeing how 
many Bengali refugees are cantanker
ous people, collect them, take them to 
Dandakaranya and let them meet 
their natural death, I can understand. 
Not only myself, but my party also 
believes that this Dandakaranya 
scheme is a waste. If we want to 
have a Dandakarnya scheme, let it 
not be for the refugees; let it be for 
really settling people who have not 
got work. So many people can be set
tled there; not only refugees Displac
ed persons from different parts 
of the country can be settled there, 
but let not poor refugees be 
dumped there. That is my humble 
submission, because I feel it is high 
time the House knew the full implica
tions of Dandakaranya. Dandakaranya 
is now more or less going to be a 
graveyard for these East Pakistan 
refugees. That is the strength of feel
ing, not only amongst the Bengalis, but 
amongst others also.

About West Bengal itself, they say 
that West Bengal has now reached the 
saturation point. It has now become 
more or less a common phraseology. I 
would like the hon. Minister to refer 
to the official statement published by 
the Government. They themselves 
admit that in those four districts where 
these people are resettled, there is as 
much 200,000 acres of land which can 
be reclaimed. According to the Dutt 
Mazumdar Committee report which 
was published on the very day of the 
Darjeeling Conference, in these four 
districts, 2 lakhs acres are there. When

so much money is going to be spent 
on Dandakaranya, at least a portion 
can be spent on reclaiming this land 
and at least 100,000 refugees can be 
settled. We And that the West Bengal 
Government says that the saturation 
point has been reached.

As I said, there are about 3 million 
people who are still in West Bengal. 
This is what the West Bengal Govern
ment says:

“4 million people come from
East Pakistan, while 7 to 8 million
Hindus are still in East Pakistan."

Of the 4 million people who have come 
here, nearly a million of them say, “We 
do not want a penny from the Gov
ernment. All that we want is security. 
We are going to stay here. We will 
starve and we will not get a penny 
from this Government.” In that way, 
1 million people have really seen to 
their own resettlement. Has the Gov
ernment got to say any good words 
about these 1 million people? Out of 
the 3 million, we find that half a mil
lion are now drifting here and there. 
According to the Government, 300,000 
people are in the camps. For how 
many years will they be in camps?

I have known several instances. 
They will be told that this camp is 
going to be converted into a colony. 
But ultimately they will be told, “We 
are not going to convert this camp 
into a colony; you must go to Danda
karanya.” In the West Bengal Assem
bly, there was a non-official resolution 
which was passed unanimously that 
before the Dandakaranya scheme is 
put into operation, all the parties will 
sit together and a scheme must be 
evolved, because after all, the people 
in West Bengal are going to be settled 
in Dandakaranya. So, they have sug
gested that there must be a conference. 
I would like to know whether such a 
conference has taken place.

What is the record of the various 
colonies? I would really request the 
hon. Prime Minister to visit some of 
these colonies, the names of which I 
have got. There was a one-page arti
cle in the Statesman recently about
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the SalaApur colony very near Chitta- 
xaajan. Rs. 20 lakhs have been spent 
and 90 families were settled there 
against the advice of the agricultural 
expert that this land could not be re- 
■flahmurt at all. Let anybody take a 
trip to Salanpur colony: We find that 
only 2 families are staying there. Why 
did they desert it?

Shri Klstaiya (Bastar-Reserved-Sch. 
Tribes): There is no quorum.

Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum. 
The hon. Member may continue.

Shri Tangamaai: I can give several 
Instances. Salanpur is one. There is 
another colony, Bandhab Nagai colony 
where 213 families were settled and 
ultimately they were told that it 
belonged to the Defence Ministry. 84 
families were removed and 129 fami
lies arc there. They have been there 
for several years. Then there is the 
New Barrackpore Camp colony. They 
were in that colony for several years 
and ultimately they were told that that 
was not going to be converted into a 
colony. In Banhooghly in 24 Parga- 
nas, them is a scheme for settling 100 
families. They have been waiting in 
the camp for 2J years, but now they 
are asked to go somewhere. Many of 
them happen to be transport workers. 
Sfou can well understand their resent
ment. In Bankura and other places, 
the subsistence allowance of Rs. 25 
las been stopped.

I am only mentioning some instances 
■0 show lhat desertions come not only 
Srom outside West Bengal, but also 
irom the colonies in West Bengal. Why
lo they desert those colonies? It is 
lecause of the unbearable conditions 
low prevailing in those colonies. There 

was a scheme that those who have 
made certain advances—I believe 
there is a Bengali word for it Batna- 
namas—will be settled there. But what 
do we find? The Government says 
that only 1,000 people have applied. I 
know that Shrimati Renu Chakra- 
vartty herself has submitted a list of

1.000 people. According to our 9*r<ar>
100.000 people are now ready to exe
cute bainanamas but neither the Cen
tral Government nor the State Gov
ernment is willing to settle them.

About the various colonies outside, 
whether in Orissa, Bihar or Assam, I 

< would like to mention what Mr. Guha 
says about them:

“The refugees are now a natio
nal problem and not a West Bengal 
problem. It is not impossible to 
rehabilitate more refugees. No 
desertions are taking place from 
Terai in U.P. Bettiah in Bihar and 
Andamans. But desertions from 
the colonies in Bihar, West Bengal 
and Orissa are attributable to bad 
rehabilitation arrangements.”

This is what a Congress Member says. 
Because of the bad arrangements, 
desertion* are taking place. Even 
those who want lo be in Bengal, are 
deserting the colony which has been 
set up in Bengal. How fallacious is 
the argument that these people would 
always like to be in Bengal, I ask in 
all seriousness; Suppose there is a 
person from Tamil Nad who says, “I 
would prefer to be in ’Kamil Nad”. 
What is wrong in that, unless you are 
able lo show that he will be settled in 
some other place where the Tamil cul
ture will be continued? So, if the Ben
gal ies say that they would like to be 
in Bengal, it is no crime at all. So, 
that is not a good argument. So far 
as our party is concerned, we are not 
opposed to going outside West Bengal. 
But very bad conditions, misfeasance 
and nonfeasance have resulted in these 
desertions. So, my only request is that 
the problem is of such a nature that 
it is a national problem; it is a human 
problem and it must be treated above 
party considerations. Under the cir
cumstances, it is better that a sub-com
mittee of both the Houses of Parlia
ment is set up. We may leave the 
things into their hands, so that at least 
we will be doing justice to the refu
gees.
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If any points are raised, I will cer
tainly deal with them in the course 
of my reply.

With these words, I commend my 
Resolution to the House.
15 tars.

Mr, Deputy-Speaker: Resolution
moved:

'This House is of opinion that 
a Committee of Members of both 
the Houses be appointed to con
sider all questions relating to the 
rehabilitation of refugees from 
East Pakistan with a view to 
formulating a comprehensive 
plan for their speedy resettle
ment in gainful employment”.
There are certain amendments.
Shri Bibhuti Mishra (Bagaha): 

move:
"Thai jvr the original Resolu

tion, the following be substituted, 
namely,—

“This House is of opinion 
that work so far done by the 
Government with regard to the 
resettlement of displaced per
sons from East Pakistan is 
entirely satisfactory.

This House further urges 
different parties that they
should actively cooperate with 
them in the resettlement work 

through their thought, speech 
and action”.

Shrimati Reou Chakravartty
(Basirhat): That is official!

Shri B. Das Gupta (Puruliu): I
beg to move:

“That in the resolution,— 
after the words 'the House’ 

the words ‘and a member from 
the West Bengal Assembly* be 
inserted.”

Mr* Dejmty-8peaker: Amendment
Ho, 2 tabled by Shri Panigrahi is out 
of order. Amendment No. 1 is all 
right.

Shri Panigrahi (Puri): I beg to
move:

“That in the Resolution,— 
add at the end—

“That Committee should visit 
the different existing transit 
and resettlement camps located 
in States of Eastern region for 
resettling East Pakistan refu
gees for making an on-the 
spot study into the working of 
these camps and the actual 
difficulties faced by the refu
gees’.”

Shrimati Renu Chakravartty: 1 beg
to move:

“That in the Resolution,— 
add at the end—

‘and to make- on-the-spot 
study of the conditions in the 
refugee colonies prevailing 
both inside West Bengal as well 
as in States outside Bengal 
especially in the States of 
Assam, Bihar, Orissa, Tripura 
and other States where one 
million East Pakistan refugees 
have been sent’.”

Shri V. P. Nayar (Quilon): I move 
amendments Nos. 7 and 8.

Mr. Deputy-Speaker: Amendment
No. 8 is out of order.

Shri V. P. Nayar: Why?
Mr. Deputy-Speaker: It says “and 

also assess the real effect of rehabili
tation on the refugees from West 
Pakistan”.

This is beyond the scope of 
Resolution.

the

Shri V. P. Nayar: I beg to move: 
“That in the Resolution,— 
add at the end—

The Committee should also 
investigate into the working of 
specific Refugee Rehabilitation 
Schemes like the Pridabad 
Development Scheme, in order.
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to avoid the mistakes, if any, 
in such schemes in the schemes 
proposed for the rehabilitation 
of refugees from East Pakis
tan’.”

Mr. Deputy-Speaker: The original
Resolution as well as the amend
ments are now before the House. 
In all, we have fixed 2 hours for this 
Resolution. Half an hour has been 
taken by the Mover himself. Then 
he has just given an indication that 
he will reply to points.

Shri Tangamanl: About 10 minutes.
Mr. Deputy-Speaker: At least that 

much time would have to be given to 
the Minister also.

Shri Mehr Chand Khanna: About 
half an hour.

Mr. Deputy-Speaker: That means
that 50 minutes will be left for other 
Members. I have got about 10 names 
here.

8hrimati Renu Chakravartty: Some 
of us who have not sent the names 
will also speak.

Mr. Deputy-Speaker: I have noted 
the name of the hon. lady Member 
here.

Shrl V. P. Nayar: Mine also.
tartar A. S. Salgal (Janjgir): I

want to speak on the Resolution.
Mr. Deputy-Speaker: Would five

minutes to each hon. Member be 
enough?

Sbriuati Renu Chakravartty: In
five minutes, we will not be able to 
speak all we want.

Mr. Deputy-Speaker: No Member 
shaTl have more than 10 minutes.

Shrhnatl Renu Chakravartty: The
Minister may finish in IS minutes.

Shri Panigrahl: I will be failing in 
my duty really if I do not appreciate 
■t least to a certain extent, the ex
penditure that has been incurred so 
far Kg the rehabilitation of the 
refugees is concerned. But I would 
just like to make certain observations

confining myself mainly to the colo
nies which have been constructed in 
Orissa, and what the Public Account* 
Committee has to say about them.

The Rehabilitation Ministry has 
calculated the average expenditure on 
the maintenance of each East Bengal 
refugee family at Rs. 128 per 
month. It has worked the average 
expenditure of a family in India at 
Rs. 105 per month. From this, the 
Ministry has concluded that the Gov
ernment are spending too much on 
the rehabilitation of East Bengal re
fugees in comparison with the ex
penditure of an average family in 
India in a month. They have taken 
pride in this. But I would like to 
submit that most of the money being 
spent on rehabilitation of refugees 
from East Bengal is not well spent.

According to the Rehabilitation 
Ministry, the total refugee population 
in camps in Orissa on 31-1-58 was 
3.700. In reply to one of my ques
tions. the hon. Minister, Shri Mehr 
Chand Khanna, said on 5-9-57, that 
he '’ould not say what was the total 
number of refugees, but still he said 
they would be about 12.000 iif Orissa, 
out of which 4.000 were in camps 
and the rest were “in some sort of 
colonies”. Really, I think he did not 
mean it seriously. I think the words 
“some sort of colonies” are really 
justified because the colonies which 
have been constructed in Orissa are 
not colonies, they are some sort of 
colonies.

I was just looking into the speech 
which the hon. Minister made in the 
Rajya Sabha. There he tried to find 
out the cause of these desertions in 
political factors. But he has mis
judged the situation. I can tell him 
for his information what the Public 
Accounts Committee has reported 
after visiting all the colonies in OrUsa 
in different districts, and wbMt 
opinion they have formed. That 
Committee does not belong to fey
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one political party; it was a Commit
tee of the Orissa Assembly and it 
consisted of members from all the 
political parties. They have given 
figures. They are as follows:

In the district of Cuttack, the num
ber of families sent for rehabilitation 
was 1501 and the number of families 
who deserted from the camps was 
942; in the district of Balasore, the 
number of families sent for rehabili
tation was 341 and the number of 
families deserted was 199; in the 
district of Sambalpur; the respective 
figures are 220 and 162; in Ganjan 
69 and 46; in Bolangir 26 families 
were sent for rehabilitation and there 
were 26 desertions; in Kalahandi, 121 
families were sent for rehabilitation 
and desertions wore 100, in Phulbani, 
34 were sent for rehabilitation out of 
which 30 deserted; in Sundergarh, 260 
families were sent for rehabilitation 
and the desertion was complete—260; 
in Keonjhar, the respective figures 
are 257 and 253; in Mayurbhanj, they 
are 101 and 57; in Bhusandpur—
which has now prominently featured 
and about which the hon. Minister 
has very good words to say—473 
families were sent for rehabilitation 
and 307 deserted the camp. What 
arrangements did Government make 
in the colony so that they deserted?

Shri Mehr Chand Khanna: To
which year’s report is the hon. Mem
ber referring?.

Shri Panigrahi: 1955-1956 Report.
Shri V. P. Nayar: Those who

deserted are deserted!
Shri Mehr Chand Khanna: To which 

year’s desertions does it relate?
Shri Panigrahi: 1955-56. That is 

irom the P.A.C. report from 1951 to
19S6.

Shrimati Beau Chakravartty: He
wants to say that it was not in his 
tiaw, but in the time of his predeces
sor.
.vfihH Panigrahi: The reason why I 

-***• the*e flgureg of desertion is that

you can just compare and find out 
that the desertions in those colonies 
situated in the coastal districts are 
less than in those colonies situated 
in the hilly and Jungle areas. In the 
latter, the desertions are more. The 
district of Sundergarh is a hilly and 
jungle area. So also the districts of 
Keonjhar, Mayurbhanj, Bolangir, 
Kalahandi and Phulbani are situated 
in Northern Orissa and they are in 
hilly areas. So naturally, when we 
have the Dandakaranya project, we 
must take this factor into considera
tion. because the refugees have got 
this mentality. It has been shown 
by the figures of desertion that they 
liko to be settled in the coastal areas 
rather than in the hilly areas be
cause they do not like the climate in 
the hilly areas; may be that they do 
not liko them for the lack of ameni
ties in those camps and colonies. 
When we are going to undertake such 
a big project in Dandakaranya which 
costs Rs. 11 crores, let us see that 
here again it does not prove to be 
a costly thing for the whole of the 
nation. This factor must be taken 
into consideration.

I do not say that Dandakaranya 
should not be developed. I shall 
plead for it. It must be developed, 
but we must take into consideration 
the mentality and psychology of the 
refugees who have already gone to 
such areas. If we are not going to 
learn anything from our experience, 
then we may not learn anything. If 
we are going to learn from our ex
perience during the last so many 
years, with regard to the resettle
ment of refugees in colonies, we must 
take this factor into consideration.

The sub-committee of the Orissa 
Public Accounts Committee visited 
almost all the camps. The hon. Mi
nister told us that he himself visited 
the Charbatia camp and found the 
conditions very satisfactory. But I 
would just refer to what the Orissa 
Public Accounts Committee found. 
The sub committee of the Public Ac
counts Committee visited the diffe
rent colonies and submitted a report
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to the main committee. This is what 
they say:

“The sub-committee saw that 
the quarters allotted to the refu
gees are situated at such low 
level that during rains, some por
tions of the colony become water
logged for days together and even 
rain water flows to the rooms. 
Conditions of the latrines were 
insanitary. The site is quite un
suitable and unhealthy. The sub
committee are strongly of the 
view that it should be abandoned 
and a new colony set up at a suit
able site.”
About the Idga colony also the 

committee was of the same opinion. 
They say:—

"The conditions of houses in 
Idga colony have deteriorated. 
There were no facilities for im
parting primary education to the 
refugee children.”
There are no social amenities pro

vided for the refugees living there. 
Again, the sub-committee say:—

“The pitiable condition of quar
ters allotted to the refugees was 
discussed. The Under-Secretary, 
Relief and Rehabilitation De
partment, explained that accord
ing to the instructions of Govern
ment of India, the various colo
nies will be remodelled if dis
placed persons show a tendency 
to settle there permanently.”
It shows that the tendency is lack

ing in all aspects. The tendency is 
lacking so far as the Government of 
India is concerned and I do not know 
Whether the tendency is lacking on 
the part of the State Government 
■also.

So, I think the refugee colonies 
should be visited by a committee of 
pur House so that we can see the 
real conditions of the refugees there. 
And we can ask the refugees to aet- 
’fte in those parts.

Mr. Deputy-Speaker: Shri Bibhuti
Mishra. Even those hon. Members 
who have given their names should 
give some indication when they want 
to speak by standing in their seats. 
Unless a Member stands I will not be 
able to call him.

( * w )  :
aft fVtfwjAR #

y rffrwr fa*n , *  *
PiHfwfifld Vt WT VT
Htfz*r faorr £ :—

“This House is of opinion that 
work so far done by the Govern
ment with regard to the resettle
ment of displaced persons from 
East Pakistan is entirely satis
factory.

This House further urges diffe
rent parties that they should 
actively co-operate with them in 
the resettlement work through 
their thought, speech and action.”

Hffrw, *ft wrsrfar
% JjftMJSirvr iTT IgTT wrwr
jo t  1 *rsr TfTT fa fa^ Jwtan 
«»rt far ^7# % fair
S? I 3 ’TIW-T . STT3T TT7  T ” T

3r«r *fr ^
vtrft *Tr TT JT  ̂1 'i *TT fa TTVt"
3ft fsH>FW f  £ tftT
PspT TT HPT’TT TtSTT T t  T5TT

9T TT I ^t ^
3K w  ?wHt^ rfr vg
vft jft qreir % *t i

IT *lW+l WrpTRT W?TT |j f a  ^

far# V v t  ?3TR ^  ^  ^
f? fair jff w i *■ 'T fa'-it ft

»5Wft«r $ 1 wr̂ r ftw ffT?
*r?f #5 pr nn^hr * iw
frtjr t  ** ^  ^  «rt ts  y? v # t  

t  fa
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f  Ufar
#wrfpreTt f r  «?*r $  wtn *yr

^ ,0 0 0  ft^aW l
m m  fwf*m ar*nfi r t  **M  S *x 

w rr ^ t ift t^ w fr  *t* iftf*t*T T #  
tprr* n 

wffarr v  affl* mwtnrrti
*f^pr f w  TTrr «r*rr #  5rft*rc
s*wit «P?5r $ art sr»Tfa vt after# £ 1 
w r  rft *  qw ^ fffcr c  w?*r £r i t f  i  1 

u n r  « t v t t  3*  * t  art ftrem  s*ffar ft 
^nft m tn  vrV p  ftyjftnff vt *yr

# *m
*m sff tam r V fan qr*fta *t
W»#»mrTWTf«tT<TT, 3 *T fiTOTT 3T*ft̂  
v t  ^ ttvtt % *rr»; qft»ff v t  *  Tift ft 1
« » H  S*T «Ft »?T ft , * T  SRT *rft

ft, * *rtn «trfr STTSt =iW rT̂W % VT *W,
v  f*ru *rvtt ^nrr q*TT ?tft ft 1 

?*r *r iftr *rfop * tw t w  »r^t 
ft, ?rft *nm *  ^  mrr ft 1

A' ? m  F5RT qft arrrf fr*=JT £ 1
*nrr t t  ^?.ooo frwift qpft • ».
v,? oe trf^rr s 1 rn »n^ ^ ^
*T<+IT -000 4 f̂«IRT Sfft 3RT ?*ft I 
?T*?r* fejTTT S: 3fr f r f^ J T  *v?.zt f  
4  ^FT jTTfT o *t)t 'J'l't l SPT l^fT
7g*r i  I JTf  ̂ *ft 5/?r A'f\ n>> ^
w f c  ‘ n r  v -t i ^
strr ftnrr 1 fV’upftaf *pr fpt- 
HH'f % *TT q wtT T ^ r  *r
l i l l  SfTT Vtf^Rr f̂Tt I ^  YTPT c(rt "11 *1!

MTCcTT g f% 3fi?t <TT fTHT̂ tWr T̂t
HWHTI 3IT 7 T̂ S , STfTT NT 3T> ^7T% IT^^T 
f  ^ g-qfnr % \ *̂r •’ : ift
**T ?fm ^t fTSTT̂T ir t t t  ?TTr -̂Ttsr 
w t v t t  vm  r^V  ̂r fr  q%, ^

ipmrfh ifr »r?re  ̂ ft 1
ufftlr, fRTT ^t 9?fPIT»(T T̂SrTT f  ftff

p ^ .;«h|?' «trT w  wm

< n r r  W T ^ * r t t f r r w « r ^ w V  w r  r r i p  
w w  v t  « t  « r m t  w  m  
f v  f«p?T^ ^  x r t r  ftr * r  t  « r w  

« # tr  *TfRr q  % R p t  f f K  w r  
w a r  t t  ?rt o t t  v t  < rrr w ^ n r  
fv  $ flrcw w £ t s t  ?t «t* ft , feRT 
w  w w  w  ft 1 «t vrk  
fwttvt ?TTtfi v#3r vrm  ft f t  # 

w n r  « ^ i C  ^ n r w  T  =qqr T T  T * T  
v?r fr  ?*m  «mr *̂rr wt?«t ft
( (interruptions) ) 4  f iM T  g

f v  » m r if t  w q  Jt^ » rw  . . . .  

wiwrw v t  XTTT
3PTW  *T ? ,  STR «TT!ft <TTrT =fr| I

« ft  f w j f i r  f w  : A  ^rsnT ^  P f  
g  »T5RT WT7T «P?T f  |  * r t r  $ 4 # ^  ^T? T T f  I 

4  «TT5ft m r t  f t r s ^ f t  ¥ t  ^ T T t  T R  < K  
^ *T T  »i+ r1T  ^  n « i <  ^ f t  T T tT S J5 t  S o T  5ITTJ I 

? ^ r r  f f t ^ T T  

sr̂ t ^ 4 t  wrf^ 1 w t  irft it ?  * *
f ^ f #  r f t ^ ^ T t n t  ^ T * T J i r S t ^ t  ^ 7 f ? T  »

3WIWWT H ^ t w  : w rq  ft
frifatr tt%it ^7 1

«Ti f tr  j f r r  f i r « r  : * t  
^ T  I I T T 7  T R T  |  I 4  m  ^ = i r  f  « f r t  
e t jV  ? n T  its t  j:n r ;f r !B ? T fft

fti ^  sriff t t  w = r r  ^  * ( V  m 3rr^?^^

i  P f  q- ^5 k ..........
^T O T ST  H ^ t ^  : f«F«fr *P

p T T  VZ r̂ 5fT? *7. ST 5 r̂T-TT ft I 

? f f f H T  ip ra r s r  * n r i t  f t . ^  
rf^r st n̂ ?rr ft. r̂nr ff??, >r %?. >n>?r 
f, i

s f t  f a  j f a  f i r e  : ^  »T3f ^ . f f  S ', 
f^ s p Y  *rrsr»T f t . . . .

;rnww m$m : *  w  * m  t  
p p  f<p*it ^ « r r  v  t p t t  f ¥
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Shrimati Renu Chakravartty: Mr.
Deputy-Speaker, I have only got ten 
minutes and I know I will not be able 
to cover the entire field which is very 
necessary to give a fitting reply to the 
Minister who takes of course half an 
hour or one hour in various digres
sions. 1 have read his speech in the 
Rajya Sabha and I am convinced of 
one thing. If anybody is a political 
tnanoeuvrer, it is our Minister of 
Rehabilitation. That, I feel, is his re
cord right from the days when he was 
in certain other Ministries and certain 
other parts of India, till today. (An 
Hon. Member: Certain other parties
too). It was surprising that a man 
who says that he knov s the suffering 
of the refugees speaks in a daunting 
tone like this about the East Pakistan 
and West Pakistan refugees. It is a 
tone that is exactly reflecting what 
was stated by a Pakistani Minister in 
East Pakistan in—I think—the Abu 
Hussain Sircar Ministry in East Pakis
tan. What was their contention? They 
tried to cover up their squeezing by 
saying that they were treating the 
minorities so very well but they want
ed to take these doles being given 
across the border and that was why 
all that was .happening. It is exactly 
the same thing that the Minister of 
Rehabilitation of the Indian Union

has stated in the other House. He 
says:

the number has gone down 
to 500 because people in Sect 
Pakistan now know that by com
ing to India they are not going 
to get Rs. 5,000 or possibly five 
acres of land plus a houie-build- 
ing loan, plus a loan for bullocks 
plus a loan for maintenance, and 
then having stayed here they 
cannot possibly do what they 
want to because there is no ques
tion. Even the mental reserva
tion is there that whenever ‘we’
take this loan___”—the word
‘we’ meaniag Shri Bhupesh Gupta
and his Party—“ ___this is more
a grant and there is no question 
of repayment.”
Does he mean to say that the peo

ple from East Pakistan come away 
here because of the paltry loans 
which he gives and does not give or 
because of that they give up their 
lands, their homes, their families and 
everything and come over here to rot 
in those tents for years and years and 
are victimised by the policy or no 
policy of the Minister of Rehabilita
tion here and the various Ministers 
of Rehabilitation at the States? I do 
not want to raise this question of the 
various Ministers. But the present 
Minister on various occasions has tried 
to shift the responsibility. When we 
raise the question of desertions or 
the reports made by very high 
power committee or the reports made 
by his predecessors he says: “Is tnat
in my time?” If we raise the ques
tion of certain rehabilitation schemes 
of the State Government or of the 
machinery of the Central Government, 
he says: “Well. That is the State 
Government. What can I do?” When 
we say that these things are decidcd 
by him, he says: “I am doing every
thing possible but what can we do?"

The funniest thing is that it is very 
difficult to catch Mr. Khanna because 
off the record he says something. . . .  
(Interruptions.) It is good that the 
House knows about it. He turns 
round to me and says to jne: "H .JOtt 
say that, I shall openly deny tt?V I
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It had nothing to do with the Com-lcnow many people openly stated, just 

now in this House also, that we were 
liars. Let the people judge who the 
liars are. Even a Minister in the 
State of West Bengal who has just 
resigned has given his ideas as to the 
way this Ministry functions. How has 
it functioned especially in relation to 
Betiah Camp. We have stated not on 
one or two occasions but on many 
occasions that we had nothing to do, 
the Communist Party had nothing to 
do about the working of that camp 
and they did not ask them to come 
away. He knows it very well. I 
have myself personally had a talk 
with Mr. Khanna about this. I felt 
sorry that I intervened at that tim« 
because I never knew that such a 
dishonesty would be played....(Inter
ruptions.)

Mr. Deputy-Speaker: I would re
quest the hon. Member to remain more 
temperate and more mild. It should 
at least appear that one is trying to 
convincc the other and gives one's 
viewpoint. We should not go so far 
as to say words that would not be 
advisable to say. Wti can say the 
same thing—and the hon. lady Mem
ber can say it—more forcefully in 
som<’ other words. (Interruptions.)

Shrimati Reno Chakravartty: Sir,
I have come to the end of my patience. 
For the last three years, if you read 
my speeches, it will be known that 
I had given him a great leeway which 
no other Minister got. We were beg
ging him to look into the matters and 
we waitud because he was a person 
from West Pakistan who has really 
suffered. We were willing, more than 
willing and we gave him opportu
nities of really proving his words. But 
unfortunately I have to say frankly 
that personally I have given up all 
hopes about the Central Minister of 
Rehabilitation doing justice and of 
course I never had any hopes regard
ing the State Minister.

I only want to say this, on this 
particular occasion. He knows per
fectly well that it was Shri Jogendra- 
natb Mandal and his nephew asked 

;i&8tn to com* away.

munist Party of India. When we saw 
the sufferings of those people, I per* 
sonally—may be, many of the people 
in our party did not agree with me— 
went and saw him, begged him to do 
something about it and change cer
tain things, and also persuaded the 
refugees to go back. It is not very 
easy to do that, but we did it But X 
am sorry he used—as you have asked 
me, Sir, to use the word ‘untrue’ I 
shall use that—untrue statements in 
the Upper House in order to fulfil his 
own political ends.

Sir, I just want to say—because I 
have not got much time—that the
Rehabilitation Ministry has no policy 
at all. It is no question of money. 
We have got money and the Govern
ment of India has sanctioned the 
required money, but there must be a 
policy. I myself have stated again 
and again that, if it is a matter of 
principle, I would like a Bengali to 
go to the farthest end from Kanya- 
kumari right up to Assam and right 
up to Punjab. We Bengalis have 
done it; we have gone to every part 
of India.

But, why is it that today we Cjfi.ot 
do it? Sir. within ten minutes Jt : m- 
not take colony after colony. The aon. 
Minister says that water is flowing 
in the Bushundipur Camp whereas 
the refugees say that there is no 
water. Take the case of camps in 
Assam or in other parts of India; I 
have got all the material but I can
not go into them in detail. These 
matters have to be looked into, be
cause the Minister gives a completely 
different picture from what is given 
by the refugees. That is why my 
earnest suggestion is—we are not pre
pared to listen to the Minister or to 
the refugees this time—that Members 
from all parts of this House should 
go and decide for themselves. Let 
them sec the conditions, let them hear 
the whole story, let them hear Hie 
official version, let them also hear the 
version of the refugees and then 
come to some conclusion as to what 
should be done for the refugees.
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There is no doubt about it that 

rehabilitation is not there. You can 
fling as many figures as you like at 
me, but rehabilitation is tar lar from 
the refugees of East Pakistan. With 
regard to the question of land it has 
been stated that there is no more 
land in Bengal. Just now an official 
record has been quoted to show that 
two lakhs acres of sub-marginal land 
is available there. Let us give SO per 
cent of it—I am all for it—to the 
refugees. Let us develop that land 
and give it to them. The cost per 
acre will be less than what you are 
going to spend on reclaiming Danda- 
karanya. Let us take the rehabilita
tion site in Vishnupur and all those 
areas in Bankura. 1 can give you 
camp after camp. There are 100 
bighas of land around these places. 
Let us reclaim .all those land and 
give it to these refugees; it will be 
cheaper and better. If it comes to 
the question of binanames, only two 
years ago I myself gave 1000 bina- 
names of Palla Camp. What has 
happened? Nothing at all; they have 
just been thrown over board.

I would like to make one concrete 
suggestion. Let us not allow the ceil
ing price of land to be raised to a 
flood figure, but let us take the aver
age figure taking into consideration 
the land transfers in a particular area 
of Bengal during the last five years. 
That cannot be done because it will 
be easier for our officers in the 
administrative departments to sit in 
their chairs and say that Rs. 1565 
should be the maximum for land pur
chased in urban areas or rural areas. 
But that is not a real figure. My 
friend has already quoted figures to 
show how in this new Barrackpore 
Colony there are people who have 
been living there for the last 4 to 5 
years, to start with in tents and now 
in little shacks. The landlords are 
willing to give them the land at 
reasonable rates, but uptill now that 
has not been settled. Now they have 
been told that there is a transit camp 
and they have to go outside Bengal.

There are so many other cases. U 
you take the case of regularisation ot 
colonies, according to the figures that 
have been given to me there were 139 
colonies for regularisation and after 
three years 61 colonies out of these 
have been regularised in full and 18 
in part; God only knows when the 
rest are going to be regularised.

If you take the question of indus
tries, the policy has been changing 
every time. After 2ft years not a 
single spinning mill has come up. 
After these excise duties, God only 
knows what is going to happen. No 
industries are coming up. That is why 
I say there is absolutely no policy at 
all.

I do not want to mention anything 
about corruption; that has been dealt 
adequately by the resigning judicial 
Minister in West Bengal. I only want 
to repeat that there is no policy 
whatever. The attitude of the Minis
ter, I should say, is one of raising 
provincialism. Even the speaker over 
there said about the opinion in this 
House. They have created an opinion 
that Bengalis are a peculiar, preverted 
race and they do not want to go any
where else; if they do want to go, the 
only reason why they do not go out 
is because the Communist Party of 
India is preventing them from doing 
so.

If that is so, Sir, I should only like 
to say this, that on the goodwill and 
on the good actions does a Govern
ment flourish. By just throwing un
true statements the starvation and 
sufferings of the people cannot be 
lulled. Time will see that it will be 
the Communist Party of India and 
other opposition parties who will be 
able to challenge the might of the 
Congress only on this problem of 
refugee rehabilitation.

Shri Jaganatha Rao (Koraput): 
Mr. Deputy-Speaker, Sir, this reso
lution says that a Committee of Mem
bers of both the Houses of Parlia
ment be appointed to go into the 
question of rehabilitation of the
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refugee* from East Pakistan. 1 won
der what useful purpose would Be 
served by the appointment of such a 
Committee. There is already a Stand
ing Committee attached to the 
Rehabilitation Ministry here. I also 
understand that in Vest Bengal there 
is a similar Committee attached to 
the State Government.

Shri V. P. Nayar: Thera is no 
Standing Committee; it is only an 
Advisory Committee.

Shri Jaganatha Kao: I stand cor
rected, Sir; there is an Advisory Com
mittee in the West Bengal Assembly. 
I only wanted to say that there is 
already a Committee in the State and 
there is a Committee here also. Over 
and above these two Committees, 
there is also the Public Accounts 
Committee. I wonder what useful 
purpose would be served by the
appointment of another Committee. 
The reasons advanced by the hon. 
speakers in support of the resolution 
are not at all convincing.

I agree with my hon. friend Shri 
Tangamani that refugee problem is a 
national problem. It is too late in the 
day for anyone to think that the
refugees are not Indians. They are
Indians and their problem has to be 
fought out on a national basis. That 
is why nil the Chief Ministers of
States mol at Darjeeling, and they
voluntarily agreed to allot the sur
plus lands in their States for the 
settlenii'.it of thesi: refugees.

But the real difficulty is this. Most 
of the refugees—about 80 per cent of 
them—from East Pakistan are agricul
turists, unlike the refugees from West 
Pakistan. Therefore, land has to be 
found for them. The question is,
where to find so much land? If waste 
land is there, how can they cultivate 
it? Therefore, land has to be reclaim
ed and holdings have to be prepared. 
Then, houses have also to be built for 
them. The area will have to be made 
habitable for these refugees to go
and settle down. So, there i6 bound 
to be some delay.

The resolution also speaks of a 
plan to formulate a comprehensive 
plan for the speedy resettlement in 
gainful employment of these refugees. 
Speedy resettlement and finding some 
employment for them are problems 
which the Government has to face. I 
sympathise with the plight of the 
refugees. But the difficulty is in set
tling them at proper places so that 
they can get proper employment 
according to their previous trades and 
professions.

With regard to the trouble in Bettia 
in Bibar and Charbatia in Orissa, I 
do not attribute it to the Communists 
but the inspiration came from out
siders—it may be somebody else.

An Hon. Member: Are they Con
gressmen?

An Bon. Member: Are they fore
igners?

Mr. Depaty-Speaker: Not the
refugees.

Shri Jaganatha Rao: The inspira
tion did not come from the refugees 
themselves; some outside agency 
inspired them to create this trouble. 
I do not attribute it to the hon. Mem
bers there or to their Party. I only 
want to ask, can this problem be 
solved by raising difficulties and 
troubles in the way of Government? 
Therefore, it is the duty of every 
Member of this House to see that a 
constructive policy is suggested. If 
the policy of the Government or the 
implementation of the policy of the 
Government is defective, certainly 
any constructive suggestion from any 
Member of the House would be wel
come. I appeal to my hon. friends to 
give constructive suggestions if they 
feel that any policy or any matter in 
the implementation of the policy 01 
the Government is defective anywhere. 
The real difficulty, as I said, of the 
East Bengal refugees is there. Natu
rally, I do appreciate their feeling that 
they want to be settle! neurabout 
Bengal, because they find the atmos
phere homely. But it it possible? We 
find from various reports that the 
West Bengal Government is unable to



7327 Hctohrtion re: 28 MARCH IMS lUuettbtoent tin t H & -
Mbtefm displaced '

[Shri Jaganatha Rao] 
provide, or make any provision, for 
ail the refugees. According to the 
statement read by Sl.ri Tangamani, 
about 30 lakhs of persons have already 
been rehabilitated in West Bengal. 
Now, the question is only about a 
lakh and odd people, who have to be 
resettled. So we have to view this 
problem sympathetically and also in 
a constructive way. But no useful 
purpose would be served by showing 
any outpourings of feelings or 
temper.

We know from history that colo
nisation took place in every country, 
from one place to the other, where 
there was pressure on land Where is 
the cultivable land available here for 
the refugees? We have to go to fresh 
fields elsewhere. So, we have to view 
this problem carefully, in a spirit of 
equanimity, and not be led away by 
emotions or prejudices.

Regarding Dandakaranya. I would 
like to say this much. 1 come from 
that area. It is part of the district 
of Koraput in Orissa But they say 
it is infested with malaria and black- 
water. Well, my hon. friends are 
seeing m< here. I am healthy, and 1 
am healthier than those hon. Members. 
I can assure them that there is no 
malaria there. There is no black- 
water there. 1 would request them 
to come to that aren. visit it with the 
hon. Minister, and satisfy themselves 
that that area is really suitable.

An Hon. Member: There are wild
animals.

Mr. Depnty'Speaker: It is not that 
they do not want it. but they feel 
that the refugees may not find it 
suitable.

Shri Mehr Chand Khanna: They 
are afraid of the wild animals.

Shrl Jaganatha Rao: It is an un
founded fear when they think that 
when they come there they will 
become victims of malaria and black- 
water. It is not so. I would request 
them earnestly to come and visit that 
place, I understand that the Speaker

Person*
at the West Bengal Assembly toured 
that area. I read his statement pub
lished in the Statesman. He quite 
appreciated the area and said that it 
is worthwhile trying.

Shrimati Renu Chakravartty: He
will settle there? 
v
Shri Jaganatha Rao: l request the . 

hon. Members to ask the refugees to 
go and settle there.

Shri Panigrahl: What about Dutta’s 
report?

Shri Jaganatha Rao: Mr. Dutta does
not want that scheme for some other 
reasons.

Shri Panigrahi: What other reasons?

Shri Jaganatha Rao: Need I tell 
them the reasons just now? Of course, 
as it. is, it is not possible for the 
refugees to go and settle there. That 
is why the policy of the Government, 
as read from the reports, is to reclaim 
the area, repair the holdings, lay down 
roads, construct houses and make the 
whole area habitable. That is the 
position. That is going to be done. I 
have seen the latest report from 
Mr. Fletcher published in the States
man h few days ago. It clearly shows 
that that is the policy. But the steps 
taken would be rather slow, for, they 
have to prepare all these things, name
ly, excavate the tanks and encourage 
pisciculture, because the East Bengal 
refugees are fond of fish. The Gov
ernment is alive to the needs of the 
refugees and so all this takes a little 
time.

I would only appeal to the hon. 
Members to have a little patience and 
join hands with the Government in 
solving this problem peacefully and 
to the satisfaction of the refugees.

Shri Pramathanath Banerjee (Con- 
tai): Mr. Deputy-Speaker, I thank my 
friend Shri Tangamani and other 
friends also outside West Bengal who 
have spoken about the refugee prob
lem, the problem of refugees from 
East Bengal. Bengal, in spite at its
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beautils] situation and climate is an 
ill-fated province. It was twice parti
tioned. It was first partitioned during 
the days of Lord Curzon. He parti
tioned Bei\gal in order to keep the 
Bengali people down and crush the 
political unity and the strength of the 
Bengali people. Bengal was partition
ed then and the British said that it 
was a settled fact.

Then, the whole of Bengal, under 
the leadership of Sir Surendranath, 
the father of politics in India roared 
against the partition and started the 
Swadeshi movement. I mention this 
movement because it later led to the 
movement of Independence. After 
Independence, India was again parti
tioned. The intense fervour, enthu
siasm and ritrio<’'<m shown by Bengal 
gave a di :itli-blow to ihc cloth busi- 
m-:-..- of the British. The British 
Cabint-t w; - compel'ed to annual parti
tion. and she prophecy of Sir Suren
dranath that the settled fact must be 
unsettled came true.

But the movement did not stop 
there. It went on, and after the 
Swadeshi movement, a revolutionary 
movement was started, and the middle 
class intelligentsia of Bengal and 
even of India joined this revolutionary 
movement, especially the intelligentsia 
of Maharashtra, Punjab and Madras. 
But this revolutionary movement 
could not attract the mind of the 
masses. It was Mahatmaji who start
ed the non-violent, non-cooperation 
movement and the Indian masses came 
under the orbit of that movement. 
The atmosphere of India was charged 
with patriotic fervour. The second 
world war roused hopes in the minds 
of the people that this opportunity 
must be availed of and British rule 
must be terminated. Subhas Chandra, 
the illustrious son of Bengal, begged 
Mahatmaji with folded hands to start 
the non-violent non-cooperation 
movement as he started in 1922. But 
Mahatmaji told him that he could not 
take the opportunity of the adversity 
of the British and he did not start the 
movement.

Subhas Chandra went away. History 
is known to you; he organised the 
Indian soldiers of Burma deserted by 
the British, and formed an army, and 
with the help of Japan, began to 
proceed towards India and came up 
to Kofaima and planted the national 
flag there. But owing to adverse or 
unforeseen circumstances, he had to 
retreat. But then, the patriotic fire 
which was kindled in the hearts of 
Indian soldiers proved fruitful in 
gaining Independence.

Then, the soldiers of Burma came 
back to India and the soldiers and the 
police of India caught the infection of 
patriotism. There were signs of 
rebellion in the army and the police, 
and the British, though they won the 
second world war, came to understand 
that it was sheer impossibility to rule 
such a vast empire With British
soldiers and police.

Mr. Deputy-Speaker: 'It is quite
interesting and useful too, but we are 
dealing with refugee rehabilitation.

Shri Pramathanath Banerjee: I say
these things because when Indepen
dence was gained, India was partition
ed, and especially Bengal was again 
partitioned. This was the parting
kick of British diplomacy at the time
of Independence, meaning thereby
that Bengal should remain weak, that 
India should be a place where the 
people could be kept weak and under 
constant anxiety and helplessness, and 
under foreign favour and help.

The Bengali Hindus are our breth
ren and it is very difficult to tell them 
to go out of Bengal to settle, because 
wo know that we want hearths and 
homes and society and it is very diffi
cult to find a suitable society outside 
Bengal. But still we shall have to be 
practical and face facts.

You know. Sir, that West Bengal is 
an overpopulated province. Paddy 
land is so scarce, specially I know of 
the district of Midnapore, that it is 
very difficult to get paddy land. 
Therefore the cultivators in my area 
have gone away from the district and
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have found some land in Orissa where 
they are getting some uncultivable 
land and have cultivated the unculti
vable land. They have settled there.

Therefore if Government proposes 
to find out such a place—I do not 
know how Dandakaranya is and whe
ther there is enough paddy land where 
Bengali people, who depend solely on 
rice, can settle there with safety and 
be in good health—and if this proposal 
is not made only for the East Bengal 
refugees but is kept open for all 
Bengalis, who are landless and who 
may go and settle there, I think many 
poor cultivators of Bengal will go and 
settle there. They will have their 
hearth and home there. To go out of 
Bengal is not a new thing for us. I 
think in ancient times there was an 
exodus from Bengal to Gujerat and in 
Bengal also there is always an exodus 
from one district to another. I think 
we shall not be lagging behind but 
we think that the place, which the 
Government select, should be suitable 
for Bengalis regarding the atmosphere 
in which they are being brought up.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Pramathanath Banerjee: Just 
a few words more.

The difficulties of West Bengal are 
known to all. West Bengal young men 
do not find employment. They do 
not find any service in the Govern
ment because all the services in Gov
ernment are kept separate for East 
Bengal refugees. Also, the advantages 
and amenities, which East Bengal 
refugees are getting, are denied to the 
poor West Bengal people. We see 
that the sons and daughters of East 
Bengal servicemen, who are having 
a job in Government offices, are get
ting free education. They are getting 
money for their books and are getting 
other amenities while the poor people 
of West Bengal are not getting such 
amenities.

In the case of service also, the age 
limit for East Bengal people has been

extended even up to SS and 40 yean. 
People of East Bengal are getting 
loans for business and for house 
building. People of West Bengal are 
not getting these things. I say this 
because this sort of treatment to the 
East and West Bengal people is creat
ing a sort of disturbance in the mind& 
of the people of East and West Bengal.

Mr. Deputy-Speaker: I now call the
hon. Minister.

An Hon. Member: There are still
five minutes.

Mr. Deputy-Speaker: I am helpless.
The House has given its consent to> 
two hours. I cannot help it

Shrimati Reno Chakravartty: We
are continuing till five o’clock.

Mr. Deputy-Speaker: Two hour*
were allotted for this Resolution.

Shri Mehr Chand Khanna: Mr.
Deputy-Speaker, Sir, I have been read
ing this Resolution over and over 
again very carefully. According to me 
this Resolution could be divided into 
three parts—one is the formulation of 
a comprehensive plan, secondly the 
object is for speedy rehabilitation or 
resettlement in gainful employment 
and the third part of the Resolution is 
that this plan should be formulated by 
hon. Members of both the Houses of 
Parliament.

As far as the Resolution is concern
ed, I can have no quarrel with it be
cause in the solution of this problem 
even my friend from the south has- 
started taking interest and giving me- 
a sermon as to what the difficulties of 
the refugees are and what pains and 
sufferings they have gone into, I can 
only thank him as a refugee myself.
I know what a refugee has gone 
through and what he has suffered, but 
still late in the year 19SS if an hon. 
Member from the South comes forward, 
and tells us something for their good,
I as a refugee first and a Minister 
later, I wish to offer him my grateful', 
thanks.
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the size of the problem was, till I 
knew the number of persons who had 
to be tackled, till I knew the number' 
of persons who had to be provided 
relief and rehabilitation, it becomes 
well nigh Impossible to prepare a plan, 
what to say of a comprehensive plan.
16 hrs.

The year 1957 has been a little 
different. The number of persons who 
have come from East Pakistan has 
gone down considerably. That has 
given us breathing time. During this 
period, we have been able to go over 
the entire question and I certainly 
contradict anybody in this House who 
is prepared to say that the Ministry 
of Rehabilitation has neither a plan 
nor a policy. We have a plan and I 
will tell you what my plan is. I do 
not want to take much time of the- 
House, because only two days ago, a 
summary of the report of this Minis
try for the year 1957-58 has been cir
culated. (Interruption.)

Shri V. P. Nayar: First read the 
original; then go to the summary.

Shri Mehr Chand Khanna: Shri
V. P. Nayar and my hon. friend the 
Lady Member from Calcutta, why do 
you get so upset?

Shri V. P. Nayar: We are not upset.

Shri Mehr Chand Khanna: Why
don’t you allow me to speak? I was 
listening to her with patience. The- 
only one remark I wanted to make 
was, vanity thy name is such and 
such. But, I did not do that. I kept 
quiet.

With a. view to formulating a plan, 
what tosay at formulating a compre
hensive plan—the first thing is the 
plan and then a comprehensive plan— 
one thing that is a prerequisite in my 
view is that we should see what the 
problem is and what the size of the 
problem is. Unless the problem is of 
a definite nature and the problem can 
be limited or can be contained, no 
plan «*■»" be formulated, what to say 
of a comprehensive plan.

I have listened to the speech of the 
hon. Mover of the Resolution with 
very great interest. What did he tell 
us?

“While in 1950 the number of 
displaced persons, who had come 
from East Pakistan into India was 
about a million (These are his 
words) during the last seven years 
the number is 4-2 millions.”

It means that there has been a flow 
of migrants from East Pakistan into 
India. This flow at times has been 
much and at times small, depending 
upon the political and communal cli
mate in Pakistan.

When I took over as the minister of 
this department about three years ago 
and I went to Calcutta, at that time 
the main problem with which my Min
istry was faced was rot that of reha
bilitation nor that of the formulation 
of a plan, but the mass suffering 
humanity that was being thrown out 
of East Pakistan into the borders of 
India.

Shrimati Renu Chakravartty: There 
is a wholesale deportation.

Shri Mehr Chand Khanna: In 1955- 
56 six lakh people came, the average 
being round about 25,000 a month. I 
frankly admit that I had no idea of the 
problem.

Shrimati Renu Chakravartty: Even 
now.

Shri Mehr Chand Khanna: I frankly 
admit that even if I were to venture 
the formulation of a plan, I did not 
know what was in store for me the 
next day, because, till I knew what

Shrimati Renu Chakravartty:
vanity?

What

Shri Mehr Chand Khanna: I did not 
say a word. I listened to her with 
patience.

Shri V. P. Nayar: There is a similar 
word: falsehood thy name is so and 
so.

Mr. Deputy-Speaker:: There are not 
synonymous at least
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Shri V. P. Nayar: I said there is a
similar word; I did not say synon
ymous.

Shri Mehr Chand Khanna: My hon. 
friends from East Pakistan, about 
whom Shri Tangamani is so worried, 
can be divided into two categories; 
those who are in West Bengal, those 
who are in the Eastern States or the 
States contiguous to West Bengal. In 
West Bengal, the number is round 

.about 32 lakhs. In Assam, Tripura, 
Manipur, Bihar and Orissa, it is about 
.10 lakhs.

As far as Manipur and UP. are 
concerned, our problem has been re
solved. In fact, to U.P. large tributes 
have been paid even by the Opposi
tion parties when a reference has 
ibeen made to Naini Tarai area. Simi
larly, as far as Andamans is concern- 
■ed, we have no problem.

I will take two more States, one the 
State of Shri Panigrahi and the other 
the State of Shri Bibhuti Mishra. Shri 
Panigrahi is quite right. There have 
been large-scale desertions, I do not 
•deny them. In the year 1958 he talks 
..of good old history. These desertions 
did take place; I do not deny them 
as a fact, they did take place during 
the years 1951, 1952 and 1953. May I 
humbly enquire from him whether of 
the displaced persons that we have 
sent to Charbatia camp during the 
last one year or, may be a little more, 
has there been one single desertion?

Shri Tangamani: There was lathi
charge. (Interruption.)

Mr. Deputy-Speaker: The hon. Min
ister is not yielding. If he is not giv
ing way . . .

Shri Panigrahi: The Public Accounts 
Committee report submitted to the 
House says . . .

Mr. Deputy-Speaker: That is all 
right. Order, order. The hon. Minis
ter is not yielding.

Shri Mehr Chand Khanna: The Pub
lic Accounts Committee refers to the 

-old history.

FuMft(M ftsj&ieetf 
Perrons

8hri Taagamani: They w en tear- 
gassed.

Shri Mehr Chand Khanna: I att
talking of the history which pertains 
to the time that Shri Panigrahi has 
been in this House.

I enquire, very humbly enquire, 
whether there has been a single deser
tion.

Shri Panigrahi: In 1958, there are 
desertions.

Shri Mehr Chand Khanna: Similar
ly, I want to find out, excepting that 
unfortunate incident of the desertion 
from Bettiah camp, has there been a 
single desertion from our rehabilita
tion colonies in Bihar.

Shri matt Renu Chakravartty: You
have to see before you can say.

Shri Mehr Chand Khanna: I am
asking: I have sent 30,000 people to
Bihar during the last one year; thirty 
thousand is not a small number.

Some Hon. Members: There have
been lathi charges. (Interruption.)

Shri Mehr Chand Khanna: I enquire
from the hon. Lady Member . . .

Mr. Deputy-Speaker: Order, order.
I would request the hon. Members to 
desist from this lathi charge at least.

Shri Mehr Chand Khanna: There
has been no lathi charge in Bettiah. 
In fact, stones have been thrown at 
us. There has been no lathi charge. 
There has not been a single desertion. 
What I am trying to place before the 
House is, we are working according 
to a plan. We have a policy. Our 
policy today is this: to see that a per
son who is sent outside West Bengal 
or from any other part of India for 
rehabilitation in any other State, is 
given proper rehabilitation and an 
economic holding.

Shrimatl Renu Chakravartty: May 
we know whether, except Ch&rfoatla, 
there are no camps in the whole of 
Orissa? Mohindrapur, Bhusandipur, 
are these places net there?

73*6 :
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Shri Mehr Chan* Khanna: I am only

mying that the hon. Lady Member is 
not properly informed.

Shrimati Bean Chakravartty: I do
not say........

Shri Mehr Chand Khanna: Ail right. 
The hon. Member will have another 
chance when the Demands for Grants 
relating to this Ministry come up.

Shrimati Renu Chakravartty: If I
get the time.

Shri Mehr Chand Khanna: Today,
you have taken all your time in de
fending Shri Bhupesh Gupta. Was he 
capable of looking after himself?

Shrimati Renu Chakravartty: I was
replying to your untruths. (Interrup
tion).

Mr. Deputy-Speaker: Order, order. 
1 cannot allow this much to go. We 
have to hear the hon. Minister. He as 
well as the House has heard those 
Members who wanted to speak on 
this. Therefore, 1 would request hon. 
Members to have patience and hear 
what he has to say. Then, again, the 
Mover has got a chance to reply. If 
the hon. Members have got some sug
gestions to make, they will pass them 
on to the hon. Mover.

Shrimati Renu Chakravartty: If
you read the records here, you will 
find, ‘I enquire from the hon. Lady 
Member.’ The Lady Member is giv
ing information.

Mr. Deputy-Speaker: Not now.
Shri V. 4a Nayar: The hon. Minister 

should speak sense.
Shrimati Renu Chakravartty: Rama- 

chandrapur, all these are in Orissa.
Mr. Deputy-Speaker: There ought 

to be some restraint. I request hon. 
Members to exercise that restraint 
more. I may be an unworthy occu
pier of this Chair.

Some Hon. Members: No. no.
Mr. Deputy-Speaker: But, I have 

to keep the dignity of the Chair. I 
have requested so many times that 
this should be listened to at least.

Shri Mehr Chand Khanna: As re
gards the States of Bihar and Orissa,. 
I say with a full sense, of responsibi
lity, that the displaced persons who- 
have been taken into those States shall 
be rehabilitated during this year. 
There may be a little hard core here 
or there. By and large, that problem 
will be solved.

I come to the three States Assam', 
Tripura and West Bengal. It is only 
the other day that I circulated a bro
chure giving the amount of work that 
we have done in Tripura. It is a* 
small State. The refugee population-. 
in that State today is bigger than the 
local population itself. It is hemmed 
in from Pakistan from all sides. - Des
pite all that, we have a very credit
able record. This problem in these 
two States will also be resolved in 
about two years.

Then, we come to West Bengal—the 
most difficult problem. But, one thing 
must be realised. That problem if it. 
relates to 42 lakhs of persons who are- 
in our hands today, I can make plans: 
for them. I can take charge of them. 
I can also say that in the foreseeable 
future, we shall be able to rehabili
tate them. But, tomorrow if, unfor
tunately for us. more people come 
from East Pakistan, things may be- 
different. But, I am hoping that O. 
contingency like lhat will not arise.

The population in West Bengal can- 
be divided under three heads: those
who are in camps, those who have 
been partially rehabilitated: those to 
whom we have not given any rehabi
litation assistance up (ill now. 1 am 
generally accused thal our camp popu
lation has gone up, there is a sense 
of bitterness and frustration and we 
have not been able to do much for 
them.

The hon. Member from Orissa re
ferred to the paper that I h ::id  circuit
ed. My intention in circulating that 
paper was that while* the national 
income of a family of five persons is 
Rs. 105 and the man has to work hard 
for it, for the refugees whom I have-
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in camp*, we are spending as much 
as Rs. 125 per month for a family in
clusive of infants and children.

That is the average expenditure, 
but still I am not satisfied. I do 
not make a boast of it.

Shrimati Rena Chakravartty: What 
is the rate of T.B.?

Shri Mehr Chand Khanna: The
■man has lost everything, and as Shri 
Tangamani said, what was his fault? 
The only fault was his love for 
motherland. The little that we are 
4oing we are simply doing with a 
view to see that we give him some
thing which should keep him going. 
I am not satisfied with that. I do not 
say that the Government is taking too 
much credit for it, but what I am 
saying is that in spite of the difficul
ties which the country is faced with, 
in spite of the big financial drain 
■on our resources, in spite of the loans 
that we have to take from foreign 
countries, we are spending as much 
as Rs. 10 crores every year only on 
relief. It is not a small sum of 
money. Do I not realise it, as Re
habilitation Minister, that if this 
money which is spent on relief could 
be diverted to rehabilitation channels, 
the work on rehabilitation will be 
finished, and my unfortunate bre
thren will be rehabilitated?

But see what happens. At the end 
of 1954 we had about a lakh of per
sons in camps. In 1955 and 1956, when 
six lakhs people came in, aS many 
as two lakhs went into the camps. 
It is all right for my friends to quote 
Shri A. C. Guha or anybody alse, but 
can I ask from anybody in this 
House if he would have adviced me 
not to take charge of these unfortu
nate people and allow them to die on 
the streets of Calcutta, as I once said 
before?

We allowed all these people to come 
Into our camps, and we have taken 
charge of them, and we are looking 
after them, but the camp problem 
bas gone up 300 per cent. By taking

two lakh 3 more people into the 
camps, the problem has incraaiad 
three-fold. Now, of th* Sft lakhs 
who are on our hands outside tha 
camps, according to my statement, 
according to my information, nearly 
SO per cent, have been rehabilitated. 
Quite a number of them, through 
their own efforts, have rehabilitated 
themselves, but still there is a sub
stantial proportion of the population 
who have been only partially re
habilitated.

How to tackle this problem? It 
is all right for Members to read from 
reports, I do not know where they 
get them from, but I would like to 
quote from an official document issued 
on the relief and rehabilitation of 
displaced persons in West Bengal 
published by the Home and Publicity 
Department of the Government of 
West Bengal. The date is October,
1957.

Shri Tangamani: There is another 
one, the latest. December 1.

Shri Mehr Chand Khanna: It
gives you the figures of the number of 
agriculturist families that are on 
our hands in camps. The figure is 
round about 37,000 odd families, and 
the conclusion is:

“It will thus be seen that re
habilitation of refugees in the 
State has reached almost satura
tion point, that efforts at settle
ment of more displaced persuns 
within the State may ultimately 
end in failure, causing needless 
strain on the heavily burdened 
economy of the State, besides re
coiling unfavourably on the re
fugees themselves. In view of 
these difficulties, it was decided 
to take steps for rehabilitation 
of refugees in other States.”
This is a document published by 

the Government of West Bengal. The 
hon. lady Member may dispute it, 
because when it suits her to quote 
Shri Siddharatha Ray, she does it, but
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when I quote something official, she rehabilitation will be given the
may contradict it. highest priority.

Shrimati Renu Chakravartty: I did
not raise this point at all. That is the 
view of the West Bengal Govern
ment.

Shri Mehr Chand Khanna:...... but
I want to quote the hon. lady Member 
herself.

“Lok Sabhs Debates, Part II, 
Thursday, 13th March, 1958:

“Shrimati Renu Chakra
vartty: 'West Bengal is a State 
which calls for special conside
ration because of partition, be
cause of the large number of 
refugees, because of the fact 
that we have very little land.* ”

Shrimati Renu Chakravartty: No
body has ever disputed that point.

Shri Mehr Chand Khanna: I am
not quoting Profulla Sen, I am not 
quoting Shri Siddhartha Ray, I am 
quoting her speech, delivered by her 
in the House on the 13th March. What 
do I do?

Shrimati Renu Chakravartty: Wlmt 
is this? I do not follow.

Shri Mehr Chand Khanna: I will 
tell you what it is.

Shrimati Renu Chakravartty: Two
lakh acres. Does he deny it?

Shri Mehr Chand Khanna: I have 
explained what my difficulties are. 
1 have a plan. May 1 tell you what 
my policy is?

My policy is that I am not going 
to allow any further infiltration for 
purposes of relief and rehabilitation 
into West Bengal.

Secondly, my policy is that the 
camp population in West Bengal has 
been frozen, and there shall be no 
more admissions in the camps in West 
Bengal.

My third policy Is this. ti»at the 
camp population in the matter of

I want only to refer for a minute 
to the gainful employment aspect. I 
have not got much time, but I only 
want to say that I am circulating my 
report which should be in the hands 
of the hon. Members within a day or 
two. It will give you an idea of the 
number of families that have been re
habilitated, what efforts we have made 
to find lands outside the eastern re
gion,’ how many schemes for cottage, 
small-scale and medium-scale indus
tries have been sanctioned and what 
our approach is in the matter of the 
opening of training and production 
centres.

I would not like to take much 
time of the House, but I shall tell 
you with what I am faced in Bengal. 
What I am faced in Bengal is this. 
“Keep the door open, let everybody 
come in, and then we start crying 
that the economy of Bengal has been 
completely shattered”. If I do not 
take them out, well: “peop'e are dy
ing in Bengal. Nobody is looking 
after them. This problem should be 
dealt with on a national basis". And 
when I want to deal with this pro
blem on a national basis—I go to 
Bihar, I go to Orissa, I go to Mysore, 
1 go to Rajasthan, I go to Andhra 
Pradesh and other States: "The cul
ture of the Bengalis will be destroyed 
if these Bengalis are taken out of 
West Bengal".

Shrimati Renu Chakravartt): Our
culture is not so tiny.

Shri Mehr Chand Khanna: You
have heard all about this agitation 
that is going on in Calcutta.

Shrimati Renu Chakravartty: And
in Burdwan.

Shri Mehr Chand Khanna: A large 
number of persons have been arrest
ed. I do not want to say where they 
come from, I do not want to say from 
whose constituency they come from. 
If it is enquired, I am prepaied l>. 
name it, but I shall not go to Ihet 
length.
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Shrimati Kens Chakravartty: Name
it. Nothing to fear.

Mr. Depnty-Speaker: Shall
allow two speeches to be made?

Shri V. P. Nayar: A person bavins 
no constituency can refer to others 
constituencies.

Shri Mehr Chand Khanna: With
your permission, I will not take more 
than ftvc minutes, but I will end my 
speech with the authoritative state
ment given to me by tho West 
Bengal Government. 1 would not have 
used it, but so much has been 
made of the speech of Shri Siddhartha 
Ray, of all he has said about the re
fugees and the great pain that he 
suffered on account of the refugee 
cause and why he could not stay in 
the Government of West Bengal. 
Let me tell you what the Government 
of West Bengal has to say about 
these happenings that are taking 
place in Calcutta.

I shall place a copy of the state
ment on the Table of the House. I 
shall only read a few relpvant ex
tracts from it.

“For the last 4 /5 months an 
agitation has been brewing..........

The date is 24th March. This was 
given to mo before I left Calcutta for 
Delhi on the evening of the 16th. 
Even 48 bom's have not passed a.s yet 
{laughter).

You will not laugh when I read all 
this. You will get agitated.

“ For the last 4/5 months.......

Mr. Deputy-Speaker: The hon.
Minister also provokes.

Shri Mehr Chand Khanna: That is 
quite correct, Sir. I admit, Sir.

Shrimati Renu Chakravartty: It
does not enrry much weight.

Shri Mehr Chand Khanna: Though 
she does not like me any more, she
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did like me once, aha said so, I still 
have great respect for her.

“For the last 4(5 months an 
agitation has been brewing among 
the refugees in Camps ot many 
districts in West Bengal. This 
has been engineered entirely by 
interested political parties and 
they are using the Camp refugees 
as their tools.”
An Hon. Member: Yes.
Shri Mehr Chand Khanna:

"The agitation is ostensibly for 
the remedy of many supposed 
grievances. The C.P.I., the 
P.S.P., the Forward Bloc Mar
xists and their refugee organis
ations like the U.C.R.C.............
Shri Prabhat Kar (Hooghly): 

Minus the Congress.
Shri Mehr Chand Kanna:

“ . .. .(w h ich  is managed mainly 
by the C.P.l.) are taking a lead
ing part in this agitation. Leaders 
of these political parties have 
attended and sponsored Con
ventions of refugees in many dis
tricts and have openly incited 
them to take recourse to ‘Direct 
Action' The movement first 
started in the districts of Birbhum 
and Bankura and has spread t-> 
some other districts like Burdwan, 
Murshidabad, Howrah and Nadia. 
In the District Refugee Council 
Convention in Birbhum and in a 
number of meetings at Vishnupur, 
Bankura, Shri Ambica Ciiakra- 
varty (CPI arid UC.RC) aided by- 
other stalwarts of his party like 
Pran Krishna Chakravarty, open
ly incited the refugees to break 
law and have recourse to other 
kinds of disorder like surround
ing of officials etc.”

And further on, we find:
“Most of the demands appear 

to be irrational and have been 
put forward for severing politi
cal ends only. It has been found 
already that suitable agricultural
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Person*
>«i* is not available in this State 
for rehabilitation of refugee agri
culturist families o f  the  Camps. 
The demand for raising the Camp 
dote Tate is unjustified. Indigent 

in West Bengal, when 
th e y  get a n y  r e l i e f , . .. .  get State 
assistance at the rate o f  Rs. 4 per
month only.........**.
My expenditure is Rs. 25.
«___The State Government after

mature consideration decided.........
—and this is rather important—

“ ___again acceptance of certi
ficates given by MLA’s, MP's etc. 
as proof of refugee character, 
as demanded in demand No. (iv). 
Since the introduction of 
Migration Certificate, there can
not be any other satisfactory 
proof regarding refugee character. 
For arrivals before the introduc
tion of Migration Certificate, 
when registration was not in 
vogue, very liberal provision had 
been made for the establishment 
of refugee character by the pro
duction of circumstantial evidence.

In the districts the agitation 
has taken the shape of mass de
monstration and so-called satya- 
graha in court buildings and 
wrongful restraint and confine
ment of Camp staff and other 
officers. In some districts, for 
example, at Kuchaj ore in Birbhum 
and at Vishnupur in Bankura, the 
agitators became very violent and 
tried to loot Government Stores 
and destroy Government propert
ies. The Police thus had to make 
a lathi charge at Kucha j ore on 
8th March, 1988 for the dispersal 
of a wrongful assembly and at 
Vishnupur in Bankura on 18th 
March, 1958, after a violent un
lawful crowd had attacked and 
damaged the Court Buildings of 
the SDO, the bungalow of SDO, 
the Court Room and the bungalow 
«£ the Second Officer. Similarly,
• crowd of refugees on attacking 
the CoUectorate building at Bur- 
* w  00 84th March, 1088 had to 
he dispersed by a' lathi charge. In

all these cases the lathi charge 
was absolutely unavoidable for 
the protection of Government 
properties and lives of Govern* 
ment servants.”
And we have been talking about 

lathi charges.
“At Vishnupur, finding that 

there was no local sympathy for 
the violent tactics of the CPI 
organisers of these disturbances, 
the CPI tried to spread a false 
news.........
—and this is very important—

.. .to the effect that a girl, 
aged five, of the name of Lakshmt 
had been killed a* • result of a 
lathi charge by the police in 
Basudevpur Camp No. II at 
Vishnupur on 18th March, 1888. 
The agitators knew full well that 
the child in question died . of 
bronaho-pneumonia on 21st 
March, 19S8 after being treated 
for broncho-pneumonia bet
ween 15th March, 1058, and 21st 
March, 1958. In order to counter 
that propaganda, a post-mortem 
of the body of the child had to 
be undertaken before the Civil 
Surgeon and the post-mortem 
established, beyond any shadow 
of reasonable doubt, the death of 
the child through broncho-pneu
monia. This only shows to what 
pitch the false propaganda of the 
unscrupulous politicians can go re- 
grading these refugee demonstra
tions”.
I am neither adding a comma nor 

subtracting anything. This is an 
official document given to me by the 
Government of West Bengal to be 
placed before this House to clarify 
certain issues, because as you may 
have seen from the proceedings, 
people are not allowed even to have 
their say in some of these legislatures. 
With your permission I want to 
place that on the Table of the House. 
[See Appendix n, annexure No. 53.]

I would take only two minutes 
more. With your permission, I would
a lso .........



Shri Tfcngsmaal: Tint, he iriwd tor 
two m inotcs. Now, it baa become 
four minutes.

Shii Mehr Chand Khanna: I have 
got some photographs in my hand. 
These photographs are of recent in
cidents.

M  FnU ut Kar: Taken by whom?
Shrimati Bans Chakravartty: By

his photographer.
Shri Mehr Chand Khanna: And

they will show how Government 
buildings have bisen damaged, how 
the arms of the people have been 
tw6ken and all' that.

She! V. F. Nayar: In the course of 
demolishing?

Shrimati la m  Chakravartty: May I
know whether laying of papers on the 
Table of the House by Ministers, is 
allowed while all others have to ask 
for prior permission?

Bhil Mehr Chand Khanna: If it is 
not laid, I do not mind. It is entirely 
up to you whether to permit me to lay 
them or not.

Shrimati Bean Chakravartty: Then, 
we shall also place another document.

Mr. Depaty-Speaker: Ministers have 
that privilege. If they want to place 
any document on the Table of the 
House, they can do it without my per
mission. But if any private Member 
wants to do it, he must give notice to 
the Chair, so that the Chair might 
satisfy itself whether it is to be allow
ed or not Exactly that is the rule, 
which the hon. Member must be aware 
of.

Shri V. P. Nayar: May I know whe
ther the photographs of the buildings 
demolished were taken during the 
process of their being demolished, in 
which case he would have found his 
own people?

Sardar A. S. Saigal: All this should 
be included in the proceedings.

Shri Mehr Chand Khanna: I now
come to the third part of the resolu

tion, and that |s in regard to the asso
ciation of Members at this HoBMt in 
the formulation of the comprehensive' 
plan. Sir, I have a consultative com
mittee attached to my Ministry. It 
comprises of as many as 34 Members. 
There is not a single Member belong
ing to any particular party who haa 
been taking interest in refugee reha
bilitation who is not on that commit
tee. Shrimati Renu Chakravartty, 
Shri Bimal Ghose, Pandit Thakur Das 
Bhargava, Shri Achint Ram and Shzi 
Ajit Singh and others are there. So, 
as far as association of Members of 
Parliament is concerned, I am taking 
their association at every stage, and 
I welcome their association at any 
time. But what Is mostly happening 
is that hardly any constructive sugges
tions are made. Generally, individual 
cases are either taken up or referred 
to me. I would have been very happj 
if the hon. Mover of the resolution, 
had said something in his resolution 
making a sort of constructive sugges
tion saying that if such and such 
things are done, rehabilitation can be 
achieved; but not a single reference 
was made to that

Shrimati Rena Chakravartty: So
many examples were given.

Shri Mehr Chand Khanna: So far as
Shrimati Renu Chakravartty’s speech 
is concerned—I am sorry I have to 
refer to her again—I listened to her 
with very great patience. Except that 
of calling me dishonest, untruthful etc. 
and using very strong language, I 
hardly found anything in her speech. 
(Interruptions) She did say that at 
the end.

I would like to make my position 
and that of Government absolutely 
clear about this resolution. I oppose 
this resolution, and I am not prepar
ed to accept either the resolution or 
any of the amendments.

Shrimati Rena Chakravartty: Than, 
he has to leave. ilnterruptUmi)

Mr. Depaty-Speefcer: She has com* 
to that state also. Why be toapattafatT
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that there were reasons tor ■ MemberShri Mehr Chand H u m : Neither 

»w 2 going to accept the resolution 
nor am I going to accept any of the 
suggestions, including the one by Shri 
Bibhuti Mishra who has paid me a 
very high compliment, for which I am 
grsteful to him But I am not going 
to accept his suggestion.

And now, let me tell one thing to 
the lady Member from Calcutta. I 
am not'in the habit ot throwing chal- 
l^ngH, I nrn an old man. I have 
fifcen taken away from my roots which 
I had in a different part of the coun
try for about fifty years of my life. 
And during the last ten years possibly 
I have grown much older. That is 
on account of the kind of work that 
I have had to do. But one thing I 
want to tell her and her party, and 
that is this, that if they are aiming 
at keeping this problem alive for any 
ends—certainly, they are not humani
tarian—we shall see that this problem 
is resolved during the Plan period. 
That is one thing. Secondly, I als* 
want to tell her and through her that 
oracle from Kerala that he may 3ream 
of having a red flag in Bengal, but 
I am hopeful, and I am sure, that we 
will have the Congress flag in Kerala.

Some Hon. Members: Bravo 1 (Inter
ruptions).

Shri Sadhan Gupta (Calcutta-East): 
It is someone's paradise!

Mr. Depnty-Speaker: Parties may 
have their own aspirations. I have 
nothing to do with that

Aa Hon. Member: Forget Kerala,
(interruptions).

Mr. Depnty-Speaker: Order, order.
Shrl Tangamani: Mr. Deputy-

Speaker, Sir, when I introduced my 
Resolution, I did not want to attack 
the Government politically. All'that 
I wanted was to know whether Gov
ernment would come out of their com- 
jpaecat attitude and really face the 
MMtruettve suggestions which had 
been wade In my speech. If the hon. 
Htafaitqr had catefaUy gone through 
wgr. sptjseh, to* would have noticed

from Madras raising it in the year 
1998.

He referred to the Relief and Reha
bilitation of displaced persons in West 
Bengal which was published in Octo
ber 1957 by the Government ot West 
Bengal. But I have got a later edi
tion of the same publication dated 
December 11, 1957. I will certainly 
request him to go through that. There 
they make it very clear that more 
than one-fourth of the Bengal refu
gees have settled themselves without 
the help of either the Government of 
Bengal or the Government of India. 
Out of the nearly 20 lakh people, they 
have succeeded in settling 50 per cent 
only; 50 per cent, are still at large;
300,000 are still in camps.

A statement is made by a State 
Government, of West Bengal, which 
is published that after ten years at 
partition—according to the Minister 
after 1955-58, there has not been much 
influx—2 million people were there 
even in 1955-56, and are not resettled 
even after 1958. Now, if the Minister 
comes forward with a complacent 
statement in the light of this, any 
honest citizen who reads it will feel 
sorry for the Minister. I am very very 
sorry for the Minister. Be now 
places before us a statement from the 
Government of West Bengal which is, 
again, an indictment of the Govern
ment of West Bengal. He wants to 
tell the House that the Government 
of West Bengal is a party Govern
ment, it is not a Government which is 
a government of the people. It is not 
doing justice or honour to the Govern
ment of West Bengal.

I am really surprised that coming 
as it did from a person from the South, 
he did not treat my Resolution with 
more respect. I thought he would 
meet my points and not engage in 
this cheap demagogy—it was nothing 
but demagogy. I may mention with 
humility that I know how 800,000 
Tamil workers who were employed 
in the construction of the railway line 
from Singapore to Bangkok were 
forced to do that work and they
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[Shri Tangamani] 
caught malaria infection and 100,000 
were killed. I know it from my own 
experience. I also know that there 
ate 100,000 Tamiliana from Ceylon 
whose condition is worse than that of 
the refugees. Those people from Mad
ras have been telling us that the 
Tamil M.Ps., to whatever party they 
belong, are not lighting the case of 
the Tamilians, as the peoole of West 
Bengal are doing in respect of refu
gees from East Pakistan. 100,000 peo
ple are in the streets.

But what I find from the report of 
the Wesl Bengal Government is that 
4 million refugees are stil! at large. 
I really respect my hon. friend, Shri 
Bibhuti Mishra; 1 have great respect 
for him as an elder. I respect him for 
his views. From the Bet’a camp— 
there was a qualification also— 
there wap desertion! there was no 
desertion from the colonies. As a 
person who has come from the South, 
I am grateful to the people of Bihar 
for having reallv settled more than
86,000 people, and I wish other States 
would follow suit

But I have got instances here of 
people who have been settled in 
Orissa, people who have been settled 
in Assam who, because of the strange 
conditions in which they had been 
settled, are now forced out of those 
places. The refugees from Bengal 
who are settled in Assam are being 
sent out of Assam; the refugees who 
are settled in Orissa are now out of 
Orissa. And when they want to set
tle down in West Bengal, we are told 
that these Bengali people want to set
tle in Bengal itself! 1 do net know 
what is this strange logic

Then, in the speech he made I could 
not find much point. I generally 
expected more authentic materials. 
Of course, the materials that I have 
placed before the House are not 
demagogic. I have made a very earnest 
study .of the problem and I can always 
substantiate every little point that I 
raised from authentic reports, the 
reports supplied by the Ministry at
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Rehabilitation as also by the West 
Bengal Government

The hon. Minister said that a three- 
tier policy is going to be followed. 
I may tell him and the House that if 
this three-tier policy is nothing but a 
continuation of the policy started in 
1950, then, even the end of the Third 
Five Year Plan is not going to see the 
settlement of refugees, and the refugee 
problem will be hanging lire. If the 
Government is going to take up that 
issue as a political issue and if they 
think that they are going to damn the 
Communist party or any other oppo
sition party on this issue, I am inclin
ed to say that he is living in a strange 
place. That does not conform to 
facts.

If you take a person from Kerala 
and put him in a place where there 
is scarcity of water, he would like to 
run away from that place because he 
is used to having a bath twice a day. 
That is the position in Madras State 
also. It may be my fault that I do 
not know East Bengal. But, I never 
thought that there is a ban on any 
person who has not been to East Ben
gal to speak about the persons of 
East Bengal. I can tell you that 
there are people who had plenty of 
water to drink, plenty of water to 
take bath—thousands of such fami
lies—settled in Sealdah camps Where 
they have to queue up for water to 
drink. Is it their fault?

There was an interesting article 
which I read in the London Economist 
which said that the East Bengal refu
gees who were agricultural people 
living such clean lives are now being 
transferred from misery to misery. 
If this is the sort of treatment which 
the hon. Minister is going to give these 
refugees who are moving from misery 
to misery, I can only say, I aaa vary 
sorry for the refugees, J am very 
sony that the fate of tike refuge ssis 
left to the tends of such people.
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Tbeo, about the points Suit have 
been raised by Shri Jaganatha Bn, 
I will read oat for the information of 
the hon. Member what Mr. A. L. 
Fletcher says. He says “Intensive 
programme of malaria eradication is 
in progress.” It is admitted that it is 
a malaria infected area. Now, there 
is intensive programme of malaria 
eradication in progress. And the first 
settlement, may we hope, will be free 
from malaria. They are going to settle 
young men from the ages of 16 to 45. 
Let us not play with the lives of young 
jnen. I will request the Government 
through this hon. House not to play 
with the lives of young men Let us not 
send them to Dandakaranya so that 
it is an easy way of disposing of these 
refugees.

The hon. Minister himself has 
admitted that so far as East Pakistan 
refugees are concerned, it is a conti
nuing problem. Is he giving a solu
tion which is really suitable for a con
tinuing problem? It is now more or 
less well known that there was no 
two-way traffic here. After the 
Nehru-Liaquat Pact, the refugees who 
left this country, nearly a million 
Muslim refugees who went to East 
Pakistan, were able to return and they 
have come back and found their place. 
But, this one-way traffic has conti
nued; and, any slight disturbance in 
the relationship between Pakistan and 
India affects these refugees, whether 
they are in this country or whether 
they are people in Pakistan. It i f k  
continuing problem.

Actually, it is not within the scope 
of this Resolution to say anything 
about the West Pakistan refugees.

Probably, friends from West Pakis
tan will be able to tell us in the course
Division No. g]

AYES

of the discussion how the West Pakis
tan refugees had been resettled. We 
may have something to learn from 
them also. My purpose in bringing 
forward this Resolution is to see tint 
it is taken as a national issue. Soon 
after Independence people were really 
anxious to help the refugees. Mott 
than ten years have passed. Because 
of the time, it may not be possible for 
all of us remember the sufferings of 
these refugees. Today 1947 is being 
repeated in this country—in 1958. I 
certainly want the House to bear with 
me when I say that if we betray them 
now, betray the refugees who have 
come from East Pakistan, we will not 
be really doing justice to those heroic 
people who stood by us when the 
country attained freedom. So, I 
request that this Resolution may be 
passed.

Mr. Deputy-Speaker: Is there any 
particular amendment that should be 
put separately? No. Then, I shall 
put all the amendments together to 
the vote of the House.

All the amendments were put and 
negatived.

Mr. Deputy-Speaker: I shall now
put the Resolution to the vote of the 
House:

“This House is of opinion that 
a Committee of Members of both 
the Houses be appointed to con
sider all questions relating to the 
rehabilitation of refugees from 
East Pakistan with a view to for
mulating a comprehensive plan 
for their speedy resettlement J»» 
gainful employment.”

The Lok Sabha divided: Ayes 24; 
Noes 76.

[><*46 h r s .

ShriPtamathanath D»uft«. Shri P. S.
Shri S. M. OHm I. Jhtl

Khaiiuiu, Aifon Si**b Shri Sadhui
>Mt4«S S in * . Shli Kir,ShriPrabhat

.OMtaMiittr,BtirfamtlRcna Kadfran, Shri
A««fewl,Shrir.lC. Kombfaur.Sfeti
CfcMM.Sfeti D . R. M*h»swmHt, Shri,

Milhi, Shrift. C

Matera, Shri
Meson, Shri NenyamnkuUy 
Nayar, Shri V. P.
Panigrahi, Shri 
PMd Shri P.R.
Senate, Shri H. N. 
TMSMMBt Shtl 
V a lrl Shri
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Aehar.Shri « lira el. Shri B. N . Ran*. Shri
■ W w n , Shri Maflda Ahmed. Shrimati Rao. Shri Jaganatha
Baaappa.Shri Maitl, Shri N. B. Raut, Shri Bhola
Bhagat, Shri B. R. Melavira, Paadlt Qorlnd Ray, Shrimati Rcnuka
Bharpava, Pindlt Thakur D u M aW ^, Shri Motiial Runtiimg Sniaa, Shri
Bidari, Shri Mana.a, Shri Saiga!, Sardar A. S.
Brafeahwar P n a d , Shri Mandal. Dr. Paahupati Samanta, Shri S. C.
Cfcandak, Shri Mandat. Shri I. Samantainhar, Dr.
Chandra Shanker, Shti Mathnr. Shri Hariah Chandra Sambandam, Shri
Ghaturvedi, Shri Mehta, Shrioaati Kriehna Sanganna, Shri
Chuni Lai, Shri Mhhra. Shri Bibhttti Satrabhama Deri, Shrimati
Deo, ShriShaiker Miua, Shri R. D. Selku, Shri
Otdumikh, Shri K. G- Mifia. abri ft. R Sharma, Shri R- C.
Gandhi, Shri Feio»e Mohiuddin, Shri Shaatri, Shri Lai Bahadur
Gandhi, Shri M . M. Morarka. Shri SUdhaaanjappa, Snri
GaOnder, Shri K. Periaawami Muniauny, Shri N . K. Sinha, Shri Oa)andra Praaad
Haaada, Shri Subodh Murmu. Shri Paika Sinhaaan Siogh. Shri
Jhuian Sinha, Sh»i N M r a n m n , Sbri R. Snatak, Shri Nardeo
Jogendra Singh, Sardar Naakar. Shri P. S. Sonawana, Shri
loahi, Shri A. C. Nayar. Dr. Suahila Tahir, Shri Mohammed
Jyotiahi, Pandit J. P. Nehru. Shrimati Una Thirumala Rao, Shri
JCalika Singh. Shri Naawi, Shri Uike, Shri
Kcdaria, shri C.. M. Pahadia, Shri Vedakumari, Kuaari M.
Kohara, Shri Praaad, Shri Mahade* Wadiwa, Shri
Khimji.Shri Ram S hanker Lai Shri
Klftaija, Shri Rampure, Shri

The Resolution to at negatived.

RESOLUTION RE: IMPOSITION OF 
RESTRICTION ON PERSONS WHO 
HAD HELD THE OFFICE OF 

GOVERNOR

•ft
T fiw r-^ rR p w  «nfirat) : 
vnjtar, ^ ^  o’w  ^  ^
TWIT j : —

"W«WT TW t  W
wrfwflf Vt fvdt <.!'**
♦ TIWT-'tW WIT TTWT^r
xnvmr #  fprr ?t,
«ira ♦ ftnj fW t snranr «twt 
*W •IT %>l4
wPw »i<hifl »<<fl i"

wtww *i^ww, w  <Nsw
fp r  ^ <ft OTWWWT ISftlt?
tifi ftt wfanr vnr *  *ft ’SF-iJ*

Tisirm r t 't v T ^ f e T R f f  tftr BT?5ff 
#  f»rar ajT I ' Tns*ta
V N h R r <TC <JTT STRUT <T? T£T $ I
flfr v fv m  $  »ronr $  f*r 3  
*pr * r  *j*r ?t, TFamrer ^rr
«At  «ffaT  TTRnFST *T «TC tfctT

afr 3Rfj{^ ^  3TRTT f t

w w l (  f*rr t  i <jw^ 
fflwi m  VRSt TJpTT 

<TPR T ^ n r  iji, in W r a  htmi v r  
flprfnfrc5«r v ftv * n m v r* tT »i*  
w n ’i  i v t  *rt? t a r  ftr 
qPww 3  | i SPpt *f ^5
w rjt|  T | t l

i ^ n f j  ftmffr* #  ♦ wwt 
«PJ% ’MHT ^HHT $  I f f l w
M R r w  q* r  <r-’ t  «jt m  « ( trm  
frfWfcr %  afr n  &  ■
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held the office of 
Governor

ftR  VT ^WT t,
ngftnR f f t # ,  ^  $ q  Tnpf P i#  

*ftr v*  irpn # ^ 5 T iN » r  3fcrr 
^  1 qrtftftq | ftr f^5-
+nM ^ sit *pn*nr*ra $ 3*wt *tft *trfw 
$ * smr: «$ tfrr $ srt trfro # 
* t?*pp  T w t $ ff«n g srt *«r* Prfip «n«ff

TMT T T  ^  Kfr VTWT^ f  I VBHJK  

$JT ?PTT f¥ tfTT*
Pifijci f ,  3W ( SVFT 

w r r  *ftr «rivr ar*fr«ŵ r vt 5^ 
wrtct *=tt <ri»jT 1 *tr me, 
1^r# # 'tw ft>*ir «fT,
fiRT nitr * *t£ *  »Tt «ftr ar̂ r t t  
f«r u? t*RT $ f r  toft

^  3*iftRT sfrftr TrnpTTH 
^ W * w  T T  T T T  V T  ^  I ,  an# f  I 

^  W I W  f  r+MW
5̂PT BfB *f**PT $f3FT yro vflpr 

qtfftreg $r*rpm teFr A T im m  
^  gt? *n[ v?r «jt far........

"I am very happy indeed that 
your Federation has achieved 
considerable success in its fight to 
improve the lot of working 
journalists. It has been a true 
saying, though trite, that the 
journalist fights for every cause 
but his own; I am glad that now 
he is learning the art of self- 
defence. He is certainly entitled 
to a living wage and to decent 
living conditions of service”.

H3WWTM ^  W «IT 7T at
f*r «rc-*a*n«r ffr *rorcr vt *pnfcr

ww <t f*r flrar 1%, iff
m  ftra im  |  fa wt 

I * #  rm im  f  *
lto*5T *t H*TT $ VfffV
tfuwrtr «rf*w f*rjw fts* wi* 

«fr vmm tr tT t wt 
9*fto « *  t  *ft* #t RwwmiO i d

1 1 «w « n :^ ^ c t ip i r w R r n | ^  
ft? * M t  $  t f f t f f f l w n r *  
y n f t *  ^  # P pt ^tr t o  * t  vfcrt 
^ *r?r jtfft <*| tfr »?•? h #  siiflf 
MTOH I ^PT *T*T swrw 
%t w  Jfjff $ 3# ft? ^3?r t  tftar 
swtt % fa*T tw t , tfc*>rc-
ctpi# c ^  f̂ n? xsr #
$rrKT3rarofr f , *nt
■*T5PT *RT Sftto' ^TT HI'HIMW W 
«W a t ^  ^ r r  t  I JTRTT

xm vm  v f  «r5tt
***%  t o t  zt?^tt Prt?pr t « /k  
v ft fin t  w  ^  vnpr
ftmr 1 1 ?f iff ^nr p t r  t  ft?
VTfo Tpfo ITo 1<t VFcT «jt, ITOT
vgf* *m «fr 1 t o  aft jprt 
ssr¥ tv rtA  wj?r# fit^r<1%
*f vjH*̂  H ̂ <fl VT  ̂^ §5T ^  3̂̂ ^
vtfe  v  % r  wtn w  Qfqgif w  
fr#  *f n t sfk n^t m

«ft fcrft ift, tr«? «sr
•Wlf ij?r<CTnr 951 *ftr ?»T <HHWWT 
i w ? ^  ^ r  f w r  wpt
% I TT3*TTT?r ^  ^t Ht*ft ♦

ft? «tiW»r t?r^t
ftnwt fa WTUT »RT 5t fftw^lfujv 
<Kllj>ft<l WFflt ^ #flST WflRV

N̂ft t̂W ^ r*nsi 
wht «Rl^lf| I

|»T̂  Wlt^PWTT ?«S
^r t  f% ^  sft^ v&rtw 

JR9T ^ t r  g?ft v t  o jp t #
TW ^  «rf3p*l *W<fa?5
xpe «rtut ^ 1 aw qfinr apnfsRe 
tpe wr «r i  ?rt
Arc* flwr stot #  Tiwnro 
• W f  f n x  <Kjft
«x*rt ^ n T f t r ^ ^ r



; m
held **J afflet of 

Governor

ft "Mtart *mnffir] 
w  ^  «ro^rr «PT?rt <Ar 
W  W <  #  3ft IMHW OT TO $ 3̂ P!?t 
KftJlftTOT Vt WFT HMIfl $  I

flft JWTT # 4’ J im  ^  
fa  f*nft «<%>!< W HIT# 

$fa$^rarftwf ^ ifhc vrvrft T^rfxsf 
*f #*rr ifrcw e R rx  vt*tto
$T i >nft  ̂ « m r *
*i5*ra >ft33?ft t f a  t>
Ifiid  frw ir ^  ^T^fr |  «flr *ntft sfft 
*r? *nf# t  %  w tzm  f*rt, 
«pt *rrcr 5>, *rg ^mrr srw t  i
HOT *Bt STRT «R# V f ^  5R *?t$ 
W*T 35W $ Wt ^  % 3SM 3
W &  XIWTT5T «TT*fT 'Tg^T, $*ft 
*ra ?n£r $tft ■anf̂ T i

tp> *nft 5*TTT T̂T*T# *IRT
«rt fa  5»r ?w *?r *mj*r t  ^
fwi# fa ^5fT «PTS ^  t  I *ft
5 ^ tftr ^  wi *j f«fl«i«t» fa *m<. 
WSZTMR wrr HTTtTVT *ftrt5T
#*g?f ?frtfMtjt|[t w *ft fa ^FnrsiT 
•ftflHH *PT ^ I T̂ ft JT̂  R̂T 
«n*j»r ft  «ft i srar t̂ j
WWWIH ^ r  SRT f  q W  Vt

^  fa 3m: »T«ftT«rrcW 
i f  ?ft JI? *T5T *ft TJcT  ̂ TTWTH *  
ftni wfrnarav snff £ *ftr aft p n r
flit TTSWvT <PT <TC f  ^  5rfcTCSr
*t w p t ?nraT $ i u? ^firaw  
i^t*ro*ft w  *n* *f fa  firftw tts*t $

#  *fr q# 3qigv»i ?r$r
a r fw  3ft TPTTT $<rcr«TTTS 

^  »p t c  fircft
t o t o ^ W >  vf% TTiw ft, 

^  w ^ w  *np ftram i
Iff  Uftl«5T Vt *TWT : VB?*r

y m  n ;

g « n w w  *» { h p r , ir?  a ft p n t r  

irrew* t«r f  ▼ W  tr*r
*  vrhrfem  srflRr vRivPi ^
x.̂  >p vjflTT xi^rfif #  ^

? HV. ^  H^9K 
Tpamw l5t PqPwi T O  t  , f1̂ r  
<.!-wimm t t  i f t  »re 4  ^  TT«5«dlr 
Tftrfaft- ?T<r! * i nwrrw jtrt #  
xps$s% ^t W H fk  ijtm ^ i T»«r
# TT r̂fir «ft aft Jifirftftr t̂m f  n?

t o  #  t fh p w  jRTT 1 1  «fa*rr«r 
V l* y  % »)^T< TÎ T ^
«PniMir^»T ?ifar <.I»M'II«1 it 
P l % I ^ R f t ^  I \ \ \
Tl^f TT ?TRT SFR XfHIWr ^  «TPT T̂
fain strtt % i s * m ? w  *nr *r̂  pn -
fa  TTHPTTW ff<+K T̂ JH XT̂ f TT
sTcffa ^ t t  |  i s ft « r f a r  T m r  « ft  
sulfa “if  M<̂ i*vfN a?*̂ r
’PT P̂T̂PT VXi "dH+V 4<<ft V ,̂

Ht h^ str vt *r<<|gm 
to t  I  *ftr

P k 'm i  1 1  4 ?  ^  ^ r » r  s ft 
fa  ^  #t»ff ^  *R ^  r̂ W  
i f k  v m n f f  ^  fa q x h r  a r n n f t ,
eft «n?T535 ^ r^ rft ? rtr
* §  s p R f r t  i ^  * r a t ^ < r  ^ " t  w  
€^ro sift #*n mt̂ n? i

^ f t  sftttc  %  # f a i|p r  ^
?R[^5f ^ wynr Tpŝ rfgr
^ i^ fi'lc  v ^ r W t  f ^ f a r  
w n >  • H ’ k  H>t
^  « r a r T  1 1  s n ff  ^fr f t ^ f a r  #  » w k  
ift «5wt? 5 t f t  t  ^  w « c
t f a a n f f  v t f H ^ p R f  ^ r » r ^ k  f i T v r ^ r  
f w  ? t m  |  i x w  h t h  
f a  w t t  w  ^ r  f t  f t r a ^  f j q p f
’awrmr ^  ♦ firqw w
« $  «j t  w . f t  ^ r w t

, ^ w  v c r i  m  &  v tw m  *s& +



— HM t tm n  X  U *M C* i m  inpottiton o f 736a:
"'~7 on p«rfon« who m s

^rwnrQ *t iflr tt«  tt  st^ t  

n n  * a r t f *
TT*IT?t$l

f*fr <r<W # #f*r*n*r $  fFp^*
$  w^rnr u iW i t  '•nrf *tt 

f*TT$ *jf*rwwr t t w r  *nsTtr vm$% 
fa S f «n^ Tnfrm % ww gsftn Tti 
evr « r t  pfvtiT Tt ^t? t t t  tnwnr 

Htp t t  « t #  H 1 frfrtt
H f*TCW f*F *  * *  t?  ^  &
$T«ft ^  t t  « r »  ?  1 ftrft *fW f t  
w eR ff t f ’ft fircft ^
t t  s t #  5 *rtr frtft *jTfq; Tt t  ^

srr£ 1 1 3*t fr*rr m r t  
fa  ^ arar vs^ ?r 5ft? f t  mwti Tt 
TRrq̂ t?̂ - ?r t t  s  *rtr ^r «tt n^fsn 
w rc h ?m  «f *ftr vftfrR 3̂ t t t  
^  fWF «i*ilt *lt ^ I

TfaH TT T̂̂ TPw> 
jpjw ft?TT ^ *ftr ^ s rt  tft
stPrrtt *ftr s y j ?r irfanr 4
T W  |«fk?t«T^TtfTS>W Ttf  Ig t- 
«jt Tmm«T HTH& «I«RT ^T^f
k  eft ^  *r  *rt *rar st*t h t ?tt

^  I TTWTT5T Tt *rf^THT # >(§5T <rf*TT
trftntTT stsr fr$  5^ 1 1 vr^hr 
srfn̂ T̂ r t  t  «t^nr
tiwwiH «rRff ^
»JT^ff*¥*ZT v ft TT STTflT $, ̂ TWTVf if 
*ft T*ft TT «TST t  WT̂ T <&T*ff $f
\ (m n  T T « r m §  ?fttpr n fw x  

srfWTtaft T!3*pmr T
«ra «tt Tf ^ tt ft »T?»m ttStto 
♦ wre «r*rr f*rcft «rcm *  toft Tfat* 
antm ?ft -tott *rtt *^f t̂*n, ^  <iw 
fnrw ̂  »np uTrftt *
n  ten.

fV  VT̂  #  T^ft-T»ft *!? ^  
ip w  t f l f fu r t  lift <flTOT t, STHWT

held the affict of 
Goocmor

t» yai *ftftw* s ftm r % ftrpir 
f r q r  » ^ fw  T t T t f  i f t w r  t t ^ t t  
f v  1 1 t t  f r  <nft
pnrr «i*ia=i, <pft ^httt 5ftr?f  ̂
«?H TftrTfiw  ^ f t ^ T r t f r  f»T 
m il frsn sr  srf*w, 
sr^m  f t  »imT #  Tm t ^ t  > 
ihtst w r  HtfM prrt ^  tw t  
irpTTarr*, #  TT^t<if»iTR
•TT, ^fT^T 5W vfW TR  f W  
^  ^t W't vft «nTsr k v [ft
nffl«AI $, 3TTTT ♦ril fftr w w  
«r?m 1 1 w  snrm  ^ ^  t t  
n?fhmT T  •TPT # i| ?T  TT^W f 
*rr 'r a x T fy r  ^t^tVr T t h<j®^
T  FTftW ^  irfS T R  !T ft , TfT Jlf
gnfter t w  f r  fm r r  aft q r  ^ p r  
Tiwmr t  ĴTT̂ RTT ^  <T̂ T, 

?ftuf it?t ?fr ^ t  «?^t
^ ^fT’T ^TT «WftfTT T7 #  W

wnrr ^ 1

«W «ft JJf HWRT f t  T3WX ftOT
|  f r  m  ^rt=(* xrsiprm w t t ^ ?  
ĝ TTT sft# =5(# ? ift^ft-
<n^T ^t ? ^  !Jf T T  f r

$rfgiftftwTT wpRmr 
53̂  ftit ^f?r % Tm tt^  #  ft  a r t  t
«ftr 'd'l TT f̂t T t ^  T T^ <TT  ̂ ftn ftft ’ 
•TT VZ t|  I 4  T«ftT «|5t »JT ^tzt 
m^ft ing?r t t s t  ^ 1 9r?ftv t t
fr^HT ^5T f̂lNr >9'ii4 h 
«TT t3[T f̂t*TT ^ f r  P r t  «nFf *R
TT TT ^T >^Ht

^  f^T^RW I 
^?ft^!rr^T^',?rr^^Tj?rrgrnT 11” '

*R[ ’H n s ftT T ^ fftr< lftt?T ^ ^ a ift  'TT
f r  f * n t  * * & •
u n i t e  w ^ ^ * » n f « r T v a n 5 f i  
H * * f i T h i * r  t t v p t I ,  wf^BT 
Tferjtpt q ff|f trf i r  «rrt f t i w



held the efltes ot 
Otwnior

Mr. Dep« t j-Speaker: Resolution
moved:

"sa w  - ;.';.-JMaowta» '

[«ft «M)*rw *rrofar]
T**T,«rrot «****■ 

v r ft  aftfrvr vt w * T  v i  i 
A nr t o t  ^  xrer qtvtt # ^  ,rt,r 
•*r«Tf f¥*ftrwr KrfwT^jrrm
*  'rrf ftnr^jrrrr
^  h t t o  iftsr^  f*r tpri vrtvm  $  
wn%  *  w tf wfira TOf»t
ftflrtft ̂ <n»i9Tfl 5jwt<t f^4i^r
iftrwratf fajpfriifrpr ? r m ( [ t  i

t *  «I«tff i ' ( W  A *mT VTW 
VCflT I

"This House is of opinion that 
suitable steps be taken to prevent 
persons who bad officiated or act
ed as Governor of a State from 
accepting any competitive avoca
tion* or assignments for profit*?

17.0* bn.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday ike 

81 st March, 1988.
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SutyMT COUJMNS
OR A L ANSWERS TO 

QUESTIONS 7ISJ—95

X283 Primary School Chil
dren 7153— 55

1284 Central Public Health 
Engineering Institute 7155-56

>t28j University Students in 
National Laboratories 7157-58

1286 Military Music School,
Pachmarhi 7158— 60

1288 Small Savings Scheme 7161— 64

1290 Doltabad Finds 7164— 66

1291 Konarak Temple 7166-67

1292 Repayment of Loans 
to Foreign Coun
tries 7167

1294 Korba Coal Fields 7168

1296 Taj Mahal 7X68-69

1297 Retrenchment Rules 7 t69-70

1298 Hindi Teachers 7170-71

*315 Appointment of Edu
cation Officers in non- 
Hindi speaking States 7171-73

»9 9 Scheduled Caste Scho
larships 7172—76

1300 All India Services 7176—78

1301 Financial Year 7*78-79
1304 Rehabilitation of ex- 

convicts 7179-80
1306 Rumanian Aid for 

Oil Refineries . 7l8l-82

1308 Exhibition of Scientific 
and Technical Liter*, 
ture in Hindi 7182—84

1310 Propagation of Hindi 7184-85

*3i» Weltere of Scheduled 
Castes, Scheduled
Tribe* and Backward
CUnei 7185— 88

1312 Training of Technical
Personnel 7188*89

Sutiter Goumms

SHORT NOTICE QUES
TIONS

9 Trainees of Rourkela
Steel Plant 7191— 93

10 Indo-Pak Canal Water*
Disputej 7i93— 9 j

WRITTEN ANSWERS TO 
QUESTIONS 7196— 22

S& .
1287 Development of Tech

nical Education in 
India 7196

1389 Smuggling of Gold . 7196-97

1293 Packers of Engineering!
Store Depot, Dehu
Road 7197

1293 Institute of Archaeolo
gy • 7X98

1302 Import of C.I. Sheet*. 7198

1303 Discovery of Natural 7J99
Gas in Assam

1303 Kidnapped Children 7199

1307 Banaras Hindu Uni-
versityj . 7199-7200

1309 National Calendar 7200

1314 UNESCO Advisory
Committee on East- 
West Project . 7200

1316 Iron ScrapJ 7200-01

All
1763 Barracks for Police

Personnel in Delhi . 7201

1766 High School* in Tripura 7201-02

J767 Sumgglers 730a

1768 Multi-purpose Schools
In Raiaathan 7302

1769 Employees under the
Director of Map 
Publication 7202-03

1770 Bharat Sewak Samaf
Camps in U P. 7203

Gommiiaioncr for
Linguistic Minorities 7203-04
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Sttbjta C om m a Suhftet Counitt*
W RITTEN ANSWERS TO W RITTEN ANSWERS TO

QUESTIONS— could QUESTIONS—odMtf
V.S.Q . U .S.Q.

No. No.

*77* Rural Secondary *797 Realisation of Income
School* 7204 Tax Arrears 7217

*773 Gazetted Officers in 1798 Collection of Exise
Ordnance Factories . 7»»5 Duties 7217

*774 Union* in Defence 1799 Ouitonment Board
Establishments 7005 Employees 7217-18

*775 Machine* in Ordnance 7205-06 1800 Arrest of a Smuggler 7*i 8-i*

*77« Education in U.P. 7206 1801 Secondary Eeducation 7*19

*777 Appointment* of Sche 1802 Coal Deposits . 7« *
duled Castes and 
Tribes 7206-07 1803 Rehabilitation of Ex- 

Servicemen 7219-30-
1778 Secondary Education . 7207-08 1804 Social Welftre in

*779 Engineering Colleges Andaman and Nicobar 
Islands 7220and Polytechnics 7209-10

1780 Dredgers for Navy . 72io 1805 Historical Monuments 
in Delhi . 7220

1781 Aid to Punjab for 
Flood Relief 7210 1806 Gold Smuggling in 

West Bengal 7221
1782 Grant to Singareni 

Collieries 7211 1807 Excise Duty on Tobacco • W 7221

1783 Neyveli Project 7211-12 1808 Grants for Improve
ment of Education

*784 “Amrutara Santana*' . 7212 in Orissa 7221-22

1785 Multi-purpose Schools 7112 PAPERS LAID ON THE 
TABLE . . . . 7222-25

1786 Archaeological Finds 
in Agra . 7213 The following papers 

were laid on the Table :
*787 Defamation Cases 7213 (1) A copy of each of the
X788 Government Servants . 7213-14 following Reports :—

*789 Technical Education in 
Punjab 7214

(i) Report of the 
Trade Marks 
Enquiry Commit

*79° Shifting of Office of tee, 1954.
the Controller of 
Insurance 7214 (ii) Report of Shri 

Justice N. Raja-

*79* Kurwathi Temple 7214-15
gopala Ayyangar 
on T r a d e

M.E.S. Staff at Kalai-
Marks Law Revi

179a sion 1955-kunda 7215

*793 Reservations for Sche
duled Castes and

(2) A  copy of each of 
the following statements 
showing the action taken byScheduled Tribes 7215 the Government on various

*794 M.E.S. Employee* at 
Kalaikunda 7216

assurances, promises and 
undertakings given by 
Ministers during the various

*795 Excise Duty Relief 
on Vegetable Products

sessions shown against each:—>
7216 (i) Supplementary 

Statement
No. 1 Fourth Seasion,*79< Unemployment Relief *

Schemes la Rajasthan 7216-17 *95*
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f ’APERSI LAID ON THE 
TABLE—contd.

(it) Supplementary
Statement
No. IV Third

Session, 1937 
(iii) Supplementary

Statement
No. X Second

Session, 1937 
'hr) Supplementary

Statement
No. XI First

Session, 1957 
(3) A  f  copy of each of 

the following Notifications 
under sub-section (2) o f 
Section 3 of the All India 
Services Act, 1951

(i) G.S.R. No. 156, 
dated the 32nd 
March, 1938, 
making 'certain 
amendments to 
the All India 
Services (Medical 
Attendance)Rules,
*954*

(ii) G.S.R.N0. IJ7, 
dated the 22nd 
March, 1958, 
making certain 
amendments to 
the Indian Ad
ministrative Ser
vice (Probation)
Rules, 1954.

STATEM ENT BY M IN ISTER... 7224-25

The Minister of Irriga
tion and Power (Shri S~K.
Patil) made a statement 
regarding fire in Sadar Bazar,
Delhi occurred on 20-3-58.

BILLS INTRODUCED . . 7226

The following Bills were 
introduced :—

(1) The Trade and 
Merchandise Marks Bill,
1958.

(2) The Mines and 
Minerals (Regulation and 
Development) Amendment 
Bill, 1938.

REPORT OF THE BUSI- 
NESS ADVISORY COM
M ITTEE ADOPTED . 72*7

DAILY DIGEST

Sutftct

Twenty-second 
was adopted.

Report

DEMANDS FOR GRANTS.

Further discussion on 
Demands for Grants in 
respect of the Ministry of 
Transport and Communica
tions concluded. The De
mands were voted in full.

Discussion on Demand' 
for Grants in respect of the 
Ministry of Works, Housing 
and Supply commenced.

The discussion was not 
concluded.

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS* 
BILLS AND RESOLU
TIONS ADOPTED .

Eighteenth Report was 
adopted.

RRIVATE MEMBERS’ 
RESOLUTION NEGAT
IVED .

Further discussion on 
the Resolution re : Reset
tlement of East Pakistan 
Displaced Persons was con
cluded and the Resolution 
was negatived.

PRIVATE MEMBERS* 
RESOLUTION UNDER 
DISCUSSION

Shri Motilal Malviya 
moved the Resolution re :

Imposition o f restriction 
on persons who had held the 
office of Governor. The 
discussion was not concluded.

AGENDA FOR MONDAY, 
3xST MARCH, 1958-

Further discussion on 
Demands for Giants in 
respect of the Ministty of 
Works, Housing and Supply 
and also discussion on 
Demands for Grants in 
ret poet of the Ministry 
ot Steel, Mines and Fuol.

7370

Column*

. 7227—9*

. 7293

7292— 7355

• 7355—<3


